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cessary to defray the charges
which will come in course of pay-
ment during the year eading the
31st day of March, 1964, in respect
of ‘Ministry of Defence’.”

Demand No. 9—DEFENCE SERVICES,
ErrECTIVE

“That a sum not excecding
Rs. 6,63,17,76,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year cnding the
31st day of the March, 1964, in
respect of ‘Defence Services,
Effective'.”

DemaAND No. 10—DEFENCE SERVICES,
NoN-EFrECTIVE

“That a sum not exceeding
Rs. 17,32,50,000 be granted to the
President to complete the .:m ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Defence Services, Non-
effective’.”

DeEMAND No. 115—DErFENCE CAPITAL
OUTLAY

“That a sum not exceeding
Rs. 1,45,53,92,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course cf pay-
ment during the year ending the
31st day of the March, 1964, mn
respect of ‘Defence Capital Out-

’”»

lay’.

13.26 hrs,
MiNISTRY OF COMMERCE AND INDUSTRY

Mr. Speaker: The House will now
take up discussion and voting cn De-
mand Nos. 1 to 5 and 113 relating to
the Ministry of Commerce and In-
dustry for which 6 hours have bcen

allotted.
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Hon. Members des’rous of moving
their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move.

DxmaND No. 1—MINISTRY oF CoM~-
MERCE AND INDUSTRY

Mr. Speaker. Motion moved.

“That a sum not exceeding
Rs. 70,09,000 be granteq to the
President to complete tha sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of the March. 1964, in
respect of ‘Min’stry of Commerce
and Industry’.”

DrMAND No. 2—INDUSTRIES

Mr. Speaker; Motion moved.

“That a sum not exceeding
Rs. 19,87,23,000 be granted to the
President to comp'ete the sum ne-
cessary to defray the charges
which will come in cours? uf pay-
ment during the year ending the
31st day of the March, 1364, in
Respect of ‘Industries”.”

DemANp No. 3—SaLt

Mr. Speaker: Motion moved.

“That a sum not cxceeding
Rs. 57,26,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year «2nding the
year ending the 31st day of
March, 1964, in respect of ‘Salt’.”

DeMAND No. 4—Cor*™MFEPcTAL INTEL-
LIGENCE AND STATISTICS

Mr. Speaker: Motion moved.

\

“That a sum not exceeding
Rs. 86.,86,000 be granted to the
President to comp'cte the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of the March, 1964, In
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respect of ‘Commercial Intelli-

»»

gence and Statistics’.

DemaNp No. 5—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF CoM-
MERCE AND INDUSTRY

Mr. Speaker: Motion moved.

“That a sum not excceding
Rs. 3,39,96,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Other Revenue Expenditure of
the Ministry of Commerce and In-

N

dustry’.

DEMAND NoO. 113—CAPITAL OUTLAY OF
MINISTRY OF COMMERCE AND INDUSTRY

Mr. Speaker: Motion moved.

-

.“That a sum not exceeding
Rs. 10,60,37,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Capital Outlay of the
Ministry of Commerce and In-
dustry’.”

Shri Daji (Indore): We are deal-
ing with the Ministry of Commerce
and Industry. This Ministry is in
fact a very important Mimstry. It
deals with so many branches that
with the short time at our disposal, I
hardly think full justice can be done
by discussing the working of its var-
ious branches. We can at best select
only some aspects.

The task of this Minisiry, as I
sec it, is two-fold, first to devclop,
build and foster our industrial growth
go that we are able to speedily over-
come the backwardness which is the
legacy of years of foreign rule, and se-
condly to foster this growth in such
a way as to further the objectives of
soc'al justice laid down in our Coms-
titution and cnshrined in the pledges
that we have given to the nation. It
is from these two angles that the
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working of this Ministry should be
examined.

If we take the first aspect, we find
that though industrial development is
growing, the rate has slowed down.
The question posed before the nation,
and which I think should be serious-
ly posed before the Ministry, is: why
is it that even after the seccond year
of the Third Plan, the pace of growth
is slower than we had targeted for?

13.30 hrs.

{MR. DEPUTY-SPEAKER in the Chair]

Secondly, it must be remembered
that on the growth of industrial deve-
lopment will depend the growth of
national income and alsp the prospe-
rity that is to be shared. It cannot
be said that we had targeted for
too high g figure, because we had plan-
ned for an investment of only 15 per
cent of the national income, whereas
a smaller country like Burma with
lesser resources has been able to deve-
lop itself by investing 18 per cent of
its national income. Therefore, why
is it that the growth even at this
modest pace has not been kept up?

In this connection, the most impor-
tant quesion that arises is this. We
know of a spate of licences being
issued and remaining unutilised. I
have no experience of floating an in-
dustry, but I am told that the proce-
dure of licensing is so cumbersome
that an application hag to pass through
at least 50 officers before a licence is
issued. Knowing the working of the
Government and the department I can
say it must take nothing less than 50
weeks, because one week per officer
should be considered very quick in
terms of Government working.

1 do not share the views of my
friends on the left who characterise
this Government as a government of
licence and control, but even so, I
am constrained to remark that this
very system of licence and controls,
which was instituted to further the
princple of social justice, has become
an instrument of increasing the domi-
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nation of the dominant business houseg
in the country. That is the irony, the
anomaly. It was last year that a
breakdown of the licences issued was
demanded of the Government, and
on the intervention of the Speaker,
the Minister promised the statement.
We have waited for a full year now
and the break-up has not come.

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): That has been sup-
plied.

Shri Daji:, The Estimates Commit-
tee also has pointed out defects in the
issue of licences. The deeper we go
into the working of the industries, we
find that this very system has been
used to further the interests of a few
big business houses.

Then comes the question of the un-
used capacity of our industries. It is
really appalling. To mention only a
few figures picked up at random, our
woollen mills are working at 64 per
cent of capacity, railway wagons at
50 per cent, cement at 85 per cent,
motor cycles industry at 20 per cent,
portable tools at 18 per cent, and ve-
getable ducts at 50 per cent. Chemi-
cal and other industries also lag be-
hind.

There are three or four main bottle-
necks for this. The first is paucity of
markets, second is difficulty in getting
raw materials, third is difficulty of
power, and fourth is difficulty of
transport. There seems to be very
little effort; in fact, there scems to be
no co-ordination between th's and the
other departments, the Ministry of
Finance particularly, in planning out
that we are able to feeq adequately
our industries with the raw materials
required.

1 personally know of a case where
an import licence was granted to instal
machinery. Thousands of rupces of
foreign exchange were spent. After
the machinery had been installed, the
party is now informed that they can-
not import the. necessary raw mate-
rials. If the raw materials cannot be
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imported, what is the logic in per-
mitting them to instal the machinery?
Is there total anarchy in ycur plan-
ning? Even after planning, are we
empirical?

The Minister of Commerce and In-
dustry (Shri K, C, Reddy): What is
the case? Can the hon. Member give
the name of that case?

Shri Daji; It is a case of my own
State, relating to rayon buttons and
all these things. The machine was al-
lowed, the raw material wags not
allowed. What will the machine do?

Then we come to the question of ex-
ports, and the erratic way in which
the Ministry is working. Our sew-
ing machine industry, for instance, is
now almost self-sufficient, and we are
even exporting the machines and parts
But now I learn on good authority that
the famous foreign company of Sin-
gers, who have been trying to get a
licence for collaboration for many
years and were refused, are now about
to be given licence for collaboration
with a South Indian firm. With the
S'ngers being given this licence, what
will be the impact on ouyr indigenous
sewing machine industry? Have we
examined these things? Are we to
allow our indigenous industry, which
has done good, to be competed out of
the market by this foreign collabora-
tion?

I have pointed out some of the
cases, from which it will appear that
regular anarchy is the rule, and that
systematic planning is the exception.

1 recall that the hon. Minister has
said very bravely, and rightly, that the
additiona] effort in the matter of ex-
port is only to the tune of half a per
cent of our total national output per
year to reach our target, but in the
last two years we have faller bchind
the target, by Rs. 20 crores last year,
and Rs. 30 to Rs. 40 crores this year.

That is not all. What is much more
serious is that despite this marginal
growth of our exports, our share in
the total foreign trade has consider-
ably fallen, and has decreased from
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2 to 1'l per cent.  With such a big
pPopulation, we are not ahbte to in-
crease our share of the total foreign
trade even marginally in a com-
mensurate measure.

Then, on the question of exports, we
find large-scale under-invo cing and
over-invoicing going on, which 1s ridi-
culous. The other day 1 read a
question in the Rajya Sabha, where
the invoice prices of cycles exported
were given. They were ridiculous,
less than 50 per cent of the price
that we are paying here. I do not be-
lieve that that invoicing can be cor-
rect. Government say they have no
estimate of thig under-invoicing, but
it has been variously estimated that
Rs. 100 to Rs. 150 crores are lost by
under-invoicing and over-invoicing
that is going on. How gare we to
know?

I ‘wish the young Minister well, I
know he ig trying to do his best, but
it is not a job of a single Minister or
Ministry. The whole policy has to be
reoriented. What we require is diver-
sification of exports, and I make bold
to say that our Trade Conimissioners
are not giving ys proper guidance, or
guidance which is as good as it should
be.

Then there is the question of cul-
tivating the markets, the question of
long-term planning, the question also
of co-ordinating our export trade with
our foreign po'icv. For all tnis, apart
from financ'al considerations. if we
are to reorient our export policy on
new lines, it cannot be left {o private
exporters. Therefore, both for finan-
cial reasons and for boosting our ex-
ports and saving the foreign exchange
position, nationa'isation of fore'gn
trade is a crying necessity.

In the second task of the Ministry
of furthering social justice, the ‘ailure
has been much more miserable, callous
and ca'amitous. The first difficulty is
the wrong administrative set-up. The
set-up of the department is absolu‘e-
ly unequal to the task of doing any-
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thing effective. The Report of the
Company Law Administratior. Depact-
ment itself says:

) “The nacequacies of the exist-
ing administrative set-up under
which the Department of Com-
pPany Law Adiminstralicn was
concerned only with th..adminis-
tration of the Companies Act, and
not w'th the other measures and
institutions operating in the capi-
tal market and closely connected
with the formation, financing and
working of joint stock.companies,
and how this organzational de-
fect hindered the realisat'on of the
objects implicit in the enactment of
the Companies Act. were pointed
out in- the earlier Annual Report.”

This continues,

I know of a case whera the nwner
of a firm. who has played ducks and
drakes with the companvy wnho got
buying and selling agenries ana ail
these things, has been appointed by
the Government as a Member of the
Board of Industrial Development.
There is no co-ordination

Apart from that, there are certain
dangerous trends growingeewh'ch is
really distu-bing. For examrple, on
page 25 of the Revort it is pointed
out how the remuneration of tha re-
latives of directors and the offices of
profits he'd bv the dircctore have
grown. They are constraincd to re-
mark that this trend is actually grow-
ing. The general trend is in favour
of higher remuneration brackets in-
creasing. More number of relatives
of the directors are on the higher re-
muneration brackets of the firm; the
repo-t shows the trend and that trend
ig growing. In the last nne vear out
of 269 contracts providing for fix~d
monetary benefits of Rs. 50.000 or more
have been validated by the Govern-
ment. Similarly, there are 168 cases
of loans of a lakh and more. Then
again, there are selling agency ap-
pointments. All these have been
validated bv the Government.
We thought that all these evi's wonld
be reduced by the amendment of the



8493 Demands

Companies Act. But in actual func-
tion'ng, we are not able Lo implemant
it prope-ly. There are stul many
evasions of the provisions and I wili
refer you to page 98:

y  “The direct or tortuoug evasions
based on undersirable and un-
sound company practices, which
do not contravene the leiter of the
law, although they may be re-
pugnant to its spirit, however,
still continue to be committed on
an appreciably large scale.”

That is how our corporate sector
works. Now, what is done about it?
The fine that is imposed in one case
by a magistrate for contravention of
the spirit of the law is one anna per
day. But the High Court str'ctures are
very interesting. It says that it is
very ridiculous. After saying this, the
fine of one anna is increased to one
rupee per day so that even if the vio-
lation continues for a full year, the
company will be required to pay only
Rs 365. You continue to v.olate the
law and pay this sum; any company
would be willing to do it. This is not
the way we can check the malpractices
of the corporate sector.

I come to another controversy. I
do not use the word ‘monopoly’ be-
cause I know the hon. Minister will
get up and say that so many new ccm-
panies are coming, sO many new jice-
nces have been given. I am not
speaking of monopoly in the ovdinary
sensz of the word; I am speaking of
the growing concentration of mana-
gerial and financial powers in a few
hands; it is growing. The Reserve
Bank review and the repcrt of the
Company Law Adm'nistration—ecven
they have shown this. The managing
agéncies control 23 per cent of the
total, assets of 1001 companies; they
used to control only 15 per cent pre-
viously. Out of them three managing
agencies control 20 per cent of the
total assets of the corporate sector.
Ten lead'ng houses control 25 per cent
of the entire share capital. If you exa-
mine the concentration of directorships
held in trading and manufacturing
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companies, desp’te the company law,
you find wnat v § per cent ot them had
one director, fifty per cent had 2.-10
directors; 23 per cent had 11—20-
directors and 19 per cen: had more
than 20 directors.

An Hon. Member: How can that
be?

Shri Daji: There are directorships.
which are not prohibited under the
law. It is in the report; do not
WOITY...... (Interruptions.) There is.
then the inter-linking of finance and
trading companies. Out o* the 148
directors on fourteen lead'ng banks,
fourteen are connected with five In-
dustrial houses, 37 are connected with.
2—4 industrial houses and 24 with one
industrial house, so that 75 directors
are connected with one or the other
of the ‘ndustrial housés and they use
the bank for buying the ;ma:ler units
and for increasing concentration. A
particular bank adavauces huge
moneys. The Times of Indi1 and the
Indian Express were given crores

Shri Rameshwar Tantia (Sikar):
They cannot give without the Reserve
Bank’s direction.

Shri Daji: But they have given.
The Reserve Bank is taking action.

Dr. L. M. Singhvi (Jodhpur): You
can have no grievance thea.

Shri Daji: Action is being taken
to supplant the directors .nd not to
withdraw the loan that has becen
given. I am coming to the action. Do
not be in a hurry. Wha! ‘s the re-
sult of this concentration?

Here is a study:

“In some cases, it can be clear-
ly perceived that intercorporate
investments (and loans) ¢nuble
some groups to set up companies
the existence of which as work-
ing ent‘ties appears doubtful ard
help companies to purchase their
own shares indirectly, transfer
profits and losses and to enter
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into transactions of a similar
nature. There can be liltle doubt
that these abuses are motivated
largely by the desire to reduce
tax burdens rather than to evade
the provisions of the Coumpanies
Act.”

There is a mushroom growth of hold-
ing, sharing and trading companies in
many States and no action seems to
have been taken to stop this. This
concentration is a fact and we have
been living with this fact. If this
concentration increases, both the pur-
poses of economic development and
social justice are defeated. I am afraid
that Government has been unable
to take any action in this matter.

A judge of the Calcutta High Court
longtime back posed the question:
donations given by the companies.
At that time Government in its wis-
dom amended the Companies Act
permitting that. Thus it was legalis-
ed. We know the big donations that
have been given; it is really political
corruption at its worst. You cannot
stop administrative corruption as long
as you are not able to stop politicai
corruption. It corrodes the entire
democratic fabric of our country and
it is time we think of revis'ng the
Companies Act, above all in this res-
pect and in many other respects also.
The feeling is going round in the
country that the big business houses
can run away with whatever they do,
lega]l or illegal and the Government
is always soft in dealing with them.
We are so much exercised during the
last few days about the privilege
claimed by the Defence Ministry is not
placing some matters before us. In
a way that can be understood. But
how do we explain the coniplete se-
crecy ‘'about the private business
houses? Why is the Government al-
ways trying to shield each and every
deal or probe in the affairs of big
business? Am I not right in saying
that the Vivian Bose report was with
the Government even in July 19627
Is it not a fact that for ten months
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the Parliament has been wanting a
discussion on it? Is it not true that it
has now gone to a committee and that
we do not know when that committee
will report? Even today we do not
know when we shall have an oppor-
tunity of discussing it. Government js
tarrying. The parties concerned are
writing letters. Here is a letter from
Shrimati Dalmia and she says:

“We can prove not only the
honesty of Shri Dalmia but also
the exemplary sacrifice made by
him, which is unparallelled in the
history of business houses”

Mr. Deputy-Speaker: What is this
document?

Shri Harish Chandra Mathur
(Jalore): I have also received a copy
of this letter.

Shri Daji: It is a letter addressed
to me. There is even villification of
the Bose Commission Report.

Shri Harish Chandra Mathar: Why
do you not allow her a chance?

Shri Daji: It goes turther.

“When we disclose other impor-
tant material which existed in the
Commission’s record and which
were committeed by them in
their enquiry, the Cabinet Minis-
ters and Parliament Members will
be shocked and amazed to find
that the Bose Commission Mem-
bers have victimised Dalm'a for
certain reasons which are not
known yet to Cabinet Ministers
or to the public.”

We are not able to discuss it. That
is one aspect of the matter. The whole
fabric has become rotten, in the mat-
ter of their own finances, in the mat-
ter of public finances. The depart-
ment has to deal with.auditors. Here
I have got a photostat copy of a lctter
written by an auditor to the manager
of a company and I would like to
place it before the Government so
that suitable action may be taken
against the auditor and thc company:



8497 Demands

As desired by you 1 confirm
the arrangement discussed in the
presence of Shri Shital Prasad
Jain and Shri S, L. Verma. We
will assist you in the purchase
of Rajasthan Bonds through the
Rajasthan branches of Punjab
National Bank. According to
your requirements you will be
allowed sufficient 1limit in the
National Bank of Lahore Ltd,
Delhi, against these or other bonds
which will later on be purchased
by the Punjab National Bank
from time to time. The profits
will be divided by us half and
half. I will be taken as Auditor
in your company.”

Dr. L. M. Singhvi: It was acted
upon?

Shri Daji: It has been acted upon.
The idea is that the securities should
be purchased benami and then sold
to the Punjab National Bank at a
higher price and the profit should be
shared 50:50.

Shri Kanungo: Was it before 1950?

Shri Daji: It was in 1958. It is
fantastic. I have got the photostat
copy with me. If you want to have
a probe, I have got enough material
here with me to give you ample
proof.

Then there was a discussion in the
Rajya Sabha and the hon. Minister
was speaking. I was completely con-
founded. I received an unsigned com-
munication yesterday from friends
supposed to be friends of Thackersey.
and they have actually imputed, that
the discussion was raised in the other
House, with interested motives. They
have not signed it. Perhaps the Rajya
Sabha might take some action about
it. But the Minister said first of all
that he did not know about the re-
ports of Sholapur Mills case. Then
he said that in view of the report
action was being taken. I want to put
it straight before this House and I
shall pose a question straight to the
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Government. When was the report
into the working of the Sholapur
Mills made? How many years ago?
Are you having a tortoise or a snail’s
race to decide the Thackersey case?
It has taken so many years. You de-
cide it. You may decide it one way
or the other. I do not mind it. But
yet, the Government have not decid-
ed it. It is years now. The House
has not been taken into confidence as
regards what that report is, what that
report says and what that report has
been.

I will refer to the report. What is
that report? The report at one place
says:

‘“With such a clear action we
doubt whether Mr. Krishnaraj can
work as Director and if he has
worked, whether the work done
with his vote is intra vires.”

At another place, the report says—it
is a serious thing—as follows:

“The market price was Rs. 0-7-2}
for February and April.”

The same was sold to Krishnaraj at
Rs. 0-6-5 in April. In this transaction
the company made a loss of about
Rs. 2 lakhs. Then the report says
that “Mr. Krishnaraj made a profit
for his own tent factory in Poona and
elsewhere though ostensibly he enter-
ed into the contract in the name of
Messrs. Thackersey Mulji & Co., and
stated that they were meant for the
Hindustan Mills only.” Then the re-
port goes on to say about the dealings
and the transactions in  which
Thackersey Co., was involved, and
obscrves at one place:

“Thus it is clear that no one of
the Directors knew about this,
still Mr. Krishnaraj who ought to
have known the law acts like this,
and we are of the opinion that
he has taken undue advantage of
his position as a director and that
he should be taken to task for
it.”
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Further on, the report concludes by
saying:

“We want to impress upon the
Government this fact, that Mr.
Krishnaraj—

1 do not know whether the Gov-
ernment will be impressed at all as
long as some in the Union Ministry
are interested.

Shri K. C. Reddy: Is the hon.
Member referring to the report sub-
mitted to the Bombay Government
miny years ago?

Shri Daji: Yes; it was many years
ago, but yet, Qo action has been taken.

‘. who is a millowner him-
self and once the President of the
the Millowners’ Association and
also a responsible member in the
Textile Directorate and who is
supposed to know the law pro-
perly should try to make money
at the expense of the cimpany as
in this case and also in the tran-
sactions of the Desuti Canvas, ete.
and that too at a price advantage-
ous to himself...... Not only he
is negligent of his duties but he
had benefited himself at the ex-
pense of the company by taking
sides, and we leave it to the Gov-
ernment to take whatever action
is necessary in this case.”

The Minister said in the Rajya Sabha
last month that action was being
thought of.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Daji: I shall take a few more
minutes. 1 am finishing. The Gov-
ernment said in the Rajya Sabha that
action was being contemplated; it has
not yet been decided upon.

The question that I pose, therefore,
is this. Why should the Government
be so nervous about taking action
against big business? Shall I equate
it by saying—
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Shri Harish Chandra Mathur: Why
nervous? Dalmia is in jail; Mundhra
is in jail.

Shri Daji Yes; but are we to
understand that excepting the Dalmia
House people, the other houses can
have a free ride? (Interruption). Ne.
All those who are found guilty must
be brought to book. I am not out to
see that all of them are brought to
book. I am not against private sec-
tor. I am not speaking against the
private sector in itg totality. What I
say is, those who are found guilty of
malpractice must be dealt with under
the law severely. Otherwise, an im-
pression gets round the country that
those who have got the political
weight or pull can do or utilise any-
thing.

For example, in Madhya Pradesh,
what is happening? The Madhya
Pradesh people call it Birla Pradesh.
The Birlas completely own every-
thing there. They also own the Gov-
ernment. The Chief Minister’'s son,
the Finance Minister’s son, the Deputy
Minister’s nephew, the Chief Secret-
ary’s brother-in-law, the Seccretary’s
son—all these are under Birla’s em-
ployment. . And they do no technical
job. They are just Public Relations
Officers, going round the Secretariat
every day. Do you mean to say that
if the Finance Minister’'s son, the
Chief Secretary’s brother-in-law and
so on go round for tenders, licences
and leases, others will have a chance?
Would you not realise that all the
others in Madhya Pradesh will have
only ghost of a chance for licences,
etc.?

Shri Harish Chandra Mathur: Are
there no MLAs there?

Shri Daji: I do not know, The other
day, we heard of a famous scandal in
Madhya Pradesh. It wags a case where
bamboo forests were sold by the Gov-
ernment at Rs. 7-8-0 per ton, whereas
the market price was Rs. 17-8-0 per
ton. It was a 30 years’ contract. Is
not the entire wealth pledged to
them?
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Shri  Harish Chandra Mathur:
Where?

Shri Daji: In Madhya Pradesh.

What I say is, their tentacles are
growing. The Government should be
eble to take action. Now, there has
been an allegation in the House—

Shri Harish Chandra Mathur: Are
we discussing Madhya Pradesh.

Shri Daji; I am only discussing the
doings of certain people which this
Ministry has been unable to control
There has been the allegation about
the Kalinga Tubes. I do not know.
What is the Government doing about
it? Have they examined it?

Sir. when such allegations are made
on the floor of the House, I think that
clean, public morals require an im-
partial probe. Unless you are able to
do that, public confidence in the
morality of economic and political
life of the country can never be res-
tored. Therefore, what I say is,—and
1 am saying it with great pain, and
yet with frll responsibility,—the con-
centratior. of economic power is cor-
roding political life, and if you are
not able to control it, I am afraid
we are doomed. What I say is this:
I wi'l conclude by saying this: Either
the Government curbs the man-eaters
or they will tear to pieces the demo-
cratic fabric and the social objectives
of the country. In this respect, I sub-
mit that the Ministry has been very
slow, very halting and almost para-
lysed by the influence of big business.

L 4

Shri Morarka (Jhunjhunu): Mr.
Deputy-Speaker, Sir, today we are
discussing the Demands of the Minis-
try of Commerce and Industry which
during the last few years has under-
gone several structural changes. Not
Jess than 11 Cabinet Ministers have
presided over the destinies of this
Ministry during the period of the last
14 years. It does not impart a sense
of stability to the affairs of this Min-
jstry. Secondly, the ramifications of
this Ministry are so vast that in a
short time it is impossible even to
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refer to all the different aspects or the
different departments of this Minis-

try.

Shri Harish Chandra Mathur: Even
after so much has been clipped out of
it?

Shri Morarka: Even then, There-
fore, 1 shall confine myself only to the

* examination of one department of this

Ministrv, and that is, department of
international trade. I must say that
the performance of this department,
particularly during the last two years,
has been worthy of appreciation.
During this period, the imports have
been reduced and the exports have
been increased. The imports have been
reduced in the first year of the third
Plan from Rs. 1,131 crores, which was
the Plan figure, to Rs. 892 crores ex-
cluding the PL 480 imports. So far
as exports are concerned. they have
been increasad from Rs. €30 crores to
Rs. 662 crores during the first year
of the Third Plan and they are ex-
pected to be Rs. 710 crores to Rs. 715
crores during the second year of the
third Plan. In these days, when every
country is anxious to cut down im-
ports and expand its exports, and for
that purpose they build high tarift
walls and form themselves into a re-
gional group, the performance of this
Ministry cannot be considered un-
impressive. This is more so because
during the first six months cf the last
year the performance of the export
trade was not bright. The export
position is rendered more difficult be-
cause of the United Kingdom’'s entry
into the ECM, and the subsequert
failure of those talks. Coming near-
er home, the export is m3ide more
difficult because of our increasing
population and the rising standard of
living, and therefore, of increasing
consumption and consequ=ntly reduc-
ing the exportable surp'us. Apart
from this, the other d'fficulties which
hinder our export are, as the previous
speaker pointed out, under-utilisation
of our industrial capacity, higher cost
of production at home, lucrative home
market, vigorous foreign competition
and international trade organisation
to our exclusion.
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But more than all these, I was sur-
prised to find from the report of the
Ministry that one of the causes for
the reduction of our export trade was
the increase in internal consumption.
We have to decide whether internal
consumption should get priority or
exports should get priority. We find
from the report that raw cotton, lea-
ther and leather manufactures, raw
wool and coffee are the four items
where production has noticeably suf-
fered due to increased internal con-
sumption.

14 hrs.

Our annual average of exports from
1948-49 to 1950-51, before the first
Plan began, was Rs. 548 crores. Dur-
ing the 1st Plan period, i.e. 1951-52 to
1955-56, it increased to Rs. 622 crores
per year. During the second Plaa
period, however, this average came
down to Rs. 613 crores. For the first
two years of the third Plan, our ex-
ports were Rs. 662 crores and Rs. 710
crores respectively. From that it
seems possible that the export target
of Rs. 3,780 crores set for the third
Plan period shall be attained, and it
may not be difficult to gchieve.

While the overall performance of
our exports is quite encouraging, look-
ing to the performance of this year,
the exports of individual items and to
different areas have left much to be
desired. For example, in the Asian
markets alone, in the first six months
of the current year, our exports dec-
lined from Rs. 72 crores to Rs. 61
crores. Our exports to Japan fell from
Rs. 22 to Rs. 15 crores. Exports to
ECM countries were lower by Rs. 3
crores. Exports to West Germany
alone fell from Rs. 12 crores to Rs. 7
crores.

We had competition from China and
Japan in South-East Asian markets
and from Pakistan and Ceylon in
African markets. Our main itemg of
export are tea, jute goods and cotton
textiles. So far as tea is concerned, I
would deal with it a little later. So
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far as jute goods are concerned, I am
happy to see that they are picking un.
But our exports of textiles are cons-
tantly falling during the last 10 years.
The reason given in the report is that
the consumers’ taste is changing. If
the consumers’ taste is changing, why
can’t we have a market research and
produce the quality to cater to the
consumers’ taste? They say, there 1s
competition. Unless we meet the
competition from China and Japan,
what is the use of our trying to have
an export target, export promotiun
and all that?

1 would like to say something abou*
the direction of our export trade. The
direction now a days is mainly deter-
mined by the credits we receive for
fmporting our Plan requirements. We
are trying to import goods from the
countries which give credit and :n
order to meet those obligations, we ' re
in turn obliged to export to those
very countries. Our export and o-
port trade, particularly exports and
mmports to and from the sterling ar-a
have been consistently falling. The
exports were 54 per cent in the first
Plan, 50 per cent in the second Plan
and 44 per cent. in the first year of
the third Plan. Similarly, our im-
ports were 46 per cent in the fi-st
Plan, 38 per cent in the second Plan
and 35 per cent in the first year of
the third Plan. Our trade with :pe
dollar area over this period is moce
or less constant. Our exporis are
ranging from 19 to 21 per cent ard
imports from‘24 to 26 per cent.

Our trade with the Common Marke:
countries has substantially changed
During the first Plan, our exports
were 10 per cent and imports were
16 per cent. But during the second
Plan period. the position further dete-
riorated. Our exports came down (0
9 per cent and imports increased
sgharply to 21 per cent. For the re-t
of the areas, our exports have increas-
ed from 15 22 and 25 per cent :or
these three stages and the imports
have increased to 14. 15 and 19 per
cent.
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Our export policv can be divided
into three differen; periods. The fi1s!
period is before the first Plan began.
In that period, our export policy was
more restrictive. We had both des-
tinational quotas and global quotas
fixed. We had heavy export dutiss
and other restrictions also. This was
just before the first Plan when there
was the Korean war and there was
a boom all round.

The next stage was the first Flan
period. When the Korean boom
petered out, our export policy became
more liberal. Export duties were rc-
duced or removed and export{ aquotas
increased. Rebate and drawoack of
import duty on raw materials used
in the manufacture of exprtable goods
were permitted. Export Promousu
Councils, etc. were set up.

The third period in which we are
continuing now witnessed a drastic
fall in our sterling balance. This re-
sulted in the introductin of stringent
import policy and reo:ientation of ex-
port policy. In this period, the quota
restrictions were mostiy removed.
Most of the export duties were re-
moved. There was grant of drawback
and rebates, freight concessions. re-
mission of sales-tax and excise duties
and introduction of a number of ex-
port incentive schemes and monetary
attractions. Institutional facilities for
export promotion were made possible
by creating export promotion councils,
Export Risk Insurance Corporation,
State Trading Croporation and finally
the Board of Trade.

The Minister of International Trade
has this time also introduced what are
known as bilateral payment agree-
ment. with East European countries
and some other countries.

So far so good. But the main ques-
tion is how to sustain this amount of
export and what to do in order to in-
crease it. Here I have some sugges-
tions to make.

My first suggestion is. our exrorts
ghould be directed towards those
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countries which give us credit. More
trade and less aid is a slogan whnich
now suits us more. The work of im-
port and of export must be put to-
gether: we must expcrt goods to coun-
tries from where we 1mport.

Secondly. there is need for an inter-
national trade organisation jusy as
there is in other reeions. For exam-
ple, there are other oreanisations for
other regiong like GATT. ECOSOC,
Commission on International Com-
modity Conference as well as EFTA,
OECD, EEC, the Organisation of
American States—OAS—and the East-

.ern Bloc’'s COMECON with headquar-

ters at Moscow. All these organisa-
tions are there to protect the interests
of the different rezions. I wonder
whether the time has not come when
Asian countries should also form
themselves into such a trade organisa-
tion to protect their interests, to g've
a fiillip and impetus to their exports
and to regularise their imports.

My third suggestion is that we must
negotiate with the developed coun-
tries that they should not ins'st on
exact reciprocity when they give t riff’
concessions to other countries, parti-
cularly developing countries like ours.
This suggestion has also been made
recently by the Chairman of the EEC,
who is here now. I hone that our
Government will take the initiative
and negotiate such an arrangement
with them.

My next suggestion ig that direct
negotiationg with different regiocnal
groups must be started by us and we
should ccme to agrecements for our
different commodities. We shou'd not
wait for U.K.’s entry into the ECM for
getting free entry for our tea into
the European markets.

The concept of bilateral agreements
is there and this should be developed
further.

There is a proposal for the Develop-
ment Insurance Fund and the com-
pensatory loan scheme, and also for
International Monetary Fund special
credit facilities. All these are romis-
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ing steps for developing export trade,
particularly of the develoning coun-
tries. J do not hope our Government
and specially the ministry concerned
will take full advantage of these.

Sir, we are in a strange situation’
for our trade. We have to pay more
for our imports gnd we get less for
our exporis. We have to pay more
because of the fact that the loans we
get are tied loans and those countries
know that we will be obliged to buy
.only from them and nowhere else
and therefore they dictate their prices.
Similarly, for our exports we get less
because they know that there is com-
pulsion on us to export certain goods.
‘When the foreigners know that the
penple here would be obliged to sell
even at a lower pricz, those people
indulge in bargaining and ultimately
we get less than what we should.

In this connection, I may say that it
is a strange thing that sometimes the
economic nmnacessities supersede even
the political expediency. You must
have knawn. Sir, that recently Britain
.has started trading with China and
Britain is even expressing a desire to
buy Russian oil. Similarly, Russia is
.anxious to cultivate Japan and have
asked Japan to develop its far eastern
territories.

As ] said a little while ago, I would
like to say something more about tea.
The reason why I want to say about
it is that during the General Discus-
sion on the Rudget, the hon. Member
:Shri Krishna Menon said that in these
.daysg it is impossible to separate our
budget proposals from the inter-
national policy and he therefore want-
€d to consider whether the removal
of export duty on tea has had an aa-
verse effect upon the Government and
people of Ceylon. He says that thera
is a very considerable amount of
feeling in this matter.

I was surpriséd—l must confess
frankly—to hear this argument be-
cause the factg are quite different. If
the hon. Member had known those
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facts perhaps he would not have made
that suggestion. As you know, our
position ag exporter of tea w.s unique
in the wortd. We were No. 1 in the
export of tea. That position was un-
challenged and it was unassailable.
But during the last few years we find
that thig position is challenged by two
countries. One is Ceylon and the
other is China. Before I say anything
more about this, 1 would like to give
the House a few facts and figures.

First I will take the question of
oroduction. During the last ten years,
between 1951 and 1961, our produc~
tion of tea has increased by 24 per
cent, Ceylon’s production has increis-
ed by 40 per cent and China's produc-
tion has increased by 128 per cent.

Shri Harish Chandra Mathur: Are
You sure of the figures?

Shr Morarka; They are Govern-
ment published figures.

Shri Harish Chandra
Chinese figures?

Mathuor:

Shri Moraka: They ae also Gov-
ernment published. It is on page 151
of thig report. -

Shi Daji: What Shri Mathur
means is, if Government’s intelligence
on other matters about China is <o
low. how can we rely upon Govern-
ment’s intelligence on trade figures?

Shri Morarka: It requires a clarifi-
cation from you.

Shri Harish Chandra Mathur; Now
we understand so far as China is
concerned.

Shri Morarka: Take the export of
tea. In 1951 India exported 205 mil-
lion Kg. and in 1961 we are still ex-
porting 205 million KG—if anvthing
it is slightly less because in 1951 we
exported actually 205:9 mililon Keg.
and in 1961 it came down to 205.2 mii-
lion Kg. Ceylon’s export, on the other
hand, has increased from 138 million
Kg. to 193 million Kg.,, and Chira’s ex-
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port hag increased from 12 million Kg.
‘to 45 million Kg. This shows who are
our competitors and what we are
doing in the international market. I
have got figures in respect of other
countries also, but I do not want to
‘take the time of the House by giving
all those figures.

Talking about the export duty, be-
fore the Finance Minister announced
this time the complete abolition of
export duty, the position was that
there was an export duty of 25 naye
paise per kilogram subject to a rebate
of 15 naye paise per kilogram. So
the effective duty on tea was only 10
naye paise per kilogram. This time
this duty of 10 naye paise per kilo-
gram has been completely abolished
But instead of that, the excise duty
has been increased. On tea, particu-
larly, the excise duty is payable even
on its export. The result is that the
exporters do not get the full benefit
of this abolition of the duty of 10
naye paise, but they get the benefil
from 1 naye paisa to 7 naye paise
depending upon the zone in which the
tea is grown. As you know, Sir, for
the purpose of tea, the country is
divided into five zones and the excise
duty differs from zone to zone. There-
fore. as I said, it ig not the benefit of
the abolition of 10 naye paise that the
exporters would get but it was only
the benefit of one naya paisa to 7 naye
paise that the tea exporters would get.
This relief, according to me, is not
only overdue but still it is meagre,
and if you want to keep our position
in the export market for tea we will
‘have to do more than what we have
already done.

Apart from the excise duty, our
tea is subject to many other local
taxes and export cess etc,

'

Shri P, C. Borooah (Sibsagar):
What is the ultimate result of tne
withdrawal of the export duty and
the withdrawal of the refund of the
excise duty?

Shri Morarka: The ultimate posi-
tion is, apart from the excise duty,
124 (Ai) LSD-3$.
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we also have to pay 5 per cent on
sales at Cochin auctions levied by
the Kerala State, a freight tax of 10
per cent on tea carried by rail or
road out of Assam, 13:7 nP, per Kg.
in West Bengel known as West Ben-
ga] Entry Tax, Union Sales Tax at
the rate of 1 per cent which is likely
to be increased to 2 per cent etc.

But, apart from this, I would like
to give you a quotation from what the
Ceylon’s Minister for Trade and Com-
merce said aobut our incerasing this
duty. He said:

“We seem to be able to hold
our own In regard to our tea
export to other countries despite
increasing copetition from our
large neighbour. This, of course
is no doubt due to the excellent
quality of our tea, our efficient
selling organisation and the effec-
tive propaganda efforts of the
Tea Propaganda Board.”

The Ceylon Government is not wor-
ried, the people of Ceylon are not
worried, but here is a Member of
this hon. House who is worrieq about
reducing the duty on the tea that we
export. Is it possible for this coun-
try or for any other country to keep
friendship with foreign countries on
the basis of surrendering the export
markets? 1 would, therefore, like to
tell the Government that if they want
to keep the position of tea in the ex-
port market that it occupied before,
they will have to go a long way to
meet the difficulties of the tea grow-
ers and also the tea exporters.

Before 1 conclude, Sir, I would like
to say a few words about the ECM.
Sir, have | your permission to take a
few more minutes?

Mr. Deputy-Speaker: He may take
two more minutes,

Shri Morarka: Sir, it is not clear
yet whether the entry of UK. into
ECM would help the Commonvwrealth
countries or whether it would harm
them. Actually, there are two views.
One is—it is a favourable view—that
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if UK joins the ECM then UK would
exercise its influence ang get many
concessions for the products of the
Commonwealth  countries for entry
into the entire Europe and to that ex-
tent the market for the Common-
wealth countries would be extended.
Secondly, they say that UK would be
in a position to exercise its influence
on the economic policy of those coun-
tries so as to secure more economic
concessions for the rest of the world.
Thirdly, if UK joins then UK would
be able to help America to form,
what is called, the Free North Atlan-
tic Organisation, and if that ig form-
ed then the international trade thr-
oughout the worlg would develop
and every country will get the benefit
of specialisation, division of labour
and ultimately lower cost of produc-
tion.

Now, Sir, as you know, the talks
failed. The talks failed mainly be-
- cause of the attitude of President De
Gaulle. The Press in Europe and the
people there blame him for that.
They call him a dictator. They say
that the cause of European unity has
been compeltely eclipsed by the dicta-
toria) attitude of one man, President
De Gaulle. Be that as it may, after
the failure of the talks, U.K'’s attitude
has been: firstly, to reduce the cus-
toms barriers wherever they can and
to completely wipe them out amoug
the EFTA conutries; secondly, to
make the industries highly efficient
and hold down costs to face competi-
tion with thig block of ECM,; thirdly,
liberaliasion of trade policy evén to
trade with Communist countries like
China; fourthly, to give fiscal incen-
tives tp exporters; and, fifthly, to en-
courage American investment. Per-
sons who were negotiating with the
ECM for the entry of the Common-
wealth into the ECM have tried their
best forgetting as much concessions
for the Commonwealth countries as
they could get. It ig also true that
these negotiationg did not fail because
of these. They failed beacuse, it
seems in retrospect, President De
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Gaulle never wanted UK to join the
ECM. Now people say that we must
confine ourselves to the same pattern
of trade with the Commonwealth
countries. I think they are making
a mistaka. The rapid growth of Bri-
tish agriculture since the war, coupl-
ed with the continuing industrialisa-
tion of other Commonwealth countries,
has profoundly altered the pattern of
trade between UK. and the Common-
wealth. Therefore, these countries
cannot continue to remain the export-
ers and producers of primary goods,
nor can Britain continue to be the
importer of agricultural commodities
from outside. Therefore, what has hap-
pened is that while the export trade of
the world as a whole has increased
by 46 per cent, the export of the
Commonwealth conutries has in-
creased only by 17 per cent. Last
year, Canada was obliged to impose
10 per cent tariff on British automo-
biles. This year Japan will replace
Britain as Australia‘’s best customer.
New Zealand is shopping around Asia,
African Commonwealth countries pre-
fer to trade with fellow African na-
tions. India is obliged to by more
from the credit giving countries.

Mr. Deputy-Speaker: The hon.
Member should conclude now

Sri Morarka: Lastly, I would like
to say only this. No amount of tariff
manipulations or seeking preference
can correct the trade balance of India.
If India has to correet her trade
balance, she will have to stand on
merits, which means she wil] have to
compete both in price and in quality
with other countries of the world.
For that purpose we have to moder-
nise our industry, adopt the latest
techniques of production and cut
down our cost. We cannot have out-
moded macihnery and yet hope to
compete in the world market. The
dynamism of the Minister is good,
but I repeat what I said last year.
Unless and until you have proper
tools, you cannot stang in competition:
and survive in the international mar-
ket.
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Mr. Deputy-Speaker: According to
intimation since received from Mem-
bers, the following Cut Motions are
desired to be moved to Demands for
Grants relating to the Ministry of
Commerce and Industry. Hon, Mem-
bers may move them subject to thcir
being otherwise admissible.

Cut Motion Nos. 1 to 8,

Shri Sivamurthi Swami: I beg to
move:

“That the Demand under the
head Ministry of Commerce and
Industry be reduced by Rs, 100.”

[Necd for reservation of the manu-
facture of sarees and dhoties to all
handloom and khadi products.
(1.

Shri Koya: 1 beg to move:

“That the Demand under the
head Ministry of Commerce and
Industry be reduced by Rs, 100.”

[(i) Need for finding more markets
for coir products, (ii) need for find-
ing more markets for pepper, lemon
grass oil, ginger and cashewnuts,
(iii) meed for finding foreign mar-
kets for beta] leaves and bananas,
Gv) difficulties of fish exporters
due to the policy of the Govern-
ment of Ceylon and the need for
finding alternate markets, and (v)
neeq for starting more industries in
Kerala to meet the acute unemploy-
ment problem. (2)].

Shri Sivamurthi Swami: I beg to
move: |

“That the Demand under the
head Industries be reduced by
Rs. 100.”

[Need for reservation of markets jor
al] cottage and small-scale indus-
tries products. (3)].

Shri 8. Kandappan: I beg to move:
“That the Demand under the

head Ministry of Commerce and
Industry be reduced to Re. 1.”
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[Desirability of diversion of funds
allotted to Khadi to Cottage and
Handloom industires. (4)].

Shri K. Rajaram: I beg to move:

“That the Demand under the
head Ministry of Commerce and
Industry be reduced by Rs. 100.”

[Need for (i) reservation of the manu-
facture of dhoties and sarees exclu-
sively to all handloom products,
(ii) finding more markets for hand-
loom products, (iii) finding foreign

- markets for betel leaves and bana-
nas, and (iv) reservation of mar-
kets for all cottage and small-scale
industries. (5)]

Shri A. V. Raghavan: I beg to move:

“That the Demand under the
head Industries be reduced by
Rs, 100.”

[ (i) Slow rate of growth in industrial
production, (ii) failure to give pro-
tection to handloom industry. (6)]

““That the Demand under the
head Salt be reduced by Rs. 100.”

[Need to step up the production of
salt. (1],

“That the Demand under the
head Capital Outlay of the Min-
istry of Commerce and Industry
be reduced by Rs. 100.”

[Delay in setting up the phyto chemi«
cal plant in Kerala. (8)].

Mr. Deputy-Speaker: No Group has
sent any list of speakers for this
Ministry. Any hon. Member from
Swatantra or Jan Sangh wanting to
speak on these demands? No. All
right. Shri Jashvant Mehta.

Shri P. K. Ghosh (Ranchi. East): I
am the spokesman for my group.

Mr. Deputy-Speaker: I have not
received any list from any group.
That is why I asked whether any
member belonging to that group would
like to speak. Now I have called Shri
Mehta. I am sorry.
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Shri Onkar Lal Berwa rose—

Mr. Deputy-Speaker: I am sorry, I
have already called another Member.

Shri S. M. Banerjee: He is from the
Jan Sangh.

Mr. Deputy-Speaker: The hon.
Member did not stand up when I
asked. Hon. Members must be more
alert. Now Shri Mehta.

Shri Jashvant Mehta (Bhavnagar):
As my hon. friend has just now stated,
the Ministry of Commerce and Indus-
try has to play a very important role
at the time of the emergency. We
have to look at this problem from two
points of view. First of all, we have
to see whether the Ministry fulfils our
Plan programmes and, secondly, we
have to see how far they have succeed-
ed in the field of defence production.
‘We have to judge the working of this
Ministry in the light of these two
developments.

First of all, I would like to state for
the priority for defence industries. It
is stated in the Report that the national
emergency has necessitated a re-
organisation of our industrial pattern
50 as to give priority to defence needs.
If the industries are to be placed in
a position where they can make siz-
able contribution to the defence effort,
they have to be taken into confidence.
I would like to know from the Minis~
ter the steps the Ministry have taken
in this matter and how many indus-
tries have been switched over to
defence  production. The report is
quite blank on this aspect. 1 know
that we have certainly done something
in the case of the wool industry; we
appreciate it. Are the other indus-
tries lagging behind or have they also
been switched over for Defence Pro-
duction? It would have been better
it it had also been reported among
the report of this Ministry because
this is an important matter in the
context of the emergency.

Then I come to general industrial
production. As the report has stated,
during the period January-September
1862, '»r which the latest figures are
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available, industrial production has
shown as increase of about 8 per cent,
as compared to the corresponding
period of the preceding year. But it
is necessary to point out that his rise
still falls short of the growth for
1961-62 which, according to the cur-
rent report of the Ministry, is 11.1 per
cent. It also falls short of the Plan
programme, according to which it
should have been 14 per cent. So, the
progress of the first year of the Third
Plan just equals the progress of the
Sacond Plan. The reasons for this
shortfall are also well-known. We
have debated this question of short-
fall many a time. There are many
problems to be solved like co-ordina-
tion, power, transport, communication
and so on. It is only when we over-
come all these difficulties that we
would be able to fulfil our target.

In this context, I would like to read
one paragraph from the speech of our
Planning Minister. While he was
addressing the Rajasthan Board, he
had stated that it was regrettable that
all resources generated by . planned
developin:unt were not utilized to the
maximum extent possible owing to
negligence, lethargy, corruption or
inefficiency, and these must end. He
expressed dissatisfaction with the
present pace of economic progress.

Really speaking, if we look at the
picture, what is our record of planned
economy in 1962-63? If we assess it,
we find that industrial production
showed a growth of 8 per cent. As
against a rise of 2.7 per cent in our
national income export rose only by
2.05 per cent during the twelve
months ended January and import by
5.59 per cent with the result that the
trade deficit has widened by 14.65 per
cent. Foreign assets dropped during
the financial year by 12.09 per
cent, after absorbing foreign aid. Shri
Nanda has also admitted that in spite
of the heavy investment in the Plan
during 1962-63, the number of regis-
tered unemployed has gone up by
more than 20 per cent. This shows a
rough picture of the economy of the
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country, what we are aiming at and
where we stand.

Then I would like to refer to our
unutilised industrial capacity. When
we are having a formidable enemy at
our doors, when we are talking day
in and day out of defence re-orienta-
tion of industries, it is a sad com-
mentary that we are not able to
mobilise our wunutilised industrial
capacity. A survey conducted recently
by the Engineering Association of
India has revealed that 80 per cent of
the industrial capacity in the country
remains unutilised. Out of the 215
selected industries, only in 110 the
degree of utilisation exceeded 75 per
cent of the installed capacity. See the
position. Among the remaining 105,
the non-utilisation ranged from 65 to
75 per cent in 33 industries and below
35 per cent in 72 industries. When we
negotiate for foreign aid with other
countries the Commerce and Industry
Ministry should take up this point
also. How can we harness the unuti-
lised capacity for further production,
that point should also be borne in
mind. Also, in the light of defence
reorientation we have to find substi-
tutes, we have to see whether we can
give any substitute for cement, and
how we can organise all our resources
properly. This is the function of the
Commerce and Industry Ministry and
they should put more emphasis on
this.

Then I would like to say something
about the structure of the Commerce
and Industry Ministry. Government

. has taken a decision, and the Deve-
lopment Wing of the Commerce and
Industry Ministry has been transfer-
red to the new Economic and Defence
Co-ordination Ministry. The question
is whether the Economic and Defence
Co-ordination Ministry has co-ordi-
nated or dis-coordinated. Actually, it
has created more problems. The
Development Wing of the Commerce
and Industry Ministry was transferred
to the new Ministry. The result is
that the delay has increased, confu-
sion has been added. Instead of this,
my suggestion would be that if this
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Commerce and Industry Ministry had
been reorganised, and all the public
undertakings had been put under one
Cabinet Minister and if the Steel and
Heavy Industries had also been inte-
grated with it, that would have
brought about better co-ordination.
Today that is the need of the hour.
In the Commerce and Industry Minis-
try we have got so many public
undertakings. Why not co-ordinate
all of them with Steel and Heavy
Industries and have one Ministry?
That would function more effectively
and more efficiently than this bifurca-
tion between these two Ministries. On
the contrary, this bifurcation has
created more problems of dis-
coordination.

The next problem I would like to
deal with the Small-scale Industries
and Khadi Commission. Small-scale
industry is going to play a very
important part in our industrial deve-
lopment. It is a dynamic force. We
can see it from the progress of power-
looms. In the small-scale industry
there were 27,000 powerlooms, and
now the number is more than a lakh.
People are taking their own initiative,
and by their own initiative the small-
scale industries sector is developing
and progressing. It is good that Gov-
ernment has appointed a committee
under the chairmanship of Shri Asoka
Mehta to look into the problem of
powerlooms.

There is one thing which I would
like to mention here, when we take
up the problem relating to the small-
scale industries and the Khadi Com-
mission. I would like to pay a tribute
to Shri V. L. Mehta who has done
wonderful and yeomen service to the
cause of the small-scale industry and
the Khadi Commission work. Gov-
ernment have now selected a new
Chairman: Shri Dhebarbhai has been
selected as the new Chairman of the
Khadi Commission. It is good. He is
a dynamic man. A right man has
been chosem for a right place.

Dr. L. M. Singhvi: Our loss will be
their gain.
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Shri Jashvant Mehta: I would also
wish him success and I hope he will
be successful. But I would like to
point out one thing here, and it is a
matter of principle. And I am not
expressing my own feeling but also
the feeling of the sarvodaya people,
that the Khadi Commission should be
an independent authority—it is an
independent authority—and so its
Chairman should not be affiliated to
any political party.

Dr. L. M, Singhvi: He is now want-
ing his resignation from the Congress
Party also, apart from his resignation
from Parliament.

S8hri Jashvant Mehta: This is the
feeling of the sarvodaya people also
that the Chairman of the Khadi Com-
mission should be a non-political man.

Shri S. M. Banerjee (Kau.pur):.

1.C.S. officer?

Shri Jashvant Mehta: Social worker.
He may not be attached to any politi-
cal party.

Shri S, M. Banerjee: Independent,
like me.

Mr. Deputy-Speaker: The hon.
Member should address the Chair.

Shri Jashvant Mehta: Sir my con-
tention was this that the Chairman
of the Khadi Commission should be a
non-political man and that he should
not be attached to any political party.
He will then be able to deliver the
goods. If Lie is a non-political man
it will be better.

1 will now come to the Khadi Com-
mission itself. In this organisation,
40 per cent of the amber charkhas are

idle. I can say that last time
also. ...

Shri Kashi Ram Gupta (Alwar):
The rest are working below normal.

Shri Jashvant Mehta: I do not know
about the rest, but 40 per cent are
lying idle. There is no follow-pp pro-
gramme. In the Report it is stated
that they have training centre. But
there is no follow-up programme.
Even the village carpenters do not
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know how to repair. Recently a new
invention has been made in Ahmeda-
bad, of the ecight-spindle charkha. If
that is introduced, it will' be able
to give two rupees a day to the
workers, Now the Khadi Commis-
sion should also take wup this
problem and switch over to this new
charkha which has been invented by
Shri Gandhi.

The next point I would like to make
is this. The Public Accounts Com-
mittee in its report has severely cri-
ticised the working of the Khadi
Commission with reference to Rs. 34
crores which were disbursed by the
Khadi Commission. The Committee
has said:

“The Committec are perturbed
at the huge amount of about
Rs. 34 crores for which utilisation
certificates are overdue and are
still awaited from various State
Boards, institutions, as also at the
delay in recovering a sum of about
Rs. 4 crores which is refundable
to the Commission. It is disturb-
ing to note that no effective steps
have been taken by the Commis-
sion so far against the parties for
their failure to furnish the
certificates.”

This is a very serious thing. Of course
the Khadi Commission will say, or the
hon.  Minister will say in his reply,
that these were disbursed through the
State Boards and that they are not
responsible. It is not so. The Com-
ptroller and Auditor-General or the
Public Accounts Committee could not
reconcile themselves to the viewpoint
that because the State Boards were
the disbursing authority, the Central
Government could not or the Khadi
Commission could not do anything.
The real point is this that there should
be an integration of the financial
agencies so as to see how the finance
is disbursed. The Public Accounts
Committee has not gone to that
extent. Once we are organising all
these small-scale and village indus-
tries, why can we not have a unifor-
mity in the financing agencies? There
are so many co-operative banks and
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other institutions. Why can the Gov-
ernment not select co-operative banks
and apex banks as agencies for dis-
bursing these amounts? The policy
may be implemented through these
‘agencies. So I would like to suggest
that Government should look into the
matter of disbursing the amounts in
the light of the recommendations of
the Public Accounts Committee.

1 would like to say something
regarding another question. The Gov-
ernment has appointed so many sepa-
rate Boards for small scale industries
‘Why is there no uniformity? Why
can we not amalgamate all these
Boards. There are overlapping
agencies. Some -agencies are doing
the same work. For removing over-
lapping and delay Government should
have a uniform agency throughout
the country for the development of
small-scale industries—an integrated
agency, for financing. If both these are
taken in hand, then and then alone
we will be able to do justice to the
small-scale industry.

Then 1 would likt to say something
regarding Company Law Administra-
tion. So many things have been said
about it before by my friend Shri Daji.
I would like to add something.

Dr. L. M. Singhvi: Don’t follow in
his foot-steps.

Shri Harish Chandra Mathur: He
will have his own dig.

Shri Jashvant Mehta: The Company
‘Law Administration has reported what
steps the Company Law Administra-
tion has taken. Really speaking, at
the time of the amendment of the
‘Company Law some Members had
raised the problem of some industries
and the hon. Minister had also said
that they would look into the matter.
So many problems are pending for
two, three, four years. But nothing
has been done. I would like to give
examples of specific problems. What
has happened in this matter?

There was a question of a Bombay
company. The higher bosses were
most influential and they had got very
-good contacts in political and high
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circles so that all problems are not
coming up before the Company Law
Administration. Even if they come,
they are suitably hushed up.

Then, I would like to cite another
example of the Kalinga Tubes Ltd.
Company. I have got a report that
an import licence was issued to this
Company worth 60 lakhs of rupees for
importing zinc. What happened was
that the consignment of zinc landed
in Calcutta port in 1960 and from
Calcutta itself they were sold directly
in Calcutta through various inter-
mediaries and brokers and they were
not despatched to the Kalinga Tubes
Ltd. in Orissa.

Shri Kanungo: Are you quoting
from somewhere?

Shri Jashvant Mehta: No. I am
only giving the information to the
House. The information that I have
got is most reliable. Zinc was sold
in the blackmarket. There are so
many problems which the Company
Law Administration have to deal with.
And here the money was not distri-
buted to the shareholders, not even
credited to the Company’s account. If
certain specific examples are brought
to the notice of the Ministry, they
should look into the matter and take
proper action.

Again, there are two companies in
the country which are producing cast
iron pipes and galvanised pipes. Tatas
are selling these to anybody at fixed
notified prices. But this company is
not selling these things at the notified
prices. The Government should look
into that problem also as to how these
cast iron pipes and galvanised pipes
and distributed.

There is one more point that I would
like to state and that is about Shiv-
rajpur Mines which are in Gujerat
and connected with the recent case of
Calcutta. There also a company law
provision has not been observed and
they had to close the mines and a
large number of workers were thrown
out. You will be surprised to learn
that Shivrajpur Syndicate is paying
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fees to a firm in London who looked
after their interests. Formerly, it was
known as Killick Nixon Co. But now
its name has been changed to Indian
Industry and Mercantile Industry of
India Ltd. This company is connected
with Shivrajpur company and a con-
siderable amount of foreign exchange
is being unnecessarily waste because
there is no need of that London com-
pany which is doing absolutely no
work.

There was also a dispute between
the Ahmedabad Electricity Co. and
the Killick industries. The arbitra-
tors were appointed. They have given
the award and the amount of 4 lakhs
has not been paid to the Gujerat
Electricity Co. This is also a breach
of law of the Companies Act. But the
Company Law Administration has not
taken any action in this matter. This
problem also requires immediate
attention of the Government because
it affects the interests of the share-
holders and the people.

Shri Himatsingka (Godda): Mr.
Deputy-Speaker, Sir, the industrial
production during the period of two
Plans has gone up very considerably
and I think it has gone up to the
extent of about 40 per cent. But yet
this increase is in most of the essen-
tial industries like steel and fertilisers
and such like things. Still if you take
the overall target, it has fallen below
the target that was expected to be
achieved and in the last three years
the progress is going to be slow. Last
year i.e. 1961, the licences granted, as
mentioned in the report itself, was
about 1300 when in 1962 it is only
1000 and odd. So, the result is that
the policy that is now being adopted
in the issue of licences and the diffi-
culties that are being experienced in
getting licences is standing in the way
of progress. Unless we increase
industrial production that will stand
in the way of our defence efforts
also—after all defence efforts depend
a lot on the industrial production
which is very much essential for our
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defence—it is necessary that the
licensing policy should be liberalised
especially when persons are intending
to produce materials which are
required for defence purposes. But
what is happening at present is that
there is no urgency, so far as it can
be seen, to give licences to parties
who are willing to make all the neces-
sary arrangements. The number of
administrative difficulties that a per-
son has to face, when he wants to
start an industry, are so great that
ordinary persons feel it difficult to
bring it to a fruition. Beginning from
the floating of a company, the issue
of capital, the issue of industrial
licence and then the issue of
an import licence and so on, are
the things with which a number of
Ministries are concerned. It is not one
Ministry of Commerce and Industry
alone which can finalise a thing. It
goes to the Railway Ministry and it
goes to some other Ministry also. The
moment one industry is floated, the
Railways are to be consulted whether
they can carry the thing or not. I do
not see why we should not be liberal
in giving as many licences as possi-
ble looking to the capacity of the
persons who make the applications.
After all, those persons who want to
start industries do so after due con-
sideration of the difficulties and also
advantages and the availability of raw.
materials, transport, everything.
When they put in money, they take
all these things into consideration and
certainly those who want to start
ipdustries are expected to have a
complete picture of the difficulties and
advantages when they want to start
an industry more than anybody else.

Shri Harish Chandra Mathur: Is it
not the foreign exchange?

Shri Himatsingka: Even if a party
arranges foreign exchange either in
the shape of equity capital or loan,
even then the licences are not granted,
Even when collaboration is arranged,
it i8 not granted in many cases. The
trouble is an application has to pass
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through so many stages that even if
there is the slightest difficulty raised
by one department or one wing of
the department, the matters goes to
grave and it makes no progress.
Cases have happened where a finished
product is imported and an applica-
tion is made for permitting the raw
material to be imported which will
replace the finished product. Even
then difficulties are being created.
There is a difference of about Rs. 200
per ton between the raw material and
the finished product. Even then,
licences are not issued because, per-
haps, that is not mentioned in the book
whether it is to be permitted or not.
The departments create difficulties,
rather find points for stopping a thing
rather than helping a thing. I know
of certain instances. For instance,
calcined petroleum coke was being
imported. An industry has been
started which calcines petroleum coke.
The raw material is not available
because the raw material was to come
from the refineries. If the refinery 1s
not working properly, if the company
wants to import raw material, why
should there be any difficulty raised
and finished product be allowed to be
imported which means a difference of
about Rs. 200 a ton? Similarly, cal-
cine anthrasite coal is being imported
for the aluminium factories. The
company wants to import raw mate-
rial which is anthracite coal which
will cost about Rs. 190 in the place
of Rs. 370 for the calcined anthracite
coal. Even that permit is not granted
because of some difficulty which can-
not be understood by the applicant.
Therefore the policy should be such
that we are liberal when a party
wantg to set up an industry and wants
raw material to feed that industry. I
cannot understand why there should
be any difficulty raised by any depart-
ment, whether it is.Development wing
or any other thing. Certainly, the
parties ought to be helped to import
raw materials. What happens is, if
production of one industry is ham-
pered, it affects another industry.
Because, the out-put of one industry
may be the in-put or raw material of
another industry just as in the cases
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that I mentioned. If the refinery is
not producing petroleum coke, cal-
cined petroleum coke will not be
available and if calcined petroleum
coke is not available, the aluminium
industry will suffer. That is one of
the necessities for the aluminium
factories. Therefore, in matters like
this, the department should be quick.
in  sanctioning such applications,
especially when there will be even
savings in foreign exchange. I know
of cases where even that is not per-
mitted and difficulties are being
created. Administrative difficulties
that stand in the way of industrial
growth should be looked into and
removed.

Similarly, some time before, there
were a number of industries which
were being permitted. Of them, now,
211 industries have been put in the
rejected 1list. No licences will be
issued so far as these industries are
concerned. There are 19 other indus-
tries which could be approved with-
out reference to the Licensing com-
mittee. That also has been suspended.
Therefore, I submit that the Ministry
should take into consideration these:
questions so that industrial develop-
ment may not be retarded and the
country’s progress may not be ham-
pered.

Another thing that I want to bring
to the notice of the House is the need
for quick decision in certain matters.
On account of shortage of cotton, a
licence was granted for the import of’
staple fibre. It was a very good step.
Because cotton was difficult to obtain
and therefore permission was granted.
This year, the cotton crop has been
very good. Still staple fibre is being
allowed to be imported at the cost of'
valuable foreign exchange. I under-
stand that has created a problem in
the country, because the imported
material is not of the same required
quality, especially because the impor-
ter is the Government of India and
whenever the Government of India
imports, the suppliers are not very
particular, because they know that
perhaps, the faults will not be detect--
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ed. The result is that imported staple
fibre is not being sold and large
quantities aré lying undisposed of.
Therefore, 1 suggest that if certain
quantity remains to be imported, steps
should be taken to stop such imports.
The policy should be quickly changed
to suit the necessities of the times so
that foreign exchange could be saved
and the country’s industries may make
progress and the country can also
compete with foreign competitors.

Shri Morarka drew the attention of
the House to the difficulties and the
competition that we have to face from
Japan, China and other countries.
Certainly all necessary steps should
be taken to remove the difficulties
that stand in the way of our exports
being permitted or encouraged, which
will certainly help in the increase of
exports. Unless we take steps to
make our commodities which are
exported competitive, and also good
in quality, which could stand competi-
tion, there is no way out. All our
progress will be retarded.

With these remarks, Sir, 1 hope that
the Minister will kindly take these
into consideration and take steps to
adopt policies which will help the
growth of industries quickly.

Shri M. P, Swamy (Tenkasi): Mr.
Deputy-Speaker, I rise to support the
Demands for Grants presented by the
Commerce and Industry Ministry for
the year 1963-64. This Ministry has
done successfully a fairly good job in
the last year 1962-63. Its activities in
different ways are commendable. A
nation’s prosperity .xs in a way reflect-
ed by the growth of its commerce
and industry. India which was purely
an agricultural country 15 years back,
is now transforming itself into ah
agro-indystrial country. The report
for the year 1962-63 gives some figures
regarding the progress made by
industries. Industrial output has
increased by 8 per cent as compared
with the previous year. The produc-
tivity drive launched by the Producti-
‘vity Council has created a conscious-
ness in the mind of the industrialists
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to use better technical know-how and
get assistance from the Government
to increase production. During this
emergency, the industrialists as well
as the workers have adopted volun-
tarily an industrial truce resolution
to increase output and maintain peace
and order in the industrial area.
These events show that our country
is progressing industrially as well as
in agricultural production.

One important event is the consti-
tution of the Board of Trade. Evern
though it was constituted some months
back, it has done a commendable
work. In bur Third Plan we set up
the export target of the order of
Rs. 3,800 crores in five years. This
year, we have achieved a record ex-
port of Rs. 700 crores and it is an in-
crease of Rs. 40 crores above the pre-
vious year. This is due to the export
drive launched by the Ministry, espe-
cially the department of International
trade. The Board of Trade has framed
certain policies and gives advice to
Government for its implementation
Following this policy, our exports have
been considerably increased. To
achieve better marketing to introduce
new goods into foreign markets, we
have constituted nearly 14 Export pro-
motion councils which are doing very
good work. Thege councils are given
funds from the Central Government.
Omne welcome feature in this year’s
Budget is the allotment of Rs. 3-8
crores for research on foreign market
and market expansion. This money
will be distributed to the Export Pro-
motion Councils to expand our export
trade.

15 hrs.

In this connection, I may mention
one or two things about the export
commodities which must engage the
attention of Government. These com-
modities are: handloom goods, ' espe-
cially the variety called ‘Bleeding Mad-
ras’, handicrafts, such as mats made
from reeds, metal-wares and Tanjore
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plates, and thirdly, hand-made binis.
Regarding hand-made biris I put a
question in Parliament, and the hon.
Minister of International Trade was
pleased to reply that the ban imposed
by the Ceylon Government on the im-
port of Indian biris has really created
certain difficulties to the exporters of
biri from India, and we are trying to
persuade the Government of Ceylon to
reconsider the matter. I would again
request the hon, Minister to take suit-
able steps to move the Ceylon Govern-
ment to lift the ban. No doubt, the
amount involved is nearly Rs. 50 lakhs
as indicated by Government. Even
though the amount may be small, we
should remember that many drops
make the ocean; the amount earned by
the export of biris is nearly Rs, 50
lakhs per annum on an average. In
matters of commerce, we cannot un-
dertake retaliatory measures, because
they will ruin the growth of commer-
ce between two nations. But a via
media course has to be adopted, and
this via media course is by persuasion
of friendly countries to come to our
help to develop our industries.

There is bne more important point
that T would like to make and that is
regarding the handicrafts. Our han-
dicrafts are noted for their craftsman-
ship. We know that in ancient India,
we produced so many artistic articles,
and ancient India produced skilful
artisans. Before the constitution of
the All India Handicrafts Board, the
handicraft were under a pessimism
and they thought that they were fight-
ing a losing Dbattle in continuing
in their craftsmanship, because they
were not finding market, but thanks to
the activities of the Handicrafts Board,
the hadicrafts marketing is now pro-
gressing inside and outside India.

In this connection, I may mention
that there is vast scope for exporting
the handicrafts, especially such handi-
crafts as the fine mats. There is a fine
mat in my State of Madras, especialiy
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a variety called Pattamadaj mat; that
mat was presented to Queen Elizabeth
when she visited India. From this
reed mat we can make ladies hand-
bags, by just giving some colours and
good finish which will attract the
foreigners. We have to set up some
training centres for these craftsmen to
manufacture handicrafts which will
specially look after the tastes of the
foreign buyers. The Tanjore plates
as well as the palm leaf materials also
appeal to the artistic eye of the
foreigners. The Handicrafts Board
should set up co-operative societies for
the craftsmen, because there are a
number of communities in India whose
living depends the trade in these
handicrafts. For such people, finan-
cial assistance is necessary,

There is one other matter that I
would like to say and that is regard-
ing our khadi and village industries.
No doubt, our aim is to mobilise al
resources to industrialise our land.
But rural industrialisation must be the
main idea, because the majority of the
people in India are agriculturists, and
the number of people employed in
agriculture jis in excess bf those want-
ed for cultivation. The excess of cul-
tivators should be diverted to em-
ployment in industries in their own
areas, that is, they should not be made
to go to cities and towns to seek em-
ployment. That is why the Planning
Commission has wisely suggested the
idea of rural industrialisation, and this
idea is given for implementation to
the Khadi and Village Industries Com-
mission. Fortunately, we have a new
chairman of this commission, and I
hope that he will take the ne-
cessary measures in the Khadi and
Village Industries Commission to in-
dustrialise rural India By rural in-
dustrialisation, we shall make the
people capable of earning some money
and thereby the rural economy will be
stabilised.
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Shri Kanungo: May I suggest that
individual firms or their particular
products not be criticised on the floor
of the House because Government can-
not take responsibility either for de-
fending them or agreeing with the
criticism?
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&1 CFT9 A€} AT € | WX "IETY
geT quT T W a8 R TWHT FIRE@ET
grq fear sme sigt o f s a Ay
¥ 99w, TRT I TRACET W 9 qF
A T & g TOAT AAGT - AW Ay
Vo faw @Fwm | AfsT g R a7
gads T g fm oadr owh
Faf} § G A WA IFH aw
welq 9% faadt § I SO ¥ fow
20, to W {4, N FT & aF
# miaF ggEar 3 & Ol § 1w
@R GRS G491 FT W A
2 4R 3T Y T T AEF FEaT
@ AT H g S 99 99 awd
& M g ArEl |@F w Qe
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W faer gwar & ) & Wgwm fFoeA
T #F T § ifs Afqwfed § @
TE F FER G g IUN 89
ifgg #X A S99 & faw wfgs
HEEAT & | 9gh 9T #1% gEq AT
@l § AR =@ qIg ¥ g sk san
o5 T FTF AT AT FT g
FET Tifegy |

T AT § gy q1 sy
) froed ff SE¥ 9q Y QT
fae@T a1 1 I & qIg A AT T A9
F & @Y W AR X F@T QI
faaa o | a7 AN TN @ R E
NIRRT e T @
g9 & A A9 F g IE F AW 4T
F{? AGH T AT G997 T FIEET
R IR W EF F wU
FTH! G27 ST & AT Fgf AR F AR
W FT ARI A § | TR TG T
B T qU FY FT FTOE@ET SGqd
< fear 9 aY a8t & Sw A w<ar
AR GAF g @ | AT A &
f& Sgr ax Tar #1E HYT T Y T 9%
TW 9FR & IR AT 7 A IANT
mrfag 37 *T AT SAET A AT
afgr | TR0 ¥ T a9 dEdw
ok f9d @9 § q9rg 9 TEr §
¥ g gF Jum 79 @ #Y ufes
LIEECE A

dar fF & ¥ 9B ¥ A 9T 59
q1q F gl wEaT g R fgrgem
# qo9 AT AT &Y FETfAer o SfEa
sA fear S fs swrgam g
T fem S &0 wR FEr
Wt sreEY gafaet &7 i daT W
TE A AT ¥ A N e Tk
T & SF HT HAET 7 g AT A
=7 qE ¥ F19r fadfymur & fF 9=
Hl FY AgT ¥ FA A gAY @
A 2, @ A F=A g qIA
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St < argT ¥ wreh § AR Y aga FEar QO forg TR wF fY N
& s § AR o 1 fF Iare FOT fear mar @ S I ¥ anE ¥
2 F ALY Eyar & w9 q HY IT F AT q4f fFaT? 9% W O WY N W a7 -

# gfaaw N Suwew g @ifge o
g 3% 2 f5 aam ¥ oA g
9T 99T 9T @ WX 7@ ot wfward
2 % o a=gal 1 faara smasgar
R & Y FFT RH &, A o,
T, agE W TEE ® FRqE
Fg o &1 qafeq arm & 3w & Searzw
T &Xr § AT I T o A%
am & wf § fod 5 o wma
Tga AfuF § Y § wR FOF Yoo-
Roo QT qF &g WY &, @ gy A
faa #Y f¥ g age ¥ s ¥ fram
HraEFAr § qg N g wI Hwg
T v =fed

we fen oA N wrea
[ # gy @ agHl & AT gar
& | IEFT 2F WFR ¥ 7T fHAr o
A FEEAT FEATEY F1 GH FIF ATA
F FIH 1 gW AN F@rd 1 foge qat
# e ¥ faafa 1 99 w3 wmar @y
@AY ]| A M gAY AR Y F
CBF § IT ¥ aHAEr F F T A
& wd fom F f5 afvorrmasw gw @
THFRL T A FT g 2t § A TE form A
W F AT FY FTEN TFATA gHT |
AT AFH T FY AL AT & fow wfuw
AR faar s ofr 2% fadefr mar
ST AT /Y |

% et 7 gAY faens &Y wef & st
£ | I¥F UL F1 AFTAT AT AR |

aferofr gt ofer sk qat gfzar
F 33 I # fqer X gw & w0
AqTFe T TITT TR FIFF JT TN
¥ zfezmior ¥ a5 wF =T FIA T

Y ft g g § 7 wed ofar
¥ gy § L9g] #Y afrema wE &
IGWT G SATRT ¥ AT gAn Afgw )
T IHC & T F IGRAFIT 3 M
T F ATEEF S 37 91y |

foaw ot G g § § 9w
FTHT T TF AT q9ew 6y sray
arfeq arfs aFR FY 97 99 9% %
fee wunr #1 faaft fealy s &
BT T O A AfEd | A€
& el & g ¥ g @R Suw
39 g 9T § | AT gEE g fF omw
IR HATET F WA TF @ frm
Y T T T AT HAW T G IAWN
N wEEmEAE B WY gu aEd
FE FATE FTAT T W AR
JEW A I FIA W A Aw
AR wfas fadew 7 #3F "yar ©@=
TEW FIAT

st faren f@r  (ME)
I HEIEd, TH WA F TEe-
Fferriie #1 99 & T@an g, 3 § AET
FAHT FY agT 9w &, wfaw 3w v
& geRafoEdz &1 @A 9T TEr s
grr & fF z8 "Ere 9w 33 A faufa
F 1L HEX 77T G ¢ | g WA
foay fe ¢ F1 fm FoEles § 99
WA & weeAfamde ¥ 3y w4 4
FXfr Y 7E ¥ AfEw W WA o
g § W g3 & R 9ud eata-
T ¥ qurg Fg A g F afg g &)
39 FArag F1 e #1 [@H ¥ wWw
qeaT & fa Ri gy ¥ CETAE wIiREE
§N & @i W W L& o wifRas
FAAM RN LT IOT L FG
Z) AT IF NI Lo oo AT &
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FX WY o & 9F 919 §,53,000 TIAT
T AR O @ F T @
g TR FE NeA €T F go,000
Ty AT AT AL Ao I Ag @
fr g T3 ot = A/ fr @ T m
g A a<E & qaT g <& fAgir
FTFU A T RTA LT T T
% e Afeed fFy 9 1 AT
FgT g fF @ W @ meE
Y &g 3T 9Ifgu fF gy ¥ ¥ | a7
1% FX W7 w7 Feafa & w70 aF
Ifaa grn ? o o f A § gaRaE@
T @ & Wk & fafed ok @@l
fafreed wot &% Ak &5 § =
& g5t § @ sy WY Y T FE
# a3 & A oAfgy |

oF gady a § wrowT s fewrn
Irgar g | gk 3w Ay swfa s g
N FTE g7 AW T AfFT iy guA
oY wiws fek § a5 aw ¥ AfEw
W TR W AF A E, W F
af S @A & wew g oA
T =ET N FRAG FWRTA
o9 ¢ ox9 ¢ FUE AR &Y @
Fr w@Efs wor & g " aE
T g FOE ¥E FAT Go W@ EYAT
A I7F wifhe WY TG 98 ©aie )
o Wfe 7 &7 2y, 2 a7 e @i
WG oo THGT T L&YY H, Qeue H
Fad ¥ 99 F HET JEIT AMHE §5¥
QA T g AT 9 TAT T T F @
g A & PR w1 wifee ot &7
AT G R ) O3W 9T FB IFW aw A
JaF R faw Wit € a<w ¥ a9v
M F Frgear w=@r W@qr fF 39 9
U= Nifhe &7 T & | T FT AW
fFeT Sy 7 g A0 W|ia F AN 9
T qATHT A § | 7y W=E I WX
win g fs Jaw gt v W AR
AAHTF & 1 A fadga e oA
W W AR friw & ¥ e
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wifE oq e fafaet & wife oo
T I Y IR e fF ag
qqT qife E4g I 9T q AT 97 |
afe & awaar § fv 9% o@m &gq
# fau £ Sfeefrias aff & 5@ 5
gH @ & fF oa teuy § ot o
HATHT Loo TIX QT WIS IAHT TATH
oo ¥UYT Y 74T } | gAfAq TawT FE
afefrrm @l & f& S99 @@
qUT 359 T W AR IHA S oWy
TATH FHET § IEET qg FI &
gzt ¥ aie 7 531 stay v mit sy
fafiee ¥ 57 @ gux wifee &x9 &7
TETE @l § R IgH A FH Y
oY & @ TET FO AW & @9 agd
7T AE FG

TGA SRT TT [SF FT OIIGIA
B @R & fou faar mr ) Sad o
gt gl fF ogi 2w &
T see Gt wf agt feaw o
FE AT T | & 28%o H IO
Rooo ﬁ'@q%&am ETFITI
Tafon gt Sefw o § Fel faaw
Wt ga fawar § ) fearen frad e
§g§ ? mAfT g1 7w AT A RE
&7 fzarer

it TFe wrEo T I f% 31y
sgardt & fawen f& fadr wgro
qdo WS HY o F 0 @ AT fFaam
g fear | ouaY fowady #1 9%
amE AE & | S AgMWE F 9
qTEE "9 ATH § Ag) & | 48 €94 A9
T 9y & AT a3 mud @ wiwe &
fF ag feamw fagad s & 1 safeg
7 A TF TAHE FT FEFY A7 ARG
ot wfgn fE o T@rag &9 aw@ &
& & sedr ¥ femfedr ¥ 73
wifex fFg WAR 93 77 ET9Ur TEaEEe
g ? forat st o oY s @
Ty @ifcsm § § wow A9 ¥ aga
T @l § M /U F am ¥ & a=f
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[y Fagra fag)
¥ o s oY ) T A F W AT
R AR FH AT T F AW 9
R v feft @1 i @ ag &Nl
froarsy g AR 1 WEP TEMAe
ITEAT F AW 9 g Y qIg T4
gl @Y &, 9T 39 aTT F7 N @Trd W@
STy |

g W # fame WM E
g #r13aar g fn e gwT iy §
NTEET §FET F AFEA & ofeds  qwT
A ot agd g€ | wr T 2R
U ¥ faama fear sy, @ oY saRr
AT AT & WK g9 FH g arar § |
%9 a7g fasee gHmRY ¥ o g O
W 2 fF sumR SN WEae
AT ¥ @ ¥ AR qfeas dFT
T W OF aET a@ § oW
é&ﬁzﬁﬁ%haaﬁ"m
e 7%, faf@sma oz 4 fogaw”
F Mmas ¥ N9 faar g—faw
g FT II7 ARTT gAT—FF 285052
¥ g0 TEHdET & U @T T A
Lo F¥ArT Worees g, agt Triqe &
T g5s3 fowes g
Shri P. R. Patel (Patan): What 1s
the share capital of both?

=Y fagrma fag - @ § F T
gfsqr® &F27 F1 S 0 T § WK
UF 9% TRET §F:I F) | IEEE
FFT T GUATT A AT TAT L IH |
FE FORT FT g1 T9AT & I8 T afes
qFTH 7 TIFT, T TITAE & 17 9
qfeq® dR@T & AW I WEET FF
(wf Te A arEE §) ¥ te
Fradrg ores g€ € wrede dFeT §
4T qAT I g, WG L83 FIEATS
foreee g% & 7

qIAAT §S69 3 TOA F @ F
ger § | afees GFeX ¥, T 5,
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Taadfees ¥ 39 FOT wAT §,
o= {5 grgae §RT § 5t FAT AT
g

oY wRAM - waTasSs Afeed
foFaeT g, SETE S )

Y fagraa fag - aew7 ) fFare
H g-om dftew foagr & 1 3g ¥
Aol gEAT A & | xad foa g fa
;::mwmﬁzmﬂwﬁm%
M 29 FAT WA TAGUE FT & |

3 faaee F@mr @ Sfafes
feq "I TISETR) Y £ 6 FAIRL
2 %) o swfa g &, a8 @@ 1
AHST T THE g1 AT & | ¥F WHST
NI AA MG g0 W
grafafees et o1 a9 o § 91 Fgy
§ f& o€ g0 S AT IEE)
IE B9 99 WA, AFA Tq gH
afer § @ & @1 39 Ffeefae G
F1 I T & | AT #) §W aTH
Fg £q7 AT g1 f ot ofews dvex
¥ SART T &Y | OF FEAE FI-
A, AHTEAE FTRIA AT gH
IR F TaTHE FT TIAT T GHT
t ¥R 9 TEedT & WA ¥ FIH T
@ & @ a8 a T F IfW
Tt 7 g ?

qE qF TRAE FT GEEY g,
TF WEEH &7 [WHFC AW 8W
g¢ | TENE F Wree ¥ WOe-FE
1 TG g g, o fF gger Awa}
T FT [T GOA FAT ¥ G1F T FT
T ogee’ ¥ UFUR F Rov AW
Y F) q@AQ gL & AT IW LRov
g WA ¥ ¥ cyR W T A
& faers W daw AT § g0
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N @ g 1 HEE-IE g
Ff ¥ fag, g & fog =T gy
#fag aga a0 & 1 T fag AT
oae § 5 ooe-3F #1 angR W
F T WIS AR T A, Fifw
BT ot FUS Y FT Hiewrgwr< qfF-
af qigz § wmy &1 wfaw @
glearg@x F, AAEHFH  F, ™
WYX gl & | GERT AT FX gH
fradt 9 vHEES W & 38 0@
TR TG § | W AAA-HF TG X
I gY, a1 AafeEt & fa 9y
& A Qe ¥y T F @Y & fqU
swifas q9% Ay fawr sy 1 swif
F3 Tfaaw aehe ¥ &% a1 Tga%
2| WA F X HieaATgwdT, TH-
fraw qede, 7 % #1 frawex faar aman
21 wfar R gEads w®
TR T AT FX 237 F &Y IT%Y G KV
o, Y wedrga) 93 g+ fwar o

ATAT TIAT A GFAT g, TF By QAT

g aFt § MR wEfEE Y grea quv
gadr 3 |

# gwzan § fr one &9 TN
I Y 3T § qUag FY < WY
[T FA ARG FT A7 & | FTEY
¥ TaT, afe Ia qEIT A AR R
& SN ATAT T F AT IIAT TN
2, foraet 5 adt o S & qwrw
O ST @O Q-
faufad), afas & afas awt = w1
2 F A, TE-ET TR A
2, T8 T TR AR AT A A
9 73T ¥ OF Q1 WL qG A q ¥
a2 S0 ¥ qga gl | Fw 9 F N
g€ | IR uw artes fafae &
F@ f& wox 9T A wEl T W
M Faag f& ag fead
QUFTQ = g 1 FE WA A F
fr gaar wifa @ ofge | 79 @
124 (Ai) LSD.—6
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TN XY A" WY 9 3 A qA
T AT gAr a1 | Afe v e
IF T AT Ay §? fooe Awar AT
fF zw o § swfy i g | = T
g¢? Twatw A I AfEC
AT T g fF WX R w99 W]
o¢ |l ¥ b& 94, @1 "EF
g wfgs sF &Y wmr froem i a
! 793 A ferra g @ | TR
wat SET F9T F g9 W T FQT
2, AfeT o <% == I w9 @,
e fare it F1or § qam g gy, '
qE At F FA ) AT FAE D
M 1 W X IER W g
forr il ¥ ag weray 97, 96t A 9%
& T | AR Wig ¥ I Fwar 91 ",
4w F197 41 *%qr 91, AfFT A
T @ M | g @fve @ wan fw
qe T S Y Fg fF gl F9E A
o 7 & W% 4f5 Fq@ A fan Y
g wfrud s adi §1 o1 Freer
2, dfea St ww @@ F R0 WY
a3 919, TF 41, 37 Wy U §)
oTg AT 4T, AT FAFT AN FI
qr g o< g T

o A qATE 9Tg ¥ 0 A
%g W & G A | A8 TG
T § HT Tgr 9 IR fa & -
frdY 39 s A § | qg7 R I fqwr
F a1 § o &< =9l #Y | TREy
¥ uF Y AR faw 4@, SAfew ag avx
A 7% 1 99 IR faw ax A mEefe
&7 WS T’ 9471 § | Eefeaw 9«u-
ez § w3 &1 o arar, &
faat ama sk a@fenr Fiw@ O
WIS S F 60§ T GY g, I
5T A frew @<y @1 Owdr § |
Mreage W far mfs fawdy o &
¥, gt ox T e fAe 8, R faw
o A 91 at §, W aFT 9 I
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[ Fegrem firg]

e deifae s @ 1 Y wpms arg
T 3G WX AT T | ¥@ FT SN
&1 Y a1 5 g T 4, AR
T T T F aTs Y 3 T g
T W N FEY A wgde faw 9,
g X g1 TE | |TS AT €947 5 ¥}
99 9 AP AT § W AR I
T fow @Y & 1 W Igey fan
o1, & AT a<E A9 AT a9 &,
foed aga & st A vt @Y
farm &), T W a@fenr §, A fw
WAFA A &F FH TR g, TG
IR a9 AT § | T W @ FAfw
Y Y A & ¥ A wgem § fraeA
& f5 a8 S @ @R W
I A & a6 =T T )

=Y grow AN (A7) ;- w9r-
e Agied, § ST WX IR FATY
& Wl &1 T w7 ¥ fa |
o g = fd ¥ aaran war @ e
o AT A S Wiy A §, 9w F
GRAEY TET AN FOF WS I
STET JATEA g1 § | & &% g2
T, AT KT, 9T 399 1 W} faeredy
¥ 73 @ fFer & QAT &1 Iar
] ITF fAU A Feg ) Tqang
I E
1531 hrs,

[SEra TErruMALA Rao in the Chair]

TEF 919 @ 99 59 HATOW A
IATEH g F far T g fafa
T #) fe & ok 39 o 7 o waw
o g, Sud fou ot & g9 wAeg Wy
quTg fau % A ® ww_r g o

TR AT FT S &4 ¥ wgw AT
T RATA R EA T 1w Y
wa st faaria saarar §, sfas
efic ¥ g5 W foeE gu 3, I A
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X o ¥ ) W e # awemr oy
¥ forg 0t o 9erv 3 @ g WA
TR T ITT gurdr o afrrdy
THEAE 8, IR §F FA F aOd @y
TRy ¥ firg YA 9T & @19 &RAT
qeam } fr 9 Sawr forw 3 ¥ amf
TF g7 T1eF 4, 39 A ¥ 7 W@
TF i 7 TET 1 F forer & ¥ wry
g T 9% fawelt , o & wgfed
8, ot o 2 wY dare 2 s frw
fam w1 ¥ SN T e
#N AT 1 A 3@ A oFEw FR
&g § T e a3 A1 96
&1 arfed a1, se 7 fem &1 @A

=Y TrCHT T |/AY ;AT )

fefgae ssfgue s
N $g AEN qF T O 1R Ay
wgl T a1 f5 ¥§ 9% e &
e @ g 1 & e § 5 A Y e
2, == ¥ &1 # afuw & wfus faar
AT AEC Wt 9% & 9 ey fnik
T 2, gl I Gt F g q1 IATEA
®1 AE TYr WA @ AT STl 9} g
N sfafadw 8 & A% Faw o
T QT & g1 § QT §7 IATRA
ool B CIE i EE l o
TgE 7 e fafreR §1 e
wrwtag fear 91 fv Q¥ woERw Sy
¥ ot gk 39 fnmr A e od
arfe &l 1 § T T O w99 A
aF | ¥E NWIH § %L &1 T |y
el ¥ | O o9 O AR gE
&t AT AT M WG | F HTAT waAT
g f5 99 Wik WY I @ Ay
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sefgaw Rew W agy Wi
FRAT o d ) O & A ¥ T g
mar g —

“by the end bf November 1962
there were about 92 industrial

estates about 121 of them were in
different stages of construction.”

¥y wm § A o R R
W A ¥ R T FETA ¥
@ 31 R fomr ¥ efeaw &g
T T g9 qqX Y 0 A | fReg gw
w1 7 i aF o aafa g gd frard
WA W EE A
FEF A 7O X TG F TG HGT 4T
fiF & cedew ARy oA 7 Ao A
T df | wa OF T AT F AR
Y 7% ¥ 1 AT T AT 77 &g B
WHNAR AL Teame
for vl ¥ 99 § A9 Y g, 9
§ad &t FWT FEY ¥ QR F @H
# € @ T g WY, TAT A Y
T W1 WR TE QA 36
T ¥ AR TS MW A A AR Ffrew
Y ag @ 7 & @ g A, Taw
QT T AT ] ) W SR & argar
g s F
Y & 9y arg et st
RN T N g E, STET Y
fos & &G A g 1 ssfeaw
Fsfea aETEEN QY AR G aiE
¥ §, S § WA THE F FH FA A
FWY, T a0 AT AT AT e F
9 F AT AN & | T AW F g
gelt ot A @A R F o= wen
ww wifwe § faFq & fag 9 ¥ Y
Wq qF ITRT IGFT G AU A TG
IFNT AT AW FHFTATY T T |
FTT F A § 9 ITHRT qiT TE
& STt & AT T A G e S
2 fF ¥ & § T WO SR 99T qF
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wfefer £t wfafdy Wt g7 gy
w7 fret g § | I fad ¥ femy
AT FYE W T A T GAH TG TG
& fer oy anfr et § Y sfeat
I wIHT T & F ¥ &), Y @@
o= ERT | AT IAF [ wqiiwfaw
wiafadta a8 gy & A gaer AT
g X7 & FF oY o S &R TIE
¥ fory gram &, 7y o oY o Q7 ad
& 17§ a9 FQ § g @Y I
g | tfegw amnfar e
frw TR ¥ 9T few &7 ¥ oo
wEd) g aFdr § o frw a@ ¥
oy feqY 9% Wi & o s AR
o7 G , $¥ ITHY FAT A TATE
frar s e &, 39 g NS A IH
W WO S ST STEEE g |

gt F graew ¥+ wTR TY w0
IET g | Y FHRE & AT AEqE
T Y § ) AT 9T T T F-
AT Y HaTe o 1 &Y Y W% A
ofaF AT § qgTaT f7oem, ITHT IATRT
a1 ITHT faAy w7 Wy wfaw qg,
QEY IFT ST FY AT AV F1E TS A
TR 1 | T ¥ @TeY FT AV FA
¢, 78 foe 1w ant ¥ gAEw ¥
WTR W AT § | g A I g &
UGS CLt I CERICIR S |
AR #Y gy aw faar & foge A
T§ § for W Y g9 FIH g7 A I
e a1, 3T GEgr SYeg T g TS
i@ aw A a@r &, FW &
g T IORT § 39 frgw A
we a6t § afg g & 1w @ afk-
feafaat & St 3@ gU a8 Fr @
TR A s AW A W
39 X waOw fwqr v §Far g f®
&Y ¥ Y AR FT9 FQ §, ST ITAY
ST & gt & foraY WX Ty AT
FX AT FT gAY & 1 AfET g7 9@
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[ greT 28 WA+
TR § AR T W feaae qd w7
FHa & fF 98 I T FA | agEs
& oFaT & AR W e ¥ Ty A
ST =nifeq | g Y Fey @ sEw
FE-mfafefras @ aifed | & s
qreaT g 5 ot % gfee q @ e Ay
wror Y @7 A AT | AR AT A

gl U2 faeoer REY F1 A FW

§ fa Y Tt F v A E AR e
fads qX % fawma &1 7% gY, qar
g G T A 2 A A "™
X W TR Ol & At
R T¥ TITH FY FAT AEFT g )
AfeT 98 T I & e 9 a8
Q@R A AT AR B

o F FRA AT T H@ATE |
AT A A &, IE AT FIA TFEAA
AT A E, I W AR & aF
FAATFT@T ¥ | HOR FTA CFESA A A
wHE AY G A |0 &Y 98 T
21 MR T §, IR g A
! FTHATE JET RS §, Qv TR
FEET ER0 | 3R fEAE R W
FE =TT A 1 W @ R € ghm
¥ YA §1g TR GIHE HIA CFAAE
Ta @ § AfET g qW W N
93 I&T T T & 1 gER UEEE
T AT FTAY € o7 WY & | ¥ "R
HeE H Fod! W A FY AE-
WEHFAT § | F9 G A R T qE@T
& & T & Awr AT g A
A fEfTee SewRw €, WY FHA AT
¥ He T § TA1 A0F &, IF FAA
wifie § AI7 AR T gH TG W<
SqT( ¥ SATET AT 9T A |

zarR Y fonfEe §, 9T Swan
gfetesht e o =ifed 1 AR
FIN &, F gAR WA A A FHT §,
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aqy gER At & 9 w4 "y 8, I9wy
N FS §, I A LT AV 1 FA T
g werd At wfed 1 A g
T § 9% g8 O &Y @
IF AN F A & &7 ¥ A ey
o Ty SR gfmr ¥ Y sy
WA 1 § A7E S WY § 99 FY g
w9 gt A Aty |

UL G A
<e w1 g iy afF e &
awt §F gad wfg fagaw dar @Y
qrgq & S ST FT A g qF aF
IaHY afsqady W TRy A= g X

Lacide |l

TS F gH AT AT THRGNE FT @
& S gd W Y TgrET Anfed ARy
WIS T F3 T § I TS
¥z 3 fey 4% 7§ wfafadra W)
Sy Y AT X FE, WS G AT
AT FY iy O I W E | gy
o T gAT AT FZ AAEA gV &Y
¢ = A FY e § TS g
IY G FIAT AT | AT & PR
WT&%% ﬁ'ﬂTﬁFﬂ'ﬁ%o éYo,Qo
¥ A I AR AT Al |
T ITAW FTAT, ITHT IJTEART ST
Foar =ifer w@ifs gat Ay 5% g3

. FH AT 9T R AR I TN

WRWHFgA &1

& 7g WY FgW AW g R oEw
ERA FEAIREAT F AET § SAEY
AT X 97 1 § 1 A 7g
e g7 fadl AR BIA TFEEIA F g
RTANTT ag g AR, IAFT FATIE
AT AN | K AT A B 5 ogw
T wfaw X B o 9 9 59 91 |
Wi a e ¥ fe @
B I = A
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Shri P. K. Ghosh: Mr. Chairman,
Sir, at a time when we are meeting
the challenge from an outside country,
the industries of the country have got
a great role to play, but when we
take stock, we find that we are greatly
lagging behind. The reason is that
the industrial policy of the Govern-
ment has been defective from the very
beginning, because this Ministry, as
well as the Ministry of Planning, have
been ill-advised by officials as well as
by some interested industrialists
tavoured by the Government, who
care more for their own interest than
for the advancement of the country.
As a result of this, what we find is
that we have failed to reach our pro-
duction target and we have failed to
reach our export target, and we have
failed to deal with the growing un-
employment problem even after 15
years of {Independence.

First of all, the policy of the Gov-
ernment to start certain industries in
the public sector for which private
entrepreneurs were available is defec-
tive. Large amount of our resources
have been spent on creating certain
enterprises for which we could have
got private entrepreneurs. These
industries are giving a very small
return, even lower than the bank rate
of interest, On the other hand, if we
allowed the private entrepreneurs to
start*those industries, the Government
would have saved a huge amount of
money invested in such industries and,
at the same time, Government would
have got 50 per cent of the profits from
those industries by way of taxes, etc.
It this amount which had been invest.
ed in those industries had been in-
vested in certain essential under-
takings like the supply of electricity,
generation of power, transport, manu.
facturing railway wagons, and laying
more railway tracks, we would not
have faced this crisis of power short-
age, and the bottlenecks and other
difficulties in transport owing to which
we find we cannot expand our indus-
tries.

Secondly, a lot of restriction has
been imposed by the Government in
issuing industrial licences. Of course, if
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the licences are restricted in respect of
those industries which involve foreign
exchange expenditure, we can under-
stand, and we have nothing to say, but
there are certain industries which can
be run without the help of foreign ex-
change, which do not require foreign
exchange, and we find that, restrictions
have been put in licensing those indus-
tries as well.

There are certain industries which
earn foreign exchange for the country.
Those industries should also have been
allowed licences even if they involve
a certain amount .of foreign exchange.
Then there are certain industries
where the industrialists or the entre-
preneurs are ready to find out some
foreign collaborators to get the foreign
exchange required for starting those
industries. Those industries should
also be given licences liberally. What
I find is that some vested interests and
monopoly interests are coming in the
way by influencing the Government in
issuing licences to their competitors.

Take the case of the people’s car,
the small car. It only involvess an
amount of Rs. 16 crores to Rs. 18 crores
of foreign exchange. We understand
that some foreign party was interested
in starting this industry and supply-
ing the machinery on long-term credit.
If a certain percentage of these cars
were exported for the first few years,
we would have earned foreign ex-
change to pay back those loans. What
we find is that the Government
shelved the establishment of the fac-
tory on the ground that we had no
foreign exchange, I think mos( of
my hon. friends know that onc of the
private vested interests, onc of the
private concerns, is there, who had
dictated terms to the Government not
to start the small car factory, and the
Government have acted according to
itg advice.

Then, if the licences were issued
liberally, we would have easily reach-
ed the target of production. If there
are more of industries, there would
have been more of competition and
the prices would have gone down;
when we have more of production than
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our requirements, there is a surplus
and we can also export. There is alrea\dy
a scarcity of industrial productg in
our country, and as a result of this,
the manufacturers are making more
profits, and they are not caring
to economise in the field of production
by employing labour-saving devices
and modern machinery. If this was
done, the cost of our products would
have been less and we could have
easily competed in foreign markets.
The Ministry woeuld not have been also
bothered to create export promotion
councils, because the industrialists
themselves would have arranged for
the export of their products.

There is a lot of under-invoicing
and over-invoicing going on in the im-
port and export trades, It is estimated
that the Government is losing about
Rs. 150 crores every year by under-
invoicing and over-invoicing, A few
cases were detected by the customs
department, but most of the cases go
undeteced. At the rate of Rs, 150
crores every year, in 10 or 12 years,
about Rs. 1,500 crores of foreign ex-
change has accumulated outside in the
names of big businessmen of India.
At this time when we are so much in
need of foreign exchange because of
the emergency, efforts should be made
to bring back this forelgn exchange
lying hidden in the foreign banks.
Today there is no law by which this
foreign exchange can be brought back.
I would suggest to the Minister to
allow these businessmen to bring back
this foreign exchange with the assur-
2n~~ that they would not be challeng-
« 4 1o show their source of income.

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
Should they be required to show the
source?

Shri P. K, Ghosh: They should not
be required to show the source. In
the case of gold bonds, they were
given the choice that they need not
show wherefrom they got the gold.
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Just like that, in this case also they
should not be required to show the
source.

Shri Manubhai Shah: That would
enable them to under-invoice more
and more,

Shri P, K. Ghosh: Now the law
should be very strict. Stricter vigi-
lance should be imposed on exports
and imports and also in the customs
department, so that no further foreign
exchange is drained out. But what-
ever ig there, efforts should be made
to bring it back because it is lying
idle, The Government should say,
“Whatever has been done, for God's
sake bring that foreign exchange and
let our Plans be made successful. We
would not ask you to declare the
source of the foreign exchange, from
which you earned it” We would
request them to invest that foreign
exchange under the instructions of
the Government and pay the Govern-
ment a certain amount of income-tax
on those amounts in foreign exchange.
Of course, there should be vigilance
and stricter lawg should be made so
that we can punish them very severely
if they indulge in such practices in
future.

I would like to point out certain
corrupt practices followed in the office
of the Chief Controller of ITmports and
Exports in granting import licenes. We
have been complled to put great res-
trictions on imports due to the foreign
exchange difficulties. As a result of
this, the prices of imported goods and
articles produced from imported raw
materials have gone up by 400 to 500
per cent. As such, the import business
hag become very lucrative. Unfortu-
nately, Government has not imposed
any control on the selling price of
those articles which the Government
should have done. As a result of this,
the officers in charge of the issue of
licences are exploiting the situation to
the best of their advantage, Only such
persons are favoured with licences who
can influence the officers politically or
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with some money. So, there should be
control on the prices of these articles.
When you are having control every-
where, why not control the prices of
imported articles also? An honest
man has to face a lot of harassment
and loss of money and time in running
after import licences, with no result.
Most of the officers in this department
are corrupt, from top to bottom.
Otherwise, there should not be so
much corruption there, The maximum
corruption is there in the import busi-
ness. Everyone knows it; it is an open
secret. I can give some examples. Let
the Minister challenge them.

Mr, Chairman: I have rung the
bell. The hon. Member should con-
clude in two minutes.

Shri P. K. Ghosh: 1 am the only
speaker from my party. I may be
given some more time.

Dr. L. M. Singhvi: I think so far
as his claim for some more time is
concerned, it has to be conceded if
there is only one Member from a
whole group, he should be given a
little more time than the other Mem-
‘bers many of whom speak from a
larger party.

Mr. Chairman: He is getting the
time he ig entitled to. He may con-
clude in two minutes.

Shri P, K. Ghosh: Under the bila-
‘teral agreement recently signed with
Iran, India is to import dry fruit on
rupee-payment basis. It was decided
that import licences should be granted
to co-operative societies. Applications
in this connection were cglled for.
None of the applicants got the licence
while one National Agricultural Co-
operative Society, I understand from
reliable sources, has been given the
licence to the tune of Rs. 14 lakhs
while they did not even apply for the
licence. The remarks on the file when
the decision wag taken were that the
licence be issued to such and such co-
operative society and they may be
requested to send their application.
‘This has been done because of the
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reason that some highly placed Cong-
ressmen are interested in this society.

In the import policy which is framed
by the Government of India, there is
always a loophole so that starting
from the Chief Controller down to the
clerk they can interpret the policy in
any way they want. In the current
period, firstly it was decided that 50
per cent of the face-value of the
licence be given for the import of
radio parts. Then, when only 15 days
were left for the completion of the
current period, it was suddenly decid-
ed that it would be raised by 25 per
cent, Under the rules, it ig according
to this policy that licences are to be
given, while in certain cases when
money has been passed on to the
officials concerned, licences have been
given on the basis of production capa-
city. 1 fail to understand how Gov-
ernment, on the face of this policy,
issues licences on the production capa-
city to certain firms. I would request
the hon. Minister to enquire into these
matters. One firm in Delhi had got a
licence for Rs, 16,000 last year and the
same firm has been given a licence
worth Rs. 60,000 this year.

16 hrs.

Lastly, I would like to say a few
words about the small-scale industries.
As everyone knows the employment
potential in the small-scale industries
is much more than in the large-scale
industries. The small-scale industries
should have received more and more
attention and should have been given
more and more encouragement. But
we find that this is not being done.
Of course, the Government has made
arrangements for loans at subsidized
rates of interest, but owing to red-
tapism and corruption among the Gov-
crnment officials there is enormous
delay and people are made to observe
certain formalities in the government
offices wth the result that most of the
people are unable to take advantage
of these loans.

Mr. Chairman: The hon. Member
should conclude his speech now.
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Shri P. K. Ghosh: Sir, ] will take
only two more minutes. Very little en-
couragement is being given to cottage
industries. Then, there are a large
number of departments to which the
same type of work is entrusted.

Mr. Chairman: I have given the hon,
Member more time than is allowed to
him. He must conclude his speech in
one minute,

Shri P. K. Ghosh: I would request
the Government that instead of having
so many departments and, so many
agencies like the National Small
Industries Corporation, the Small
Industries  Services Institute, the
State Financial Corporations and the
like, it is better that the entire res-
ponsibility of assisting and helping the
small industries is given to thc State
directorates of industries.

Mr. Chairman: The hon. Member
should resume his seat now. I have
given him 23 minutes.

Dr. L. M. Singhvi: 1 hope, Sir, you
will be equally liberal to us.

Shri V. B. Gandhi (Bombay Central
South): Mr, Chairman, Sir, I am
grateful to you for this opportunity.
Today I want to say a few words about
what is happening to our foreign
trade. Many of us have been feeling
concerned about the difficulties that
we are experiencing in our foreign
trade. To my way of thinking it
seems wce are gradually losing our
competitive power. We have, there-
fore, to modify some of our policies in
some ways. We have to take care that
our economy does not become a high-
cost economy, a kind of a chronic
high-cost economy, and for that rea-
son we have to examine our taxation
system from that point of view.

Now, Sir, before 1 again come hack
to this subject, there are one or two
important developments that have
taken place during the period of the
report of the Ministry to which 1
would like to make a brief reference.
The first is, that we welcome the
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establishment of the Board of Trade.
It i3 a development that has long
been coming, but we are glad that ‘it
has at last come. It is, after all, going.
to be a non-official body representing.
trade interests and, also, it is going to
be an advisory body in its nature. It
will deal both with trade and exports.
—that is, external trade—and one im-
portant point that I notice is that it is
going to undertake the promotion of
export houses, Thig Board of Trade,
I see, is going to be a little different
from the British Board of Trade. Qur
Board of Trade is going to be under
the sponsorship of the Ministry of
International Trade. The British
Board of Trade, of course, is a full-
fledged Ministry with a Cabinet Minis-
ter who presides over its meetings.
But, we need not go into all those
details and we need not really bother
about it. The important fact is that
we have this Board of Trade, it has
started working in the right earnest
and we have every right to expect big.
things from this Board,

Next, Sir, the State Trading Corpo-
ration deserves a word of praise. I
say this not because it has declared a.
dividend of 10 per cent. A dividend
of 10 per cent is always welcome, but
it has done very good work in diverse
fields under very difficult circum-
stances, and it has proved to be a vital
link between our efforts both in inter-
nal trade and in external trade. It
hag had tremendous difficulties to deal
with what with the emergence of
groups like the European Economic
Community and such other groups.
It has achieved results, where we
really had no right to hope for results,
in the export of iron ore, in the export
of manganese ore and in the export of
ferro-manganese. In all these
materials as, of course, you are aware,.
we are out of level with international
prices. Also, we exported some-
groundnut oil under pressure. Finally,
I would only once again say that I
congratulate the State Trading Corpo-
ration on its fine performance.
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One more point, and it is about
something which ig old, the setting up
of the Joint Committee of Parliament
for State Undertakings. I hope the
time will not be far off before the
promise will be fulfilled. Actually, a
resolution on the subject was intro-
duced in this House, but it was post-
poned. Personally, I do not like to
over-rate its importance, but it would
perhaps be equally wrong to under-
rate it also.

Mr. Chairman: The hon. Member
should conclude,

Shri V. B. Gandhi: I will take two
or three more minutes,

After all, if we look at the situation
in its proper perspective, we will find
that the total investment in under-
takings of the Central Government at
the end of the Second Plan had risen
to Rs. 953 crores, spread over 42 units.
In the Third Plan period, it is con-
templated that there shall be a further
investment of the order of Rs, 1,500
crores. Thus, by the end of the Third
Plan the total investment in the
Central Government undertakings will
nearly reach the level of Rs. 2,500
crores and, mind you, most of these
investmentg are Central Government
investment. I think not more than
three per cent of these investments
are distributed between the State Gov-
ernments, private industries or even
foreign interests. Therefore, it is such
a very important programme that
gomething should be done in imple-
menting this old promise of a Joint
Committee of Parliament on State
Undertakings,

Shrimati Akkamma Devi (Nilgiris):
Mr. Chairman, I rise to give my full
support to the demands of the Minis-
try of Commerce and Industry. At
the same time, 1 will make use of
this opportunity to make a few hum-
ble suggestions to be considered
favourably by the hon. Minister.

I am going to speak on one of the
plantation industries, namely, the tea
industry, which is highly organised in
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our country and which fetches the
maximum of foreign exchange. I
stand here, not to speak about the tea
gardens in Indonesia, Java, Sumatra
or Malaya, or about the tea garden
industry of big companies in our
country, but I am going to concentrate
on the small growers of tea in the
south, especially in the Nilgiris, where
6,000 small growers of tea are put into
great difficulties because of price fluc-
tuations and natural calamities. These
6,000 small growers of tea are also
agriculturists, dependent mainly on
their income-giving crop, potato. For
the last fou: years, the late-blight
disease hag badly struck this mainly
income-giving crop, and the poor agri-
culturists have suffered untold suffer-
ings because of this late-blight disease.
Insufficient supply of good disease-
free seeds and insecticides at the pro-
per time has paved the way for
thousands of acres to be left unculti-
vated, This is on-the-spot information.
I have already made a request to the
hon. Minister and some action has
been taken, but that is inadequate.
I will request the hon. Minister once
again to consider my suggestions to
the benefit of the small growers,
which, in turn will lead to the produc-
tion of good quality tea and which in
turn leads to the success of the small
growers to export more tea and earn
foreign exchange,

My first suggestion is about the Tea
development loan which is given by
the Tea Boarl at the rate of Rs. 4,000
per acre. At present, this loan is
given only to very big estates and is
not available for small holders who
hold less than 20 acres. The only
source of finance for these small
growers has been the co-operative
land mortgage bank which is guarant-
eed by the State Government. The co-
operative land mortgage bank is not
able to issue loans exceeding Rs. 1,000
per acre. This loan is restricted to
Rs. 10,000 for each member. Just as
intensive cultivation isg encouraged
among agriculturists, I would request
the Government to encourage inten-
sive cultivation of tea among small-
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growerg by helping them financially
with loan at the rate of Rs. 4,000 per
acre to increase the yield per acre
-quantitatively and qualitatively. A
substantial portion of the present Tea
development loan issued by the Tea
Board may be handed over to the
Nilgiri Co-operative land mortgage
bank for the purpose of distribution
and collection from the small growers.
This co-operative land mortgage bank
has been doing very useful service in
the past several decades. Grant of
funds has been a great help to the co-
operative movement in the field of
production. Similarly, grant of funds
from the Tea Board to the co-opera-
tive land mortgage bank will be a
great help in the development of the
co-operative movement in the field of
financial aid to the small growers of
tea.

My second suggestion is this. The
emall growers are unable to improve
their tea gardens for want of finance.
They are not in a position to take to
new methods- of tea propagation,
namely the clone propagation or the
vegetative propagation. This is an
expensive method no doubt. But, un-
doubtedly, it is effective and it has
‘been proved by the Indian Tea ex-
perimental station that the yield can
be improved by six times or even
more. This new method has been
started in Assam. Even it has been
experimented and the super-clone has
been released by the Craigmore Co.
in the Nilgiris. I request the Com-
merce and Industry Minister to ren-
der financial aid to these small gro-
wers to take up the new yield pro-
ducing vegetative propagation.

My third suggestion is about the
co-operative tea factory at Kunda.
The co-operative tea factory at Kunda
has been a great boon to the small
growers and small factory owners in
that they are able to get one rupee
per Kg. of green leaves or Rs. 7 per
Kg. of manufactured tea at the Cochin
auctions for the first quantity of
manufactured tea. The following in-
centives like two more rollers of 46
and 26 sizes, in addition to the exist-
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ing two rollers, trough weathering
methods, manure at half concession,
supply of lorries and vans at conces-
sional rates for carrying green leaves
to the factory from distant areas,
exemption of excise duty on manu-
factured tea under Government In-
dustrial handloom co-operative socie-
ties will benefit the small growers and
encourage them to produce tea not
only in quantity but also in quality,
and help them to export their tea.

In this connection, I would like to
read a few lines:

“Exemption from excise duty
to co-operatives. The Govern-
ment of India has decided to ex-
tend the exemption from Central
excise duty so far granted up to
July 31, 1967 to existing co-
operative societies or those that
may be registered wp to March
31, next year.

In the end, it goes on to say:

“In order to enable them to
stabilise themselves financially,
the Government of India had
therefore decided to extend the
exemption in respect of all co-
operative societies which are al-
ready registered or may be regis-
tered up to March 31, 1963.”

The success of this factory proves the
need for more factories for the small
growers in the Third Five Year Plan.

The efforts of the Tea Board by
deputing a field officer has enabled
the small growers and small tea fac-
tory owners to obtain a fair return
for their produce. Last month, the
first auction was inaugurated at Co-
onoor, and some of the small growers
had been able to sell their tea at
Rs. 5 per kg and even above at the
auctions, for which they would have
normally got less than Rs. 4 from local
buyers and middlemen. On behalf of
the small growers, I extend my thanks
to the Tea Board.

I now come to my next suggestion.
There are about 20,000 acres of land
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lying fallow on account of ‘TLate
Blight' disease, and this vast acreage
belongs to agriculturists who own less
than flve acres. As it is a very diffi-
<cult problem to obtain the necessary
sanction from the Tea Board by sub-
mission of application forms through
the normal channels, and since the
new planting of tea is controlled by
the Tea Board, the development of
small gardens of less than five acres
may be exempted from the necessity
of obtaining permission from  the
‘Tea Board.

Lastly, my suggestion is that a re-
presentative of the small growers be
taken to serve on the Tea Board
There are so many problems and
difficulties and suggestions of the
small growers to be carried to the
Tea Board for necessary auction.
‘Therefore, I would request the hon.
Minister to see that there is a repre-
sentative of the small growers on the
Tea  Board. Recently, the small
growers' association has passed un-
animously a resolution requesting the
Tea Board to have a representative
of the small growers, and I hope that
the Tea Board will consider the re-
quest favourably.

Government have already decided
to start a graduate course in tea in
Assam. This is a welcome measure
for both the tea industry and also
the tea growers. In this connection,
J would request Government to start
one such course in Madras for the
benefit of the small growers so that
the knowledge that they have gained
will be disseminated to the other
growers of tea.

Mr. Chairman: Shri Koya.

Shri Harish Chandra Mathur: Be-
fore you call the hon. Member to
speak, may I make one submission?

Mr. Chairman: I have called Shri
Koya.

Shri Harish Chandra Mathur: I am
not interrupting the hon. Member from
speaking nor am I saying that you
should call me. That is not the
point. . . .
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Mr. Chairman: I did not understand
it that way.

Shri Harish Chandra Mathur: You
have called the hon. Member  Shri
Koya, and he has every right to speak.
But my hon. friend Shri Sham Lal
Saraf has just told me that my name
was called from the Chair for speak-
ing when I was absent from the
House for a short while.

Mr. Chairman: I may at once as-
sure my hon. friend that I was not
the person who called him. I was
not present here, and I am not aware
of the fact that he was ca.lled and he
was absent.

Shri Harish Chandra Mathur: That
is what my hon. friend tells me. . . .

Mr. Chairman: There is a little
difficulty for anybody who sits here.
He has to see whether all parts of
the country get some representation,
whether all Members get enough re-
presentation. Of course, there are
competent people from the same State,
and there may be four or five such,
but there are also others who are
not equally competent but who have
got grievances from various parts of
the country, and belonging to various
parties here. Therefore, thit was the
difficulty. I am sorry.......

Shri Harish Chandra Mathur: That
is not at all my point. I am not
asking you to call me. What I want
to submit is this. My hon. friend
tells me that I was called when I was
away from this House for a short
while. I am sorry that I was away
for a short while. But I lodge a
strong protest that the Chair should
call a Member whom it knows so
very well, and who has been sitting
here all the time, when he is away for
a short while. I think that this prac-
tice has nothing very much to com-
mend itself.

Mr. Chairman: If what my hon.
friend means is meant for me I can
very well understand it. If it is
meant for ffiose who are not present
here just now, he can repeat it when
those other persons are present here.
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Shri Harish Chandra Mathar: All
right, I shall do that.

Shri Koya (Kozhikode): As the
time at my disposal is very short, 1
do not want to deal with the broad
policies of the Commerce and Indus-
try Ministry, but I shall confine my-
self to a few problems concerning
my State and the neighbouring States.

Government, when they select the
sites for  the industries, must pay
special attention to the States which
are economically backward and which
are suffering from  over-population
and other problems. In the matter of
heavy industries, I come from a neg-
lected State, and I hope that Govern-
ment will take special care to see
that we are given some more indus-
tries.

Another problem to which I wish to
«-3w attention is that facing the
« shew industry. Next to jute, cashew
auts are earning the biggest amount
of foreign exchange for bur country.
The cashew industry depends upon im-
port from African countries. This is
an industry which we can develop by
export promotion and by more import
of raw nuts from African countries.

Another industry in my State is coir.
Coir products, especially coir mats,
are not getting a very good market.
So the mechanisation of this industry
must be thought of. I think Govern-
ment are taking up that problem in
good earnest. Mechanisation alone
can save this industry.

Spices are also among the main pro-
ducts of Kerala State. Export promo-
tion can save this industry. Most of
the spices like cardamom, pepper and
other spices are not getting good
price which Aused to get in previous
years. Another commodity that is
sent out from our State is lemon grass
oil. Basic research should be arrang-
ed so far as this commodity is con-
cerned.

Bananas have got a very go?d
market especially in Soviet Russia.
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Government should also explore the
possibility of the development of the
fisheries industry, Industries connected
with fisheries are industries in which
the people of Kerala are interested.
Because of the policy of the Ceylon
Government and loss of our market.
in Burma, fish exporters are put to
much difficulty. So industries con-
nected with fisheries can be started in.
Kerala.

Though technically not within the
purview of this Ministry, the ilmenite
industry hag become a problem in our
State. If titanium dioxide and iron
content can be separateq from the
ilmenite, I think high grade steel can
be manufactured. Kerala could very
well have a steel factory. We are now
losing Rs. 2 crores of foreign exchange
annually because of the closure of
these ilmenite factories. So the Minis—
try must think about the separation of
titanium dioxide and iron content
from ilmenite and establishment of a
steel factory based on that.

The handloom industry is suffering
a lot. I am glad some Members from
Madras State have also given notice
of cut motions vbn this subject. One
of them have suggested exclusive re-
servation of manufacture of bordered
sarees and dhoties to the handloom
secter. I would request the Gov-
ernment to see about the feasibilify
of this proposal.

Now, about the distribution of pig
iron, I am told that there is a great
disparity in this. For Kerala, the
supply is very inadequate and meagre.
Even after an allotment of a small
quantity to Kerala, the supply is de-
layed for months, for ten to twelve
months. So, the Ministry must see
that there is equitable distribution and
speedy distribution of pig iron.

I would also like to know from tte
Government as to how many textile:
mills to which licences were given
hag started working and what is the
progress of those textile miils.
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As far as the village and khadi in-
dustries are concerned, I would re-*
quest the Government to consider the
inclusion of fish net making in the pro-
gramme of the khadi and village in-
dustries.

About newsprint, I am very sorry
to say that our NEPA newsprint is of
a very low quality. The Government
must think about the possibility of im-
proing the quality of newsprint pro-
duced in the NEPA mills. If there is
a possibility of having any barter
agreement or anything’ like that with
Pakistan, the question ©f importing
newsprint from there also may be
considered. I am saying this from a
layman’s point of view. I do not know
whether it is technically feasible. I
know that good newsprint produced in
Pakistan is used by the newspaper
industry of Burma and some other
and neighbouring countries. If it is
possible, we can think about the possi-
bility of importing newsprint on a
barter agreement or some other agree-
ment from Pakistan,

These are the points that I wanted to
make.

Shri Harish Chandra Mathur: Mr.
Chairman, Sir, I know I am only em-
phasising the obvious when I under-
line the great importance of this
Ministry in the field of our economic
development and growth. Buj some-
times it becomes necessary for us (o
underline the obvious because we are
neglecting the most important nd
vital instrument of development. I
think it need hardly be emphasised
that the influence of USA, the might
of USSR and the prosperity of Ger-
many are all rooted in the industrial
development of those countries and
when we talk of this country even
about our rural development, we have
felt strongly that if the rural economy
is to go to any level. though agricul-
ture is a base and agriculture is very
important, the rural population will be
able to have any standard of living
only if we could take industry to
their homes.
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Sir, 1 think, there was some aware-
ness of this importance in this Gov-
ernment some time back. We had
always cared to put the tallest among-
st the Cabinet friends in-charge of
this Ministry. We had Shri T. T.
Krishnamachari; we haq Shri Morarji
Desaj and then we had Shri Lal Baha-
dur Shastri and now we have our
amiable friend Shri K. C. Reddy.
But I must submit that for quite some
time now, at least for the last two
years, the Ministry of Commerce and
Industry has not been in good ealth.
Not only that. Quite ‘mportant
wings have been cut out of this Minis-
try artificially, and a structure has
been left which is not an integrated
one. I therefore very strongly feel
that the Prime Minister must have a
deep look at the working of this
Ministry. He must reassemble the
Ministry in its proper form, and inject
vigour and life into this "Ministry it
we are to deliver the goods.

Dr. L. M. Singhvi: Bring back the
old Ministers?

Shi Harish Chandra Mathur: I d¢
not want the old Ministers, but I de
finitely want what is necessary to in-
ject vigour and health into this Minis-.
try.

Also I want that the working of this
Ministry should be thoroughly exa-
mined. The top industrialist as well
as the small businessman is full of
complaints regarding the procedural
delays and administrative difficulties
which he faces. I would, therefore,
definitely suggest that cne non-official
angd one official ;nhould go into the en-
tire working and try to suggest with-
in two or three months what is need-
ed to streamline the working of this
Ministry. This, I feel, is very ne-
cessary if we are to deliver the goods.

You will find that increase in our
industrial production was less than 6
per cent last year, and it promises to
be about 8 per cent this year, while
we have had about 11 and 12 per cent
earli¢r, and let us not also forget that
this growth of 8 per cent now pro-
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mised is in the context of the emer-
gency, when it should have been much
more. I am afraig that the progress
and stamina which was available even
in peace time is wanting now. It
should be much more in emergency. I
do hope this point will be looked into.

I am glad the controversy regarding
the private sector and the public
sector hag died down. Parliament
knows no controversy because we are
quite clear in our mind that the public
sector has come to stay, and it will
have to grow from strength to strength.
I am sure the private sector itself is
realising that the public sector has
been of immense help to them. Asa
wmatter of fact, it has been a blessing
m disguise. I have not the time to
go into it.

But while talking of the public
sector, I wish to underline and repeat
the demand which I made on the floor
of the House regarding a Standing
Committee for the public sector en-
terprises. I say this because in the
very nature of things there would be a
great bureaucratisation in the public
gsectar. There is no escape from it, I
make no bones about it. But if there
is going to be that bureaucratisation,
then definitely there must be some-
thing to counter balance it, to watch
and supervise it, to get a fresh out-
look and to help it with the non-offi-
cial clement which is very necessary.
Even the Chairman of the Estimates
Committee has never hesitated to state
that they do not get enough time to
look into the public sector enterprises.
A Cabinet decision was taken on this
matter, and I would like to know
what has delayed the formation of this
Standing Committee so far.

If the Standing Committee had been
there, quite a number of steps could
have been taken in time and the public
exchequer could have been saved a
large ambount of expenditure which is
being incurred, because there is defi-
nitely departmentalism,
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Take the example of the two air
corporations in the public sector. We
have got the Indian Airlines Corpora-
tion and Air India International. Air
India has got capacity to spare in their
Boeings, and they can take four gua-
ranteed services on the important
trunk routes. It will save this coun-
try about Rs. 50 lakhs a year. It will
also boost up and be a great attraction
for tourist traffic. But, unfortunately,
there is departmentalism. Air India
thinks it ijs a kingdom by itself, and
Indian Airlines Corporation thinks of
itself as a kingdom by itself. If we
had a standing committee of the public
sector enterprises that would be able
to go into all these matters.

Because I am short of time, I will
touch some important points only. It
is one of the policy decisions of the
Government that they would take the
necessary step for the dispersal of.
the industries which is very necessary
to set right the disparities in the re-
glonal development. Except for inis
policy enunciation, what positive steps
have been taken to this end, after
seventeen years of our Independence
even in the Third Plan? It is no use
merely wishing for it. If wishes were
horses beggars would ride them. It
cannot also be made to happen if we
pass certain orders. Certain economic
considerations will have to be looked
into. Even in a country like the
United Kingdom which is so well de-
veloped and industrialised, they found
that if industries were to go to the
depresseq arcas, they had to take
action. I shall finish in two minutes.
The House of Commons passed an en-
actment on the location of industry.
Then they gave certain incentives so
that the industries could be located in
such areas. But herc we have noth-
ing like these. Have you any incen-
tives to offer for the industry to be
located jn depressed areas? I am af-
raid very little or nothing has been
done in this respect so far. We have
no such Act also.
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So much has been talked about
rural industrialisation which is linked
up with the point already covered by
me just now. What has been done
so far for rural industrialisation? I
Think the Government should have
a clear cut notion. I have no hesita-
tion in saying that all this talk-about
rural industrialisation is just a
myth and a hoax; we are deceiving
others and ourselves but we have not
been able to do anything to send the
industry to the rural areas. My
friend will tell me about the indus-
trial estates as an instrument or appa-
ratus, Even they have not been able to
to do anything to send them to the
rura] areas. It is amazing to know
that the Planning Commission, as if
the Ministry is not already turncated,
has constituted a wing. It is only a
planning and an advisory body but it
starts certain pilot projects for rural
industrialisation, I do not know whe-
ther it is the function of this Minis-
try or of the Planning Commission.

Mr. Chairman: The hon. Member
must conclude now.

Shri Harish Chandra Mathur: One
more very important point, Right from
the Prime Minister down to every-
one had talked go much about small
scale industries. It has given an ex-
ceedingly good account of itself. Only
the other day the Minister of Supply
told us that in direct competition with
the large-scale sector, it had secured
orders worth about Rs, 25 crores or so
from the Supply Department, They
are entitled to a preference which
comes to about Rs. 84 lakhs. If it was
a 15 per cent preference it was about
Rs. 3-4 crores. But, no. There was
direct competition.

Mr. Chairman: I would request the
hon. Member to conclude now. I have
to accommodate a large number of
sther speakers.

Shri Harish Chandra Mathur: I
mould take two more minutes,

Shri A, C. Guha; At least let him
finish that sentence.
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Mr. Chairman: Let him finish it.
But I cannot stop the clock.

Shri A. C. Guha (Barasat): He
may now finish that sentence,

Shri Harish Chandra Mathur: I am-
not very fond of listening to my own
voice. What I am gaying is this. There
are three things in the matter of small
scale industry,

Mr. Chairman: I request the hon.
Member to conclude his speech.

Shri A. C. Guha; If necessary, we
ocould sit for 13 or 20 minutes more.

Mr. Chairman: I am doing things
to the best of my knowledge, But
I am afraid I am trying to transgress
myself too much; there are a large
number of Members who are anxious
to stay a few words by way of bringing
some grievanceg before the House. So,
please conclude your speech.

Shri Harish Chandra Mathar: If
you want me to conclude, I shall. I am
concluding, How to conclude—well, I
shall finish in one minute, There are
only three points to be taken into con-
sideration for the gmall scale jindus-
tries. There ig at present no foreign
exhcange. The National Small Indus-
tries Corporation have issued instruc-
tions to all the directorates that no
application should be enterained with
effect from 1st November. This is the
state of affairs. Not one single pie is
given to the small scale industries,
while we give everything to the large
sccle industries. Not even indi-
genous credit is given to small
scale industries. They have exhausted
everything; not even a single pie is
there., So far as raw materials are
concerned, there were 12,000 applica-
tions in 1959, There were 39,000 appli-
cations in 1961. You had given them
Rs. 10 crores. Today you have cut
it down to Rs. 5 crores. This was in
1962. That means that the industries
will go idle; no raw material; no cre-
dit; no indigenoug credit even. Then
you gay that we want to prop up the
smal] scale industries. I think this
is a crisis of faith, I am sorry to
have to say to the entire House that we-
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must give a good account of ourselves
and we must create confidence. All
the empo which has been created will

. be lost and the industry wil] go to dogs
and you will have a grinding crash in
the small scale industry in another gix
months or eight month’s time if some-
thing is not done seriously to improve
the situation.

Mr. Chairman: Shri Guha. I would
once again appea] to Members to be
brief. The Minister is going to reply
at 5°15.

Shri K. C. Reddy: The Minister of
International Trade is interveming at
5.15. The reply will be tomorrow.

Mr. Chairman: I am sorry. Now,
so many hon. Members are anxious to
speak.

Shri Hem Raj: The States which
have not been given a chance may
be given a chance now.

Shri Harish Chandra Mathur: 1
think we cannot be very mechanical
in this matter. 1 think we must have
some understanding: when we are dis-
cussing these things, we cannot be
mechanical in this debate. We must
understand and cut out. You could
have told me that *“you need not
speak.”

Mr. Chairman: No, no. I wonder
how the hon. Member can tell me
these things. I am exercising my dis-
cretion to the best of my judgment,
with care and courtesy and also tak-
ing into account the relative impor-
tance of the points which Members can
contribute to the debate. Various
Members who are interested have to
be taken into consideration, and also
various parties. (Interruptiouns). With-
in the time-limit and discretion and
my knowledge of things, I will ex-
ercise my judgment., It is not absolu-
tely foolproof or correct. Hon. Mem-
bers have to be satisfied with what
1 do with honesty and fairness.

An Hon Member: We mean no dis-
respect. (Interruptions).
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Mr. Chairman; When my hon. friend
told me that he was once before cal-
led and then ignored, I think he had
a claim on the time of this House.
Therefore, immediately, when that
point was brought to my notice, I
called him. He has taken much more
time than any other Congress Mem-
ber had taken, With all this, I am
still found fault with something or
the other.

Shri Sham Lal Sarag (Jammu and
Kashmir): Do not take it seriously.

Mr. Chairman: I cannot understand
his telling me, “you need not have cal-
led me.” 1 have been conducting the
proceedings with perfectly fair inten-
tions. Nothing else. Now, I close this
discussion. I have already called up-
on Shri A. C. Guha,

Shri Harish Chandra Mathar: I am
really very sorry if you got that im-
pression. I owe an explanation to you.
Please do not have the least idea even,
that I had anything to say about the
fairness of the Chair. I only want to
say that whenever such matters arise,
the Chair takes into consideration the
consensus of opinion of the House.
My hon. friend suggested that we may
sit for 15 or 20 minutes more. I did
not say, “Why did you call me?” I
only want to say that I would be very
happy with your judgment even if you
had not called me.

Mr. Chairman: We can understand
these matters afterwards, I do mnot
want to cut the time of the hon. Mem-
ber who has been called now. Shri
Guha.

Shri A, C. Guha; Mr, Chairman, Sir,
I think quite a number of hon. Mem-
bers have mentioned about the present
structure of this Ministry. This is
perhaps one of the most important
Ministries of the Government of India.
But it creates ap impression on our
mind that the Government has not
been quite serious about the function-
ing and structure of this Ministry.
During the last few years, there have
been so ‘many changes not only in the
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Ministers—that can surely happen—
but even in the structure and subject-
matters of this Ministry. At present
the Development Wing has been taken
out of this Ministry. I do not know
how the Ministry of Industry can
function without the Development
Wing. Tt will now be just a stamping
office. The policy will be decided by
another office; they will simply give
permits, liccnees, ete. The policy will
be decided by the Development Wing
which now belongg to another Minis-
try. If the Government feel that the
Ministry is not so important, they may
dissolve it; it is no use keeping it in
a truncated form. 1 should not like to
make any personal remarks, but if the
Prime Minister or the Government
feels that the Ministers of this Minis-
try are not competent enough to have
under them the Development Wing
and other sectors which go to make it
an jntegrated whole, they should have
changed the Ministers, instead of pre-
senting a truncated Ministry before
this House. I cannot understand what
is the use of this.

Licence and jmport policy of the
Government is a very important fac-
tor while discussing the demands of
the Commerce and Industry Ministry.
But as 1 have stated, it i3 no use now
blaming this Ministry for any fault
that may be in the licence and import
policy, because the policy will be de-
ctded by another Ministry and this
Ministry will simply give the licence
and import permit on the policy decid-
ed by the Development Wing belong-
ing to another Ministry.

Some Members have also mentioned
about the concentration of ecnomic
power 1n fewer hands. The imple-
raentation of the Government policy
has gone quite contrary to the pur-
pose of the Government policy. I
think Congress Members are' handi-
capped, because less time—10 or 12
‘minutes—is given to them and I can-
not develop my point. So, I should
like to mention gome of the points.
So far as the Mahalanobis Committee's
report is concerned, the entire report
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or quite a considerable summary of it
hag been published, Yet, we have not
seen jt and Government have not
placed before us any report or even
& summary.

The Minister of Commerce and
Industry (Shri K. C, Reddy): We
have not received the report.

Shri A, C. Guha: But here on the
floor of the HHouse, sorme Members have
said they have got the report. Even
on the Congress side, some Members
have said that they have got the re-
port. We have seen the report in the
newspapers also. If the Minister says
he has not received it, it is for the
Government to contradict that what is
published in the papers is not authen-
tic. It is no use taking the plea that
we have not got any official report.
But the report is there. Surely I do
not think the Minister can contradict
that the report has been received by
the Planning Commission. But still,
this House has been kept in complete
ignorance of that report. The gum-
mary of that report which has been
published in the papers is not authen-
tration of economic power in fewer
hands has been going on quite con-
trary to the declared policy of the
Government. It would be a very
regrettable thing for any Governmemt
if the implementation of the policy
goes counter to the purpose for which
the policy was formulated.

No Member has yet touched on the
Tariff Commission. I should like to
say something abeut it. 1 do not know
what is the purpose of the policy of
giving protection. Now India has got
a protected market and the private
sector is reaping the utmost benefit
out of the protected market. But in
spite of the fact that certain industries
were getting protection for the last
10 years or even 15 years, they have
not becn able to show any considera-
ble improvement either in the quality
of*the goods or in the reduction of
costs. Sir, for want of time I cannot
go into the details. If the annual re-
port of the Tariff Commission is read,
anybody will find out that in almost
every case, except a few, in spite of
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the benefit of protective duty for the
last six, eight or ten years, the quali-
¥y of these protected commodities is
not comparable to the quality of the
imported articles and their prices are
also, almost in all cases, 25 per cent
to 30 per cent higher than the cost of
the imported goods—this is excluding
the customs duty. Sir, this protection
does not mean exploiting the con-
sumers. The Tariff Commission should
be given the proper authority to see
that the cost of production is reduced.
About two years ago, the hon, Minister
who is now the Minister of Industry,
told the House that the Government
had no authority to look into the cost
of the manufactured goods. I do not
know if the position is still like that.

The Minister of Industry in the
Ministry of Commerce ang Industry
(Shri Kanungo): No, no.

Shri A. C. Guha: He did say like
that two years ago.

Shri Kanungo: I never said that.

Shri A. C. Guha: If he will look
into the documentg he can see that.
Anyhow, he says that he has the
authority. But why is it that the
Government is not looking into the

st of the products which have been
protected?

Shri Kanugo: I am sorry to inter-
rupt, Sir, but I must say that the
Cost Accountants of the Tariff Com-
mission do go into the costs.

Shri A, C. Guha; But what steps
have they taken to reduce the cost
of production? Sir, it may not be
quite proper to make an accusation
against ap autonomous or semi-judi-
ctal body, but I have to say that the
impression in the minds of most of the
Members of this House is that the
Cost Accountants of the Tariff Com-
mission have not done their job pro-
perly and they have not been able t
enter into the proper cost of the pro-
ducts.

Sir, I should say something about
two commodities which are more or
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less concerned with my own State—
that is, jute and seed-lac. The in-
terest of the jute growers ‘has always
been gacrificed to the interest of the
'‘manufacturers. For the last two or
three years a policy of price support
for raw jute has been introduced,
but it has been most ineffectively im-
plemented so far.

Mr, Chairman: The hon. Member
should try to conclude now.

Shri A, C. Guha: Sir, I will require
four or five minutes more.

Mr. Chairman: He can have two
more minutes.

Shri A. C. Guha: The Buffer-Stock
Association has been able to purchase
only 11 lakh bales of jute in 1961-62
whereas the production in that year
was about 4 crore maunds of jute—
80 lakh bales which 'means 4 crore
maunds of jute. Out of that the
buffer-stock organisation could pur-
chase only 11 lakh bales. You can
understand with that poor perfor-
mance what price support that organi-
sation could give to the jute growers.
1t is not expected that the Bufler-Stock
Association will function properly to
give price support. It is an organisa-
tion of the jute millowners, It is te
their interest that the price of raw
jute should go down. So they are not
expected to function properly, to give
real price support to the jute growers.
I would suggest that the State Trading
Corporation should be given the sole
authority of purchasing and supplying
raw jute to the jute mills and also the
sole authority for exporting jute goods.
Under-invoicing for jute goods is a
common practige in the jute trade,
and if that is to be stopped the only
way is to entrust the work to the
State Trading Corporation and give
them the sole authority for export of
manufactured jute goods.

Then I come to seed lac, the export
of which is done by some firms. Pre-
viously, there were only two or three
firms, most of which were foreigners.
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I do not know the present position,
but I think the exports are still limit-
ed to two or three firms. I am not
quite sure whether they are gtill
foreigners; one of them was a Paki-
stani firm, Ip the case of this com-
moddity between the market price and
the price at which it is exported there
iz a wide margin of Rs. 20 to Rs. 25
in spite of the fact that the export
price of seed lac has gone down. The
price which the villagers get for raw
stick Jac is very very low often as low
as Rs. 10 or Rs 12 per maund. 1 think
thig time the STC has been allowed to
make some purchage of seed lac as a
price support policy, but it has not got
sufficient machinery to do this kind of
work.

Mr. Chairman: The hon. Member
should conclude now.

Shri A, C. Guha; I will conclude
after. touching another point, Before
that T would like to say that the STC
should be entrusted with tiie pur-
chase and export of sced lac. The
chemical examination of seed lac be-
fore export is given to a foreign com-
pany, whose interests and sympathies
are not with the seed lac growers but
with the exporters and the foreign
countries to which it is exported. That
should be changed.

Since the time at my disposal is
very limited I would not be able to
deal with some of the subjects which
I would very much like to refer. So,
I will only say something about the
Rehabilitation Industries Corporation,
This Corporation was set up to pro-
vide some employment and economic
rehabilitation to the refugees. With
that object in view, it hag started cer-
tain industrial estates. In the Behala
industrial estate, employment envisag-
ed for displaced persons was 745,
whereas the number of displaced per-
eons actually engaged is 112. Similarly,
in Bon-Hooghli industrial estate the
employment envisaged for displaced
persons was 519 whereas the number
of displaced persons actually engaged
is 72. I do not think the purpose of
setting up this Corporation was mere-
ly to give some credit to some indus-
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trialists so that thgy may make some.
private profit. If the Corporation is
to function properly, it should by its
own initiative iry to foster industria!
co-operatives in the rural area:
where there is large concentration of
refugees.

Mr. Chairman: Shri
Swamy.

Shri A. C. Guha: Sir, you should
not take your function so mechani-
cally. There should be come latitude.

Sivamurtt.;

Mr. Chairman: Order, order. I am
not going to hear all those things.

Shri A. C. Guha: One should not +e
abruptly stopped like that.

Mr. Chairman It is only out of
some respect and regard thar I
showed him some leniency. This ‘s
not the place for him to tell me a‘l
these things. Shri Sivamurthi Swamy.

+t faamla el (Frow)
wafy Ry, ITM WY =T
TAMT AR 3 & a9 & g7 U
&7 ¥ awe[d Tadr & W% g T
em WA MT wT gew A owiaw
SEEAT FY GHTSETS T a< o STAT
&1 99 WIS A7 d@A ¥ W AT 4gd
S ZIAT &, &= SEf TH HAA &7
T &, 37 wATEd &7 AE 9 5
g W § S a0E R 9 A
T grT 91 TR AR @ e g,
Tg R wAT AT 91 W & | e
gfem & dfeifme ® foar mam -

“The results produced so far
by the official working of this
policy has only made the rich
richer and the poor pocrer. Tf
that is the ‘Socialistic Pattern of
‘Society’ the party in power is out
to build, the policy has hardly any
chance of being acceptable or wor-
kable in this country. The
contradiction from which it suffer-
ed has already shocked and disil-
lusioned the people”.
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g § wueR wfia FW # gfe
¥ g SUml B Aee %R §gEar
famr =ifgu, ag facga &Y faa <@y
2 T T8 SaWl &1 g ax § W

W w1 oaF % Feaw geEy
F aTh faerar SrEar § o

g W Ffy F g Feow e
T g@A WH 4T, AfFT 5T 9@ A

TEAFE T WG] ATAF W
T IO Y NArgd Ag) A G

39 # Fegqe TG W, a7 7 W W
¥ qg S arar g 7 1§ afer ed@
T ®R & §TOw IR, et #
EIETET ®T WY & qIHA qFAT 9IgaAT

g

“As regards reservation, the
idea is not new. A protected
market for the handloom industry
by reserving for it the production
of dhoties and sarees which are
its staple varieties can be con-
sidered. Dhoties and sarees ac-
count for nearly 1000 million
yards or 20 per cent of the tutal
production by mills. It rnay be
argued that complete reservation
of these varieties to the handloom
industry would create serious
difficu ties for milly in re-adjust-
ing their production. These diffi-
<itlties could, however, be miti-
¢:ted by eniorcing the reserva-
t'on in stages. Besides the prin-
ciple of reservation has already
been accepted by Government.
We are of the view that unless a
protected market by total reserva-
tion is given to the handloom in-
dustry (other than the power-
looms), rebate or other forms of
alternative assistance to reduce
cost of production of handloom

cloth and thereby the inherent
handicap will have to continue”.

W T A W Tgq A § O wwm
I AT & SR 99 T W= FQ
T € | FidE ¥ AW A A ow@l g,
WX gW I F1 WEX &<AT AEd 6,
I A Mg A A §, ar fex
e feE A W ¥ feg owm
A I€Y g | 97 a5 0F fafzea
@€Y ¥ I9 FY FEAAT AGL AV SO,
B a1 a9 i F Q3T § 98 gIHT 4T
JarT fomer @ qmr TG ¥ 1 qg
IUNT B IHT AL G & AR W A
o oar @ fF m W g9 & faw g
B F7W IBTC AF | BW FT q9ALF
fag o= G@r Wt & ar gerwar ar
e WANITAAAL 7 &
ar off 7 ey &1 W Y ifs

4

7Y 4 o &7 FY ghAT § |

TER T X ¥ F§ qaar q@
FEI F W TE ST A A-GIH
TN N oRew T W fow fear
T E 1S9 ¥ At A I O A sy
wr g o

“Government continued to give
detailed attention to the problems
of the small-scale industries by
rendering financial, technical and
other assistances, especially with
regard to the provision of raw
materials. At the end of Second
Plan, over 67 Industrial Estates
providing employment to about
30,000 persons were functioning”.

¥ fAaes oA g g fF o AW
A g Srw w0 § oAk dFe
AR F W dF T@R FqA dF
AT AR ®) grgergdT X @ &
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W YT 9 ¥ F9 TF AT AW
w1, Sif% @ I § § wenade
¥ ¥ fag e aww &, a8 T
W foe & afy f aw AW {
It & 1 TR T HEedr @, oa)
©fgaa wee & ag A faqga
: o ATFIT Arfad gEie |

7

IR dgT & I@Ei O S T
Ecic SEAR N -l B el g
A T@ G s ogr &1 afsaw
THSTH FAE AT wEl A (d¥9
WF qar) ¥ w9 03 33T fafawy
¥ Fefug W ¢ ¥ & #T 33
F S a4 3ve w&r gf
 a® & W F §¥ 97 F gATO

AT g

‘“The Committee are unable to
accept the plea for disbursement
of further grants and loans to the
institution, despite adverse com-
ments on its working. They agree
with Audit that the loss of
Rs. 45,012 suffered by the Com-
mission on this transaction was
due to injudicious disbursement
of funds time to time”.

wfez fid & a1 ax @ a@ A
ot &1 b frar @, 39 @@ &Y
ETgEia & faars ot g 7€) foar
w7 & I fos faam & 5T Y o 51
T AT TEY AT 1 F A AT F g
o gt IR AT R &1 26 ¥ R
T AT T FATAY § T @A ey
oY ENTTAT F I F A A A Fo To
o # faéw § I & AT A< fefa-
A THT ¥ AT 9T AEy v d
Af wrer aw (w0 wfawrd & fams
wr{ &Tiare T A7 0§, w oA
agY fear war 31 w4f A forar wram
& 91gan § a¢ gX WY 99 | 79 T
Y ST HTE ST FTAT ] 39 F Ay ATy
HT A FIAT QY A e AN @ axg

3
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' T T @R FWQ §, @A
Hife ERET v 8, 97 a1
T &T £q9 g1 JgF Srar § S Sy
frieae & 9T 8, 99 W W9
oA & G B B ) I aE B AN
agY g Jfed WX gF F TTH AT 6T
& ST ATfey |

ST ¥T ST SHNTEH WTHT 9T
I 3 oY (e & oY 59 FY awn o 6
ST & e4T7 fQATAT FTEAT § | 99
oY {7 UF ®H 9T Fg § —

“The average annual sales of
industrial cooperative societies, as
estimated from the Appendix of
the Report of the Working Group
quoted above, are 29,000 rupees
in the case of handloom weavers’
societies, 2,600 rupees in the case
of palm gur societies and 5,800
rupees in the case of others.
Divided equally among members
of societies, the per capita sales
come out only to 250 rupees for
the handloom weaver, 35 rupees
for the palm gur maker and 150
rupees for the member each of
other societies. Since these figures
include those for service socle-
ties, they cannot be considered
to indicate the incomes of mem-
bers. Nevertheless, when we take
into account the fact that pro-
duction societies account for the
majority of the societies, it must
be admitted that the sales are
very small.”

SATT Y FFAT o A AT §Y UE qI
§ =IqT g1 HRAT & A1 #AT Y UF
e &Y TH & foaw qwar & Tg A o1
W | gz ¥ fou, Fanifesy & oo
19 A AT Gu1 SRl A faan @, g@Av
s T faar & s AT €7 UF FET orver
fagrar &, a1 fawrq fear § dfw
T EG R 9 HY e T A Hav
w S Y Y @ 8 T Afaw
TG & WS B G T G @ @
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Q I FT AT TR TV I T AIAG TG
g7 fr 99 FT L TIX AT Yo X AT
Yo TTY 3T SUMET & STIRT qTA § AT 21
234 91 F41% 0T 93 &7 Fgear <@ FFr
g, TV ATAT AT q07d | § = A
Tt F AT T i (390 ¥ A
FTZT ] AT H QAR A7 F2AT§ 5
dT9 AME F ATET MPF AT
B AGLET A 2, 7T DAT 941 A7 Aw
TAT FT 3, $IAF F I ATAT &Y,
aZAAN T A0 A AT 3 F (e
TFA F, F AL I A AT
It & fag@rs waa g, 0y safE |
T T G AT T Prgra & 1 AR AT
T SAT &1 fren w) @ £, @ W
3 g ¥ & TT 9% | AT TIH
MR TATIIET 9 TF FEETT g1 I9
Q@ 1 W9 3G 5 wREdr d W)
geaw ¥ a1 7 Fdr qfady I G §
ag o aifedr § fr $eaqm qaw A
FHIT ¥, TR AXFAT AT g1 AT
& o19 F FHAN TF ITNGLT @AT TG
g1 feEsgaTI s T g, IR
or 3G, 91 04 { e A1 femr I
9 %7 A 3G | I faegw @ "G
1Y B, AT AAETA FA0H WA &, IT F
T FT A AT FT I JAAT SO0
IX Fr{zom & fag fead fwar qrar g
AR fow 13z F 0 A aF F JE@
=1 &, fra w13 w1 19 9 fewre Q@
IR T TR
u waftge N TOE fear snar @,
3T | Y aga savaT QAT § F ot
ST § | A TAHT TG & FIT FIA T
] I § T 99 74 a1 § | T faemw
oI Y AT IR 7 F, 3F 7 N
g Y ferprad g 7 e § R aga
v wrafet # i § 1 T faow W
fedieqa w @A w1 St fegagmm
R §, g AT g ¥ 1 ¥W
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I FY AT TR AT @Y F A
8} &g ¢ o we ez & Jr o §ar
92T { | AT 37 T W, wfaw
¥ afrs da0 W7 @y AR {sAaw W
T ARy 3 1 AT T e A fy 7 3
famzr 78 g @y £ gw wos
qar @ aft WEy T ogw wey £
fF i oo wrT g fAT g ¥ A
fead w0 E 1 F15 0 Ay A, weT R
fad gaar & fa? fead w78 a7 aw
QAT A Qv &, F AN ey TN @
FFI & | AOTHT T LA VAT AT
Y TFLAA THT §, A FH FX qrEv
g T Iz o) d3Tr  ar o) wat
AT §, BAFT ST A Y qFAT
g\ 3 T ¥ AW AT G0 9 T
T3 JUSY AT AT AHAT 3, @ra WI
g Y aS I TN T E, ITH 0
e AT WA FT A, 1QT F7 7T
g Y TFAT § 1 Wo TWT W @I
TR AN AT ITX E N TN X
I QT ARHT T AT AL GHAT & |
T @ NF F T T AT
THHNT T TG, QAT fGer FE GARY
o for @y #Y wfgw T F
oY 7 gzqw oY foear @ 9
g I7 A T fAg oF & fafea
FT I A w5 § wad) Faniae 5K
TS FT IM 9 qET AT A9 TG
U g qEe fEe & fag o
FE | 9 & g9 SFEIRA FT AV
JTTATE, 3T TR FeW ¥ gav famv
ST Fifgd |

RS F) ST F¥ g & mg
FANET TIEET FT SFTTAT FEAT
e & 1 7T =g & fF e 9
qIEENT AR AT H 9, TAF! Ay ¥
afas Trearga fas | 971 = fedga
Hfafad s § agt 9X T2 TR T
& 9T AT AT FT AT, A



8585 Demands

HOHT a6 & Feaqid Ag) fasar
TR FY FTfed TS ar
ST & 5 T ITAY aEET L AN ¥
AT Zar w3 fF g9t SAT FE
w9 fEdr Zfefrawa @, oAt a3
gafy #Y wreEa g I AN E @
FrYIRTA § (et W #1 @ey w7 A
& qTaRT &1 W1 ufen g, 97 aga
fedve i 4 HIT 9gf 9X TET agd
T T} 1 () IX U FEHTE G,
TGl T B aE T AR
T AT AP AT THgT W T far
T A gE A A fF AT swE
fad arzga W s F faar afe g
AN F T Y ITFT AT A
T frelt gAY GoMRT Y AR T
T faar @ oA T N 39 wE
F 97 THIT MR I F A TR
FFLT AT 7T | AT AT & 5 owT gy
FIE A B A R | g T AT Wy
9F § a A9 g Sl | s
afgd fF ww FENifed PR S
F! "R & |

& ag >t Fg wmE § e FwamgT
A ATy Y srrg & gt I AW
TET G W] 1 TG T AOF O
AT A A q gf § Afe
Ao ml F oA A d i &
Tgar g fF W I ¥ et gy
A T | T AT AT A wQ § Qv
g3t T N feadmde @, 98 faerw
F JE |

oF wfedy 919 & AU AR &
daw ¥ FEAT TR E | TG AR
T AT CFNIE FRE | g oHAT §
fF o ST ATAT GO Y &
T T FH ITHY TET ARgT S AV gH
w4 a2 | $fqew 139 ¥ ford gF SR
TERA IT GHAT 2 | AT A F R
JEHT AR A A G T ARG
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FHAT | T AR AT A § o orgh
% Y qO%, A M w19 fafafee
Faifeer § & TraNE FT

Dr. L. M. Singhvi: I am glad that
a reference was made by several
Members about a certain decline in
the momentum that this Ministry’s
activities have been able to gather.
I hope that in respouse to the
demand made by some of us, the
Ministry will re-examine and reassess
its working so as to find ways and
means to increase the tempo of its
activities to secure better co-ordina-
tion and greater effectiveness It is
in this context that I would, in pass-
ing, make a reference to the structu-
ral changes in this Ministry. I do not
know what validity or justification
they have. It appears now that this
Ministry has been deprived of its
Development Wing. I do not know,
and I am not sure at all, whether this
would lead to a more efficient func-
tioning of the Ministry and a more
efficient achievement of co-ordina-
tion within the scheme of this Minis-
try. I should also like to mention, in
passing, that there has been a certain
neglect of the activities of this Minis-
try, although they are of the greatest
importance. This unfortunately is
also reflected in the relatively little
time allocated to this Ministry for
the discussion on its demands, al-
though the number of departments
and the number of activities covered
by this Ministry are about the lar-
gest.

I have often asked myself what the
meaning of socialism is. I am tempt-
ed to put that question to the hon.
Minister of Commerce and Industry
Ministry today, because [ fee] that
there has been such a conflicting
miasma of opinions expressed by res-
ponsible people and not so responsible
people, which have led this country
to a state of chaotic confusion.

Lenin once said that Soviet power
plus electricity would equal socialism.
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History has proved that the equation
formulated by Lenin had a very limit-
ed measure of validity. If I were to
frame a formula or equation such as
that, I would say tha; socialism
would not be achieved merely by the
combination of a nation’s power with
electricity merely. We have come to
know that unless there is technology,
unless there are improved standards
of living, unless there is a better dis-
tribution of economic power, unless
there ig a reasonable ang fair distribu-
tion of the nett national product and
unless there is a democratic diffusion of
managerial and proprietary power,
socialism cannot be achieved. But in-
deed I should like to add to this in-
ventory of ingredients the leavening
influence of the approach and spirit
of our traditiona]l culture, the ap-
proach of sarvodaya. Unless that is
there, we really would not achieve
contentment and happiness in our
society which, after all, is the ulti-
mate goal of any planning.

I should like to add that even if
these ingredients are ensured, socia-
lism or a good society, for which so-
cialism has become the semantic sub-
stitute, will not be achieved. In this
context, I should like to refer to =
striking passage from an eminent out-
hor and politician who says:

“We may find inspiration in the
great secular formulations of our
ideals: we may see our tusk as one
of secking a second time to rea-
lisc on earth the trinity of con-
cepts, liberty, equality and frater-
nity, which men put before them-
selves at the beginning of the
modern epoch. It is easy for us now
to see how naively it was suppos-
ed, a hundred and fifty years ago,
that it was only necessary to
knock away the old tyrannies in
order to realise all three of these
ideals in combination. The men of
1798, when they expected to pro-
duce Areadia, simply by giving
free rein to every form of indivi-
dualism, produced, in fact, capita-
lism. In our own century the
men of 1917, believing that they
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would fulfil the prophecies of so-
cia;ism, produced the iron-clad
regimes of rigid, coercive com-
munism. We live in the period
of this double disillusionment”,

It I may be permitted to add, we
live in an era of a thousand disillusion-
ments, disillusions which stalk our
thinking, which obscure the issues
that confront us. I should like to say
that we cannot build on these foun-
dations of despair or disillusionments,
nor can we allow these daily disillu-
sionments to destroy our ideals. The
only achievement we can aspire for
and hope for as a result of these dis-
illusionments in the thinking in the
last and the present century is that we
would have greater realism and “would
not be guided by an academic con-
troversy between Marshall and Marx
and we would not be guided merely
by utopian thinking or even by hand-
to-mouth pragmatism.

In this connection, I would refer
also to the clamouring crescendo of
what I may be petmitted to call
blood-thirsty socialism. That is not
at least my conception of socialism.
A socialism, an ideology trying to be
articulate todav is seeking to discre-
dit wholly, lock, stock and barrel, the
private gector. It is seeking to create
an atmosphere of guilt and conni-
vance, an atmosphere of graft and
lack of idealism. It is seeking to make
political capital and controversy out
of our prescnt predicament. I would
think that this is also an unfortunate
situation.

I referred in my speech during the
discussion last year on the Demands
of this Ministry to the fact that there
has been an emerging dichotemy bet-
ween the private sector and the pub-
lic sector, which is indeed very un-
fortunate. I would like that this dic-
hotomy should not be permitted assi-
duously to be fostered by certain in-
terested politiciang. It is in the in-
terests of our country as a whole that
this dichotomy is not overplayed, is
not exaggerated.
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- The House of Commons have a con-
vention that before they start the pro-
ceedings of the day, they offer a pra-
yer, and in that prayer they pray to
God, or the Supreme Being to enable
them to lay aside partial affections. I
hope that, although we do not have the
practice of offering that prayer, we
would repeat to oursclves every mo-
ment of the time that we are in the
House that we are able more and
more to lay aside our affections, our
prejudices, our pre-judgments. This
I would say in respect of the present
situation concerning the cut throat
dichotomy between the private and
the public sectors, for this year has
witnessed a sustained assault on the
private sector as a whole, in the face
of ®hich Government has tended to
be somewhat indecisive. This display
of deplorable indecisiveness has tend-
ed to spread a sense of cynicism in
the country. I think that more than
the super profits tax, more than any
measures of taxation you may im-
pose, this sense of cynicism, this sense
of onslaught on the whole is more de-
moralising to the private sector and to
its proper functioning within the
scheme that we have adopted for our
economy,

Added to this, and intensifying this
climate, is also the internecine minis-
teria] warfare, of which, fortunately,
this Ministry is relatively free. Each
Minister seems to stand only for him-
self, and says things every now and
then which not only cast an eye of
suspicion on the working of the Gov-
ernment as a whole as an integrated
body, but also gives rise to a sense
of instability in the political climate
of our country.

I should like in this respect to con-
clude by saying that Parliament
cannot wholly be preoccupied with
mere particulars, particulars which
are prompted and exaggerated by
what I may call a mistaken, distorted
version of socialism which I call
bloodthirsty socialism. Parliament is
a body for policy-making, for jmprov-
ing the institutions, and if we must
improve the economic functioning of
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our country, we must amend the laws,
revise the company law, even enact
Anti-Trust legislation and sce to it
that we create objective conditions
whereby undersirable things will nos
happen. But merely to emphasize
particulars is not necessarily very
rewarding. We cannot merely hope
to improve the situation by chanting
and reciting in indignant invocation
the names of capitalists, whoever they
are, but we must resort to proper
procedures, to the law of the land,
and also to such powers gs we have
in improving the institutional frame-
work as a consequence of which mal-
practices, if there are any, flourish.
But mevely to go u! one industrialist
or another, only to angrily attack any
one who comes one's way or who
seems to be getting prosperous, is nei-
ther fair nor in keeping with the
philosophy that this country has
adopted for itself.

I would like briefly to mention the
large measure of idle installed capa-
city in our industries. I had occasion
to invite the attention of the Gov-
ernment in this respect during last
year’s discussion also. I feel that the
prevalence of such a large number of
lotug eaters in the field of industry,
the prevalence of so many idle work-
less hours in the context of our pre-
sent emergency and in the rontext of
our urgent need for improving econo-
mic standards in this country, is re-
pugnant to the very concept of plan-
ning. I hope that the Minister, when
he rises to reply, will be able to tell
us what particular steps have been
taken to identify, to locate, to assess,
to study, to eradicate and to put to
productive use this vast idle installed
capacity in industry.

I would also like briefly to mention
the phenomenon of regional concen-
tration of industries and the require-
ment of dispersal. As the hon. Minis-
ter had on one occasion observed, this
is a hardy annual. Time and egain
we have to point out to him that there
has been a certain regional imbal-
ance, a tendency to put most of our
eggs in a few baskets. In the context
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of the present emergency, this is a
matter which has assumeq a new im-
portance, a new note of urgency, be-
cause to concentrate our industiries in
any one given place is also a defence
hazard. _A great deal of work, acade-
mic and practical, has been attempted
in the advanced countries of the
world in this respect, and I would
only hope that our Government would
be willing to learn and anxicus to act
in this respect. I refer to the increas-
ing proliferation and multiplication of
State sponsored financing agencics.
This tendency has been deprecated by
our Estimates Committee. In their
122nd report, in this context, the Esti-
mates Committee refer to the working
of the NIDC and say:

“The NIDC is stated to have
been conceived mainly as an ins-
trument of Government for se-
curing a balanced and integrat-
ed development of industries both
in the private and public sector.
The question arises whether, when
Government has been able to
launch big undertakings like Hin-
dustan Steel, Indian Telephone
Industries, Hindustan Machine
Tools, Bharat Electronics Ltd,,
etc., the NIDC could do anything
more or different than what has
been done without it. The NIDC
is not even in a position to watcn
the various industrial licences
issued to private sector as that is
not its function. So far as
Steel, Oil and Mines and Com-
munications etc., are concerned
they are with different Minis-
tries. The NIDC purports
mainly to process certain in-
dustries referred to it by the
Ministry of Commerce and Indus-
try. What is more, the NIDC
has not even the necessary techni-
cal staff and it has to depend
generally on the development
wing to assist it or to engage on
an ad hoc basis technical advisers
for specific projects. It is only
when the preliminary porject
studies are received from foreign
firms whose assistance is sought
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by Government that the NIDC
examines them in detail in consul-
tation with the Ministries concern-
ed. Tt seems therefore that the
idea of NIDC being an instrument
for securing a balanced and inte-
grated devclopment of industries
in the private and public sector
is a little over statement.

The Committee are of op‘nion
that if divested of its function as
a financing agency which seems to
be its main work now as recom-
mended by them, very little of
the other function of development
of industries remains which can-
not be equally well dischargegg by
the agencies already in existence.”

The Estimates Committee maintained
this recommendation in spite of the
reasons submitted by the Guvernment.
Is it not somewhat a superfluous addi-
tion to the already existing institu-
tional framework of financing agen-
cies? I would like the Minister to
render an explanation.

I would like to add a word about
the public undertakings if¢ 1 may,
with your kind permission. This mat-
ter has exercised this House again
and again and I had submitted resolu-
tions which could not, unfortunately,
come up for discussion. When is this
Committee proposed to be brought
into existence? For once let us know
whether the Government at all pro-
poses to bring this Committee into
existence or whether Government
wil] continue to be inhibited by im-
aginary obstructions to the creation
of the machinery for supervising and
regulating and for effectuating Parlia-
mentary control over public vunder-
takings? He may also tell us Why
it is not possible to give effect to the
recommendation for allowing the pub-
lic participation in public undertak-
ings to the extent of 25 per cent.

1 will take two more minutes and I
will close.
Mr. Speaker: One minute.

Dr. L. M. Singhvi: I welcome the
annual report on the working of the
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Central Government undertakings for
the year 1961-62 which for the first
time gives a composite review. But it
alsp indicates that much remazins to
be done by way of improvement, by
way of studying cost structure, secur-
ing prompti repayments of loans and
advances and ensuring higher returns
on the investments. A Perzonnel Com-
mission as recommended by the Esti-
mates Committee should be created in
order to avoid all complaints of graft
or nepotism i nthe employment or re-
cruitment in the public sector under-
takings.

Shri Joachim Alva (Kanara): Nepo-
tism in the public sector? It is very
much less than in the private sector,
tremendously Jless.

Dr. L. M. Singhvi: I come from a
State which produces salt and I wel-
come that for the first time the salt
undertakings of the Government have
become profitable.

1 would also like to mention that
there are a few things in the imple-
mentation of the polices of Govern-
ment by the Salt Board which ought
to be attended to. I am still expect-
ing a reply to the communication
which I had addressed to the Minis-
ter in this respect, and therefore, 1
would not dilate upon this. But I do
hope that the interests of the local
population which derives its susten-
ance from this would be safeguarded,
and that the soda ash plant which is
proposed will come into existence very
soon.

Shri Manubhai Shah: Mr. Speaker,
Sir, it was a very satisfying experience
to listen to hon. Members when they
expressed their general satisfiction on
the working of the Ministry in terms
of industrial progress and the pro-
gress on foreign trade and especially
of exports. As a matter of fact, I
was rather amazed: I had expected
somewhat a flercer and more nointed
criticism and I had come somewhat
prepared for that, but I am grateful
to the House for having spared those
pointed references.
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Shri Daji: Your charming person-
ality disarms us!

Mr, Speaker: Is it a disappointment
or an expression of gratitude?

Shri Manubhai Shah: It is an ex-
pression of gratitude. I am always
gratefu] to the House and feel pre-
vileged to  clarify the  points
made by hon. Members after deep
study. As the House is aware, the
first Plan witnessed, on an average,
2 foreign trade of Rs, 613 crores. The
second Plan raised it to a very meagre
figure of Rs. 622 crores, so that over
a decade, the whole of the foreign
trade, particularly, the exports, was
in a stagnant state of affairs. As my
hon. friend Shri Daji rigntly pointed
out, while the world trade expanded
all along the line throughout the years,
from year to year, and from indus-
trialised country to industrialised coun.
try, we of the underdeveloped world
and more so in India, had stagnated
in exports. It was because of this:
the Planning Commission and the
Government of India, while formulat-
ing the third Plan, corrected their ap-
proach to foreign trade and exports,
and raised their sights, if I may say
so, to a considerable height.

As the House is aware, the gverage
amount for the third Five Year Plan
comes to Rs. 740 crores per year or an
aggregate of Rs, 3,700 crores for the
whole third Five Year Plan period.
One would, therefore, see that from
a figure of Rs. 613 crores to Rs. 622
crores or an average of Rs. 620 crores
a year, to go up to Rs. 740 crcres a
year, it needs a considerablz amount
of effort and, yet, I entirely agree
with those who feel thai even this
effort leaves for this great couniry a
very great room, for much further im-
provement if we are to participate in
a real, massive expansion of our
economy.

I have always felt it, being some-
what analytical in approach to pro-
blems, on economic development, that
where there has been some sluggish-
ness—there has been sluggishness im
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many spheres of this country’s eco-
nomic development—the thief is—the
foreign exchange: whether it is delay
or whether it is—as somebody pointed
out—the way the officers look at a
licence, whether it is an industrial
licence or an import licence or any-
thing else, these officers, conscientious
as they are, who are entrusted with
the task of public duty and perfor-
mance, have to see that the meagre
foreign exchange resources of this
country are properly harnessed and
properly utilised. Therefore, even
though time is money, sometimes much
more time is spent in examining this
matter. Therefore, the only sclution,
the master golution to all these pro-
blems of administration, ig not merely
some body or a high-power body go-
ing into an examination as to how to
simplify the procedure, but if I may
say so, an earnest appeal from this
House, from the Government, to the
entire business community of this
country including the Governmental
apparatus, to further gear themselves
to raise export earnings from the
country. In spite of the fact that the
first two years of the third Five Year
Plan have witnessed to some
extent a satisfactory progress
particularly in the current year we
might reach, as many hon. Members
have mentioned and which 1 had also
occasion to mention here, some addi-
tional Rs. 30 crores to Rs. 40 crores
over the previous year—the previous
year itsel?f was better than the second
Plan—even then, there is tremendous
room for further improvement. There
is no ground at all for any compla-
cency or satisfaction on the perfor-
mance of the current year. T know
there are many critics in the country
who blame us for having put the tar-
gets for export to what they consider
to be the absurd height or absurd
level. 1 have also been seeing the
criticism by leading papers in the
country saying the Government or the
Board of Trade has put up a colossal
figure of Rs. 40 crores a year. When
you want to reach Rs. 740 crores
every year, the addition of exports
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will have to be at the rate of Rs. 40
crores a year. Of course, for g coun-
try like ours where there was stagna-
tion, to go consecutively from year to
year at Rs. 40 crores more is certain.y
a big effort. But I am asking those
critics, what do they want? Should
they consider this country fit enough
to go with a begging bowl throughout
the world for maintaining its econo-
my or for the promotion of its indus-
trial or economic apparatus or would
they consider it more self-respecting
and satisfying that the community of
the country should be more export-
minded, more foreign-trade-minded,
so that we can earn our wherewithal
for the maintenance and promotion of
our economy? These are two ans-
wers: either we get satisfled with
foreign trade at a stagnation level or
mediocre level or we share with the
rest of the world the quality of our
goods, the securing of better maikets,
developing trade relations with the
different countries of the world and
put our house in order, sp that we
finance our own development and be
the master of our economy. I know
every person in this country and
every Member will prefer the second
course. So, howsoever absurd the
Rs. 40 crores a year might look, I
do not think it is absurd at all. Out
of a gross domestic product of Rs.
14,000 crores, which is the current
year's national gross product, to ex-
port Rs. 740 crores or Rs. 750 crores,
which comes to 5 or 5} per cent of
the national income., should not be
considered an impossible task. There-
fore, I welcome the cooperation and
the blessings of the House, which
the hon. Members have expressed,
that we should make efforts to see that
these targets are achieved.

In order to achieve this target and
to make still bolder and more scienti-
fic efforts, I lay before the House the
analysis as well as the types of cons-
tructive steps that we have initiated.
The first thing is, up till now the
foreign trade was working in an ab-
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sent-minded groove. It followcd auto-
matically whatever was going on.
Whatever was sold by us was pure-
chased by foreign people. We did not
Seem to make any conscious or scien-
tific effort regarding that. Our ef-
fort now is to put the foreign trade
on a conscious, modern and scientific
faundation. In this respect, we have
divided the department inio three
broad divisions. One is the commo-
dity division; the second is the terri-
torial division and the third is the ser-
vices division. Therefore, the officials
who are dealing with the commodity
division will specialise far three to
five years on that commodity naviga-
tion which has been entrusted to their
charge. Those in charge of plantation
crops and agricultural products will
look after plantation crops and agri-
cultural products from year to year,
from time to time, for the time they
are in charge of that. They will not
be bothered with looking after some
territories here and some servicing
there, but they wil be specialising in
those commodities.

I come to the territorial division. So
far several officers used to deal with
severa] types of countries. We have
divided the world into five divisions,
one director of foreign trade to look
after the region of Latin America
and United States, another director
of foreign trade to look after the Unit-
ed K'ngdom, the European Community
and Western Europe, the third direc-
tor of foreign trade to look after the
communist countries, the fourth direc-
tor to look after Africa and West Asia
and the fifth territorial division to look
after the countries of Asia and South-
East Asia. Therefore, I feel more
confident when 1 see the work of
these officials, when they spccialise in
a smaller range of countries rather
than the whole global range, in an
overlapping and confused manner.

Shri Joachim Alva: Will you be
having a conference of these five
Directors at least once in a ynrar?

Shri Manabhai Shah: Not only we
will be having a conference as the
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hon. Member rightly pointed out, but
they will also be touring these territo-
ries, going from here and seeing the
Trade Commissioners about whom
many hon, Members have complained
from time to time, see their functioning,
find out what are the deficiencies,—be=
cause I am convinced that the Trade
Commissioners and other officers are
not as bad as they have been depicted
in the past but they need to be properly
looked after, their efforts need to be
properly co-ordinated, they have to
be given a proper refresher course or
re-orientation by bringing them home-
ward once in a while and giving them
an idea of the commodities available
here, the quality of the goods we pro-
duce and the sophisticated markets
and the requirements for proper mar-
ket research—and then do the needful.
Therefore, the territorial division also
will be specialised,

Then there ig the service division.
It is true that many of our exports
sometimes get bogged down into all
these formalities and procedure.
Therefore, it will be the work of the
Director of Transport, the Director of
Incentives, the Director of Quality
Control, the Director of Commerical
Publicity and the Director of Exhibi-
tion to see that these five specialised
subjects which have been entrusted
to their charge are properly pursued,
followed and every exporter is pro-
perly serviced. That, Sir, is on the
side of administration.

I wil] also here say a word about
the business commodity. Here is a
country with the lowest foreign trade
per capita, as I mentioned, and it has
the largest number of exporters in
the world. Here is a country with
the largest number of exporters but
with the smallest foreign trade. That
is the anomaly, that ig the dichotomy,
that is the paralysis to which we have
brought the country over the 'r:t 20
years. Because of past inheritunce of
a medieval economy, feudual economy
the business mind was rot attuncd to
the scientific and progressive outlook
which specialisation demands as far
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as foreign trade and industrial deve-
lopment is concerned,

Therefore, I would urge that we
should have more competent export-
ers. It is not in a fit of absentmin-
dedness that you can sell tea. The
world is far more competitive. Un-
less we produce the right type of tea,
pack it well, make it presentable,
acquire a proper market outside, we
will not be able to maintain these
types of export markets or expand
them. In the case of jute, it is not
merely raw jute or the worst types of
sacking parcels that you can sell. You
can diversify it into various products
and then you can get 25 to 100 per
cent more per unit in terms of foreign
exchange if proper specialisation is
done. Therefore. my appeal to the
business community is that as they
have stood by the country in the pro-
gramme of industria] development
through the last decade and in many
other matters, the time has now come
when the country’s call to put foreign
trade and exports on a more cons-
cious scientific basis is taken up in
right earnest by them, by specialisa-
tion, by opening export houses, by
having export divisions or sxport
cells, whatever they prefer. If the
industrial organisations, some 200 or
500 of them, take foreign trade as a
special passion for their organisation,
I have no doubt that what Japan has
done or what the United States, the
United Kingdom and other countries
have been able to achieve is not be-
yond the competence of the Indian
businessmen.

Then, I would place before the
House an analysis of products—com-
modity navigation, as I call it. What
has been the performance in the cur-
rent year? Out of Rs. 700 crores—it
may be Rs. 695 crores or Rs, 705 cro-
res, whatever the total comes to in
the current year—there are 20 com-
modities which have shown very good
increase. They are: jute, tea, sugar,
o'l cakes, vegetable oil, pulses, tobac-
co, raw hides and skins, coir and
coir products, iron ore, handloom and
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khadi including silk and wool, rayon
fabrics, engineering goods, chemicals
and plastics, mica, :bauxite; {inished,
polished, set and un-set diamonds, pre-
cious stones, pearls and jewelleries,
tufted carpets and handicrafts. These
20 commndities play a very principal
role. Most of them are traditional;
some of them are new and manufac-
tured articles. They have shown a
considerable rise. They have really
stood by us to contribute to this in-
crease in spite of a few more products,
to which I will come later, which have
showed some decline. They have pot
only neutraliseq the decline but they
have also given us some additional
performancc.

I shall now take the 20 commodities
one by one. The hon, Member from
West Bengal mentioned that the jute
industry is not progressing as satis-
factorily as he wanted.

I think there is some misconception
in his mind. As a matter of fact, jute
has recorded the highest production
and highest rise in export in the cur-
rent year. The modernisation of the
jute industry in India is to the credit
of the jute miljg of this country. The
spinning plants have practically been
modernised. It is in the sector of
weaving and diversification that only
50 per cent modcrnisation has taken
place. And I woulg urge the jute
mil] friends that they should go in for
greater and greater diversification so
that instead of banking only on sack- *
ing we should go towards hessian, we
should go towards carpet backing
cloth, we should go towards tufted car-
pets and various other products like
plastic, laminated or polythene lined
bags or polyvenyl choloride lined
bags which contribute much more to
the export earning of jute goods than
heretofore.

Shri Joachim Alva: I hope he ‘will
excuse me for interrupting him. As
the hon. Minister knows, huge amo-
unts were placed at the disposal
of the jute mills through a finance

‘corporation. Has substantial moder-

nisation taken place after the loans
have been granted?
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Shri Manubhai Shah: Yes, Sir. We
have distributed, as far as I recmem-
ber, Rs. 17 crores or 18 crores and
almost hundred per cent modernisa-
tion of the spinning department has
taken place, about 50 per cent of
modernisation of weaving department
has taken place, and I w:ll be glad to
inform the House that recently we
have announced a self-financing
scheme for the expansion of the jute
industry both for the spinning and
the weaving sectors for building or
putting broad looms, and we have ap-
proved a loan of Rs, 6 crores for this
purpose, of which the first Rs. 2 cro-
res are about to be allotted and dis-
tributed for importing various machi-
nery for the expansion of jute. What
I wanteq to say wag this, that this is
an industry which is really one about
which one can very well say it is like
the goose that lays the golden eggs. It
has the highest record of export per-
formance and it is going to stand by
us for many many decades to come.

Here I would like to make an an-
nouncement on jute prices, because
that ig a matter of concern expressed
in this House. As a result of the price
support operation, we have now been
able to build a buffer stock of raw
jute to the extent of about 7.50,000
bales, in addition to the normal stocks
purchased by the indusiry which is
over 50 lakhg bales. As the demand
for jute goods abroad and in the coun-
try has continued in an expanded
manner, the jute industry has been
able to register production at the
max‘mum level. Our requirements of
raw jute now are at the level at
which full production and further ex-
pansion can be maintained.

Taking a review of the position, the
Government of India has decided that
the buffer stock operations and pur-
chase operations by the State Trading
Corporation and the Agricultura] Co-
operative Marketing Federation should
continue, and the operational price of
Rs. 30 per maung f.o.r. Calcutta for
Assam bottoms should be maintained
for 1963-64, i.e., at the same levels
decided upon for the current season,
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1962-63. Corresponding differentials
for the lower grades of jute would
also continue. The jute industry is
now producing proportionately larger
quantities of better quality fubrics
for carpet backing cloth andg hcssian
but on cloth sacking we are facing
severe -competition from Pakistan,
whose mills can draw raw jute sup-
plies at lower prices. In the resultant
position, the jute industry would re-
quire a larger quantity of better
quality jute to make better quality
goods. Therefore, I would request the
jute growers, whom we want to give
unqualified support, to go in for supe-
rior and better variety jute more and
more and the Jlower and inferior
varieties and bottoms and cross bot-
toms should be grown less and less,
because if we want to stand in com-
petition with Pakistan and other com-
petitors in this field, it is greatly by
being more quality-conscioug in the
production of jute, and we are pre-
pared to give them all the price sup-
port.

Shri Sinhasan Singh: The price
fixeq for jute is f. o. r. ......

Shri Manubhai Shah: I will finish
this and then answer questions, be-
cause this is an important announce-
ment,

1t is, therefore, necessary to discour-
age the growth of lower quality jute.
It is also necessary that lower quality
jute is not passed off as better qua-
lity jute, and for this purpose the
grading arrangements should work
satisfactorily. Therefore, the Agri-
cultural Marketing Adviser of the
Ministry of Food and Agriculture
will be instituting grading operations
very soon to give bencfit in grading
techniques to the growers.

At present, the differential betwcen
the price of Assam bottom and B bot-
tom is Rs, 2 per maund and the next
additiona) difference for cross bottom
is Rs. 3 per maund; that is, Rs. § be-
low the price of Assam bottom for
the lower grade. We are not disturb-
ing these differentials for the present.
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Here I would certainly urge that
in order to get the better price the
jute growers should try to grow bet
ter variety so that we can g.ve them
the ful] benefit of it. Over a longer
period, we s:.ould be able to arrange
supplies of large quantities of better
quality seed to farmers, who would
otherwise grow lower grade of jute.
For this also, the Ministry of Food and
Agriculture is instituting new measur-
es so that better seeds wil] be avail-
able to the farmers and growers of
jute, as early as possible. 1 only
mentioned about jute because there
has been a considerable anxiety ex-
pressed.

Shri Indrajit Gupta (Calcutta South
West): This is a very important
,policy announcement which the Minis-
ter has just now made, as he promised
a couple of day ago. In case it is not
being released to the press,—I do not
know—wil] you please arrange for
this portion of this policy announce-
ment to be circulated to the Mem-
bers? This is very important.

Shri Manubhai Shah: We will ar-
range.

Mr. Speaker: That would appear in
al] the papers.

Shri Indrajit Gupta: One question
only. May I take it that he does not
-share the apprehension of the jute
mill owners which they have been
expressing recently that the best
period of jute manufacture and ex-
ports is over and they are fearing a
recession very soon?

Shri Manubhai Shah: We do not
share that pessimism at all. In this
country there is far too much pessi-
mism. We neced to give a little dose
of optimism to many people including
the jute mills. 1 know they are do-
ing their best. I have already ex-
pressed my appreication of their work
in the current year and for the ex-
pansion they have undertaken. But,
we have to take care of the growers
also. Without standing by the grow-
ers, better quality of jute wil] not be
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available tp the jute mills. I will
certainly arrange to circulate coples
of this announcement.

" Shri Sinhasan Singh: What price is
going to be paid directly to the
grower?

Shri Manubhai Shah: Thirty rupees,
the derived price will be there accord-
ing to railway freight etc. Thirty
rupees which was the current price is
being maintained for the next crop,
1963-64, Assam bottom, delivery
F.O.R. Calcutta. The differential for
cross bottoms and B bottoms I have
already mentioned.

I will.now pasg on to tea. Tea has
done very good work in the current
year, 1962-63. We have released in all
about Rs, 9 crores in different ways
in order to promote the growth of
better tea, to supply artificial irriga-
tion facilities, to give them hire pur-
chase loans for machinery, and cer-
tain working capital for finance for tea
growers, 1 can assure the hon. Lady
Member Shrimati Akkamma Devi that
ag far as the smal) growers in Nilgiris,
Punjab, U.P. and Kerala are concern-
ed, they are our specia] care and
whatever are her suggestions, we will
take them into further consideratiord
to extend them the benefits. I am
glag that she considers the steps so
far taken as quite satisfactory, and I
am grateful to her for the apprecia-
tion of the working of the co-operative
factory which was started recently in
the Nilgiris. A similar factory ie
going to be started soon in the Punjab
and also we shall see, if a second
factory is necessary in the Nilgiris.

Shri D. C. Sharma (Gurdaspur): At
what place?

Shri Manubhai Shah: That would
be in the Kulu valley, wherefrom Shri
Hem Raj comes,

Shri Hem Raj: It has not yet come.

Shri Manubhai Shah: It will come
there; don't worry!
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I was saying about tea. Tea has
been a good producer. There is need
for further tea exports to be increas-
ed. I am, therefore, glad that Shri
Morarka mentioned how the remcval
of export duty has been beneficial to
tea exports. There have been many
representations in this behalf. I can
assure the tea planters that the'r in-
terests and the interests of export pro-
motion in tea are very much in our
heart and any constructive suggestion
made in order to reduce the cost of
production of tea wil] be taken into
immediate consideration,

Shri D. C. Sharma: Tea, growers,
there are many in the Lok Sabha.

Shri Manubhai Shah: That is a good
thing as this is a vital industry to this
country. As the House knows that
help in larger quantities of fertilisers,
pesticides, and better facilities of
C.T.C. production of tea have been
extended and will continue to be
extended.

The third item which has played a
part is sugar. In this matter, at one
time, it was distress sale which we
viere making. In the current year, due
to the world situation, this has become
a profitable export. There will be
hardly any need for subsidy in the
current year, We are now taking
steps, as was announced the other day
by the Minister of Food and Agricul-
ture, to put sugar export on a perma-
nent long term basis., Today, we have
contracted for more than 4} lakh tons
in the current year, It may be we
might go ‘0 half a million. It will be
our endeavour in the next 3 or 4 years,
to go from 5 to 73 lakh tons and might
be up to 1 million tons and when our
vroduction g-es up considerably, we
might be able to secure world markets
for this rising quantity.

About oil cakes, the hon. Member
from Gorakhpur mentioned, why give
away oil cakes? The House will be
glad to know that in the current year,
we have earned Rs. 30 crores from
oil cakes. It has stood by us. It is
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afler meeting the country’s require-
ments that we are exporting it, and
this cattle feed finds a world market
elsewhere. Various countries which
have got a surplus are competing with
us. This should really receive the
support.of the House. I can assure the
hon. Member that it is not being done
at the cost of either cattle wealth or
agricultural wealth, The more and
more we produce better quality which
fetches a better price, it will help us
to earn mure foreign exchange and
increase the production of oilseeds
because it leads to better price for
oilseeds to the grower,

Then come vegetable oils. At one
time we were thinking that we had
lost the world market, but now we are
recouping, and this year, the perform-
ance on vegetable ails has been good,
and perhaps during the next year, we
may witness still better improvement.

Pulses have also contributed greatly,
and we hope that they will continue to
do so.

18 hrs.

Tobacco has given us good results.
During this very year or current year,
we have announced a new policy. We
have already notified the floor prices
for different types of flue-cured and
Virginia and semi-flue-cured tobacco,
and that has created a very great
satisfaction in Andhra Pradesh and
various other places where the Virgi-
nia tobacco grows, and it has contri-
buted and it is likely to contribute
more during the next year.

Then, in.regard to raw hides and
skins, even though they have register
ed larger export, I am sorry to say—
when I come to the other items which
have been l~sing, I shall deal with this
—the finished leather, due to the re-
quirements of the defence and the
emergency and also the anti-slaughter
legislations, has registered less produc-
tion; that has reduceq the availability
of hides and skins in the country, and,
therefore, while raw hides and skins
have registered an increase, the finish-
ed leather has rather gone down,
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As rgards coir and coir products, I
have dealt with them several times in
the House, and I do not want to take
more time of the House, but we are
going towards mechanisation, which
was pointed out by the hon. Member
from Kerala. One-third of the mat-
ting sector and the weaving sector in
coir is being mechanised.

As regards iron ore, one can say
that it is really the queen of our
export trade. We base great hopes on
iron ore. We feel that currently we
have exported about 10§ million tons
from our country including Goa this
year; in the next year, it might be
rising to about 12 million tons, but at
the end of 1970, we propose to go up
to 25 million tons or even 30 million
tons, if the world market booms. Here,
1 must utter a word of caution for my
hon. friend from Mysore, who asked
‘Why do we export iron ore?”. We
have clarified this point many times in
this House. We have over 100,000
million tons of iron ore. Even if we
put the biggest size of steel industry
in this country, as compared to the
rest of the wcrld, for hundreds and
hundreds of years, this ore is adequate
for us, and yet we can always supply
for the other markets to earn the
much-needed foreign exchange.
Therefore, I would submit that it is
done with great care, foresight and
wisdom. It is not as if we are creat-
ing some competitive capacity. If we
do not give this iron ore to others,
there will be other sources which will
supply to them, and so, in any case,
the establishment of capacities abroad
is not at all dependent on the supply
of iron ore from here. Therefore, we
have got to compete in these world
markets, and we are taking all steps
for the development of iron ore ex-
ports. I shall have another oppor-
tunity very soon to place before the
House, either during the current ses-
sion or during the next session cur
forecast or prognosis of the foreign
trade in iron ore and what steps we
are proposing to take, under the
development programme by investing
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about Rs. 200 crores to Rs. 250 crores
on capital investment on road, on
improvement of ports, on improve-
ment of handling facilities and im-
provement of railway and expansion
of the railway system in order to help
in the movement of 25 millicn to 30
million tons of iron ore.

The eleventh product was hand-
looms and khadi which have also
shown good progress. 1 am grateful
to the hon. Member from Madras who
mentioned absut ‘Bleeding Madras’. It
has now stabilised itself, and every
month, we are almost able to export
14 million to 2 million yards, and it is
almost registering a phenomenal rise.

Rayon fabrics have also registered
good progress. Engineering goods
though not t:o good, have shown
about 20 per cent. mise if we exclude
iron and steel. It is in the sphere of
the future of the Indian manufactured
products that we look upon engineer-
ing products to contribute substantial-
ly in the coming years.

Chemicals and plastics have also
shown some rise.

Mica and bauxite have indicated
some rise, but there is a greater pos-
sibility in mica. As far as bauxite is
concerned, we might increase the
quantities but n:t too much, because
we need bauxite for our own alumi-
nium industry in the country.

Finished and polished set and unset
diamonds, precious stones, pearls and
jewellery is a very important item.
This is a trade in which the Indian
traditional artists and artisans and
craftsman in Rajasthan, Jaipur, and
Cambay and Mettupalayam in Madras
and U.P. and various other parts of
the country are very finished polishers
&nd cutters of the diamond. This year
we might be earning about Rs. 8 to 9
crores from this item. I might inform
the House that Japan earns more than
Rs. 150 crores out of ths, and Israel
which has developed this industry re-
cently earns about Rs. 45 to 50 crores.
So, there is no limit to which we can
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reach, if we give the proper attention
to this.

Dr. L. M. Singhvi: But we cannot
make or sell ornaments now, until you
frame necessary rules and provide
relaxation.

Shri Manubhai Shah: This is not
gold ornaments. This is mnon-gold
jewellery. The hon. Member will note
that there are two different things;
gold jewellery and non-gold jewellery.
The one about which I am talking
relates to diamonds, pearls, rubies,
emerald, etc. which are cut and polish-
cd and then put in platinum and palla-
dium and various other non-gold
jewellery.

For gold jewellery also, I am going
to announce a scheme very soon before
the House. We have finalised a scheme
under which 22-carat gold jewellery
as well as 14-carat gold jewellery and
also lower than 14-carat gold jewel-
‘fery will be allowed ta be exported
with a proper promotional assistance
and supply of various other types of
things required for gold jewellery
end various other things. But that
will be after some time, after, may be,
a fcw weeks.

As regards carpets, at one time it
looked as if we were losing our mar-
kets. But the situation t:day is <o
good, particularly in the last four or
five months, after the new drill came
into operation, that I was told by my
iriends from Bhadoi, Mirzapur and
Kashmir to open some training schools
for carpet weavers because they are
finding that the traditional carpet
weavers are to> short in number. We
ure s'arting four or five schools, one
at Agra, one at Bhadoi, one in Mirza-
pur and one in Srinagar, for training
artisans and giving refresher courses
to existing weavers in handloom car-
pets in the country, so that greater
production of carpets could be effect-
ed for furthering our export.

Then there are handicrafts which
include art or metalware, various
types of jewellery articles, which in-
clude Jvory articles made of wood and
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so on. All these have also registered
good progress.

There are five items which have
been stagnant—cashew, spices, fish and
fish products, fresh fruit, preserved
fruit, seedlac and shellac. These item;
have great export potentiality, but due
to several reasons, may be world con-
ditions, may be soma lack of attention
on our part and seme lack of produc-
tion, they have not registered an in-
crease, though in a small proportion
there might have been an increase or
decrease. These are five fems in res-
pect of which we have to work harder
10 see that they are taken out of their
sluggishness in order that they contri-
bute more to our exports.

The losing items are 9—cotton tex-
tiles, manganese ore, ferro manganese,
.teel scrap, raw cotton, raw wool.
cotton waste, cffee and finished
leather. I will give a little background
of cach of these items. As the House
is fully aware, in the ocase of cotton
textiles, various reasons are there due
to which there has been a decline over
ten years. Due to various efforts, we
have been able to stone-wall the dec-
line. But I am not yet sure that
without many extra>rdinary efforts at
diversification we can really increase
that export. Therefore, we are study-
ing an export sector of textiles to see
that those 20 mills which were pro-
pased in the Third Five Year Plan
coine up as soon as possible. We also
propose to have certain extra spindles
for export of yarn to the South-East
Asian markets which are putting up
their weaving industry, and where
varn exporis had in the past been 2
gond foreign exchange earner.

The House is fully familiar with the
siutation. 1 would not strike a note
¢t despondency. But I do feel that it
is no use putting all our eggs, so to
say, 1n one basket and believe that the
old days of textile expansion would
be av ailable to any country.

Shri Deorao S, Patil (Yeotmal):
Will the Minister announce that the
floor price of cotton will remain un:
changed for the next year?
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Shri Manubhai Shah: 1 will men-
tion that also.

We have to make better efforts at
diversification. In future, we are
really going to present a packet of all
textiles i our statistics because the
world is now not remaining only
cotton-minded. There are man-made
fibres, synthetic fibres, artificial silk,
there is raw wool there is mixture of
varlou: types of yarn. Therefore, thc
wo:ld having got sophisticated does
not use only cotton textiles. So it will
be correct to judge this industry and
its performance by taking the entire
gamut of textiles, man-made and
natura) fibre, and fabrics or articles or
garments made of them which we can
export to deal with the situation
better. But as I said, in textiles, so
far we have been able only to stone-
wall the decline.

Regarding cotton prices, on the
whole the prices have remained round
the ceiling. I am going to announce
fioor prices of cotton very soon, per-
haps this very week or may be the
beginning of next week. We have
taken into consideration all the re-
presentations  received from  the
growers’ interests and I can assure the
growers that if they really begin in a
more quality-minded way, we have
bet'er praspects. The price of Indian
cotton today is higher than the highest
in the world. It is impossible to have
better prices than this, because it
merely prices the Indian cloth out of
the world market. Our cotton is
higher in price than that of any com-
petitive country, barring the U.S.
which of course has a high-cost ec.-
nomy where everything is so expen-
sive. Even there, in the case of some
varieties, our prices are higher than
those for the corresponding U.S. staple.

Here I would make a request to
hon. Members. It is not only that
higher prices will lead to more pro-
duction, but better farming practices,
better seeds and better fertilisers are
also required to see that our cotton is
not priced out, to see that the finished
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articles made out of our cotton do not
become completely expensive and get
priced out in world markets and also
make our cloth more expensive for
our own consumers.

Shri Joachim Alva: The brokers
also put up the price.

Shri Manubhai Shah: The growers
are getting market-conscious, and
many agencies have been shortened
out. If he goes into it, he will find
that the growers are getting really
favourable prices compared to the
past. I will be announcing the floor
price very soon as soon as the finalisa-

tion is done,

Regarding manganese ore, there has
been a decline, and recently we have
announced a new policy of bartering
manganese ore against steel. We have
sold more than Rs. 9 croreg worth of
manganese ore in advance  against
barters, and we would welcome fiom
the trade, both the mining as well as
the export trade, any other sugges-
tions on barter of manganese ore
against specia] gteel, and try to pro-
cess them as early as possible. I would
ask for the co-operation of the man-
ganese mines, because they have to
compete with the best in the world.
Gabon, Congo, Brazil, Soviet Union—
all these countries produce manga-
nese ore now at glmost 60 or 50 per
cent of the cost of production of this
country. Our cost comes to 19 or 20
dollars a ton, whereas in Gabon it
works out to 10 or 12 dollars. How
can we compete? Therefore, unless
and until the mines join together
where they are gmall and modernise
themselves with whatever assistance
they need from the Government and
the industry, we will not be able to
survive the competition. We are with
them, i.e. our miners, and we shall
see to it that we.at least maintain
our traditional market of one million
tons. At one time it reach 1.7 million
tons, but that was under special cir-
cumstances. Usually the export of
manganese ore has remained at 1 to
1.2 million tons. We can maintain
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that market in spite of the new
competition which has beep growing
in the last few years if we modernise
the mines and work on better mar-
keting facilities.

But in ferro-manganese we have
lost severeily. Practically  against
Rs. 7 crores, we have earned only
Rs. 70 lakhs this year, because ours 1s
the highest price in the world, 165
dollars per ton when the world price
is 105 to 110 dollars. In the current
vear, we may be able to export under
CCC barter to the United States,
which might make this industry look
up very soon and be able to sell a
substantial quantity of ferro-manga-
nese abroad. Over and gbove that,
we are also trying to work out some
barter.

Steel scrap ig another item in
which we have lost. A new policy
has also been announced. Price con-
trol has been removed and barter
against 100 per cent steel is being
permitted. We are watching if any
further impetus is required to see that
it is expected. Here, our only diffi-
culty is that Japan which was the
sole buyer of stel scrap has a sort of
recession in its stee] industry, and
therefore the offtake in both iron ore
and steel scrap by Japanese steel
mille has considerably gone down.

In raw cotton, there was a failure
last year in the crop, which came
down from 52 to 43 lakh bales. We
ourselves were short of cotton, and
therefore naturally we could not ex-
po-t much of our raw cotton.

Shri Deorao S, Patil: That is duc to
the cotton policy.

Shri Manubhai Shah: There was
failure of monsoon. Year before last
we had a bad crop. The same policy
has produced 52 to 53 lakh bales, the
prices have remained the same. If the
price was responsible, with the same
fiscal policy and price structure why
should it be 43 lakhs in one year and
53 lakhg the next year. It was because
of monsoon failure. Therefore, we
could not export Bengal Desi.
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In regard to raw wool, because of
defcnce requirements, it had to  be
diverted. Therefore, one should not
feel unhappy if to some extent the ex-
port has fallen.

In coffee, last year we had lost about
425,000 tons in production because
there were floods in some South
Indian plantationg and  failure of
crop, but this year coffee crop and
cotton crop, both are promising and
we are looking forward to earning
much more from thig commodity.

Shri Ramesiwar Rao (Gadwal): I

‘,‘.&"had drawn attention to a disease called
" die-back which has been affecting

coffee plantations all over the coun-
try. Nearly a year ago I had said this
was going to affect our export of
coffee unles; sufficient care was taken
to see that the disease was rooted out.
I would like the Minister to state
what steps were taken.

Shri Manubhai Shah: I am very
grateful to him for having pointed it
out. That is being tackled by biolo-
gists and botanists. It is not quite
simple. But it has not been found to
be ag widespread as he feared. The
crop failure last year was due to
failure of monsoon and flooding of the
plantations. This year again the crop,
both Arsbica and Robusta, has.looked
up, and that shows that it is not the
disease that is coming in the way. All
the same, it is a serious matter which
we are looking into, and I can again
reassure him that we are not gt all
mnactive on that point, because wher-
ever pesticides, insecticides or germi-
cides are required, they will be sup-
plied and the disease will be tackled.
After all coffee js one of our very
important plantation crops and we
have to look after that.

Ot the nine items I mentioned, bar-
ring three, we look forward to the
rest of the six contributing larger ex-
po ts during the current year. Now,
I will go over, after this analysis of the
commodities, to the servicing section.
The Finance Minister has announced
certain reliefs in incomc-tax which is
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[Shri Manubhaj Shah]

almost ten per cent of the corporate
wix for manutacturer-exporters be-
cause we have written it in the man-
ner that two per cent of the export
sales turn over will be exempt from
the jacome-tax and corporate  tax.
Really gpeaking it works out to ten
per cent over and above the five per
cent which the hon. Finance Minister
was pleased to announce last year.
increiore, manufactured articles
which go into the export trade men-
tioned in the notification, excluding
those few items, al] the rest, will get
a tax concession of fifteen per cent in
the income corporation tax. The Fin-
ance Minister has alsp allocated
Rs. 3.80 crores for building a non-
lapsable fund called the “Marketing-
Development Fund”. It will be aug-
mented from year to year by grants
from the Consolidated Fund of India.
We shall evolve exeditious proce-
dures. A smal] compact committee of
three persons headed by the Secretary
of the Economic Affairs Department
and consisting of the Secretary, Rc-
venue Expenditure Department of the
Ministry of Finance and the Secretary
Department of International Trade
will be announced by the Govern-
ment to process applications and to
see that the fund ig expeditiously and
properly used; they will prepare
codes for grant-in-aid and evolve ex-
peditious procedures so that marketing
operations, market research commo-
dities research, area  surveys, eotc.
could be encouraged with govern-
mental assistance. Considerable
amount will be spent. We may be able
to allocate about Rs. 75 lakhs for
market research, commodity research
and area surveys, about a crore for
freight assistance through  shipping
and about Rs. 210 lakhs by way of
assistance tp cxport promotion coun-
cils, commodity boards and cash
assistance in such cases where the
commodity needs it. We hope this
committee will be able to come into
operation soon and its working will be
streamlined. The complaint of friends
that processing {akes time will be
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obviated by files not going up and
down but by the committee focussing
its attention on the codification of the
rules of assistance and grant-in-aid
to the deserving exporters, export
promotion councils and export houses
as soon as possible.

I am grateful to the Railway Min-
ister for announcing a number of
concessions on the railway freight for
exports. Were our Ministry can prove
in the Railway Ministry in consulta-
tion with trade that there is great dis-
parity between international and in-
ternal prices of commodities they will
be considered for 50 per cent reduc-
tion in freight; where the disparity
is not so wide the concession may be
25 per cent. About Rs. 2.5 crores have
been given by him as a  concession
during the current year. As and when
the trade putg further proposals we
shall go to the Railways to get the 25
per cent or 50 per cent concession in
railway freight from hinterland to the
port. These are some fiscal and other
incentives.

All incentives do not make exports.
They are a marginal form of assist-
ar.ce that the community can give.
The buusinessmen concerned., those
who have developed expertise in ex-
ports, it is really they who have got to
cushion their internal profits for sup-
porting the losses in foreign markets.
This ig a plea which I make again and
again and I repeat it from this plat-
form to the experienced businessmen
of myv country; they should take this
patriotic step they get big profits be-
cause of the sheltered market. not
only due to their efficiency of manage-
ment. Not only because they were
some very big entrepreneurg by them-
selves—there are good entrepreneurr
—but it is due to the social and eco-
nomic policies of this country that
they are getting this sheltered market
as we want to develop this economy
against the gevere protection of the
foreign commodities. But that does
not mean that we must become so in-
ward-looking, that we must be be-
come so profit-minded, that we forget
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the larger national interests of earn-
ing more foreign exchange even at a
loss. And where is the loss? The loss
is easily cushioned off by the profits
they are making in the internal mar-
ket. This has been done everywhere in
every country in the world including
those countries where there is a total-
itarian economy. I have had a talk
with the “Conjugation”, a foreign
trade institute, specialist of the Soviet
Union, who tells me that even they
have to see that the price differential
on the international price is cushion-
ed off by the price differential on the
internal market. This is the policy.

Dr, L. M. Singhvi: Why don’t you
make a provision for compulsory ex-
port in that case?

Shri Manubhai Shah: That is a mat-
ter which we have deliberated seve-
ral times, and I would not just take
that matter here, and that involves
several considerations of internation-
al practiceg and international compli-
cations and all that. But why can-
not we volitionally and by choice, by
understanding and patriotism of their
own national interests,  the business
community, and our administration
and our public thinkers and econom-
ists and newespaperg and publicists
become more attuned to bring home
to the entire community of business
and administration that they have
got to take this problem as a national
task, on a long term basis, without
which there is no solution of the
Indian economic problem? It is in
their hands. A big house, making
Rs. 2 crores. Rs. 5 crores or Rs. 10
crores of profits, if is suffers Rs. 20
lakhg or Rs. 40 lakhs as ]Joss on export
commodities, is it a foolish proposi-
tion that we are putting before them?
Given all these concessions, and with
the foreign exchange placed at their
disposal, do they not have to earn any
foreign exchange and do they expect
that all the time Government will
just grant them earned out of exports
of all the traditional commodities
withou t performing their duty to
the nation and the community! There-
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fore, it is time that the business and
the industry realise that they should
create a new gensation a new moral-
ity in this country.

Sometime back, I had written an
article on that—the new morality of
export. That is, the businessmen of
this country the commercial commu-
nity of this country, the entire indus-
tria] enterprise of this country, be-
come outward-looking, foreign trade-
minded, export-minded, to put their
house in order to see that each one of
them does perform his national duty
to the nation by earning foreign ex-
change in a considerable way. at least
to finance their enterprise. It may not
be possible for us to go all over the
world for big money. How long and
how much will the people give? And
ag we go ahead, our imports are
going to be Rs. 1,000 crores, Rs. 1500
crores and Rs. 2000 crores. Where
shall the finance come from? It can
and would come from foreign cre-
dit or tied credit to an extent only.
But these credits must be serviced
and financed by the country’s own ex-
port earnings. Therefore, it ig my
appeal to them.

Now, there are some techniques and
policies that we are going to insti-
tute. We have already instituted,
first, quality control. There has been
enough talk in this country about
quality control. We have brought out
a legal measure; a few days back,
with your permission, I had introduc-
sd the Quality Control (Inspection)
Bill before the House. Very soon it
will become law. From 1st January,
19683, we have instituted quality con-
trol, and up-to-date, 89 products
have come under quality control The
business community was fearful of
quality cntrol at one stage but they
have now appreciated it. Quality s
not only a good moral; it pays our
economy. Once the foreign buyer is
assured that what he buys from India
could alwayvs be relied upon, the ad-
herence to the sample of the Indian
enterprise will be the same as was in
the time of our forefathers in India
the price realisation could be higher.
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Our merchants used to sell their com-
modities and goods across the seven
seas. See the history of the sixth or
the seventh century. Let some friend
-ead what Hiuen-Tsang said, what
Romesh Chandra  Dutt said. The
lndian  businessman was known
througout the world for his word, for
aig pledged, honoured word. Once he
lent the goods, the sons on the other
side, his grandsons, the sons of the
Qire, always used ‘to apply the tradi-
tional quality goods. In this modern
scientific world, with quality control,
management control, production con-
trol, so many apparatuses behind
them, the community behind them,
the manageria] class and the techno-
Jogists behind them, it is time that we
hecame more quality conscious. I am
sure that with these new  measures
that we have undertaken  guality
ronsciousness will come.

We are going to see that in the pro-
gramme of all commodities, within
three to four years, practically all the
rommodities which are  vulnerable
fo quality control are brought under
operation. Here, I may say a word of
explanation. When we say quality
control, it is not some standard set in
an arbitrary way. It is an export con-
iract between a buyer and a seller. If
2 buyer wants a little less sophisticat-
ed goods or a little less gpecific goods
as long ag the sample is adhered to,
what the buyer has shown .the seller
must supply. He must continue to
supply the same thing.

I haye some experience. I went to
the Netherlands some few years back,
and I gaw a coir product where the
original matting was multi-coloured,
with highly compact weaving. But
when we opened the bales, it was all
loose, dull and faint colours. This is
what the people do not like. A few
blacksheep make the entire herd look
ashamed and small. It is, therefore,
very necessary that the community
itself became quality-conscious and
enforced its own codes through the
legislative powers that we have
brought about.
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The next thing is the technique of
market research and commodity re-
search. Much has been said about this.
I may say by way of explanation that
more than 239 market research and
commodity research reports have been
made during the current year. It is
not as if we have made no reports.
We have had this thing in the past.
During the current year much more
market research and commodity re-
search programmeg have beepn carried
out. Some of the export business
houses, commodity boards and export
promotion councils have done it. Gov-"
ernment itselt has done it. Many of
the Trade Commissioners send their
reports on the countries under their
charge. But market research is yet
to be put on a real scientific pedestal.
We are, therefove, cstablishing the
Indian Institute of Foreign Trade
which will come into operation dur-
Ing the current year, in June or July.
We have already made provisiong for
it. It will be on the pattern of the
British Institute of Exports or in some
respects like the Japanese export trade
research organisation called JETRO.
In some respects, we have borrowed
some ideas about market research and
export research from what is called
the Russian Academy of Foreign
Trade and their epex foreign trade
institute called “Institute of conjunc-
ture”, which is the highest body in
the Soviet Union for all commodity
navigation, market research and area
surveys. In America, this is a special-
ised thing. Most of the universities
have specialised research bodies and
institute; have come up on foreign
trade.

The commercial graduate of this
country, the young boy who comes
out from the college, must become
specialised in the foreign trade. No
more can he think lhat anything will
sell. How you sell how you pack,
how you present, how you prepare an
inventory, how you make gn invoice
or voucher—all these make an appeal
to the buver. So, in this competitive
world of high quality consciousness
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in all these operations, it is very ne-
cessary that we should produce foreign
trade specialists ag well as market re-
search and commeodity research pro-
grammes. This Indian Institute of
Foreign Trade will be a sort of nue-
leus. We shall also take assistance
trom our universities and our institu-
tes of commerce and economic growth
in the country, by which professors
and economists of thig country will be
brought in a cooperative field in order
to promote market research and area
surveys here as well as abroad

Much has been said about market
publicity. Market publicity is totally
inadequate as it is. I will have some
other occasion to mention abou. it. We
are currently discusing with the Min-
istry of External Affairs, Ministry of
Finance gnd Ministry of Information
and Broadcasting in what manner we
should energise the market publicity,
the publications, advertisements, ete.
A certain amount of money from the
fund of Rs. 3.80 crores will be alloca-
ted for market publicity, advertice-
ments and propaganda. I am amazed
to see that the Board of Trade in Eng-
land produces better and more cum-
prehensive pamphlets on commodities
of India and export trade of India
than what is done here in our coun-
try, whether private or public. That
shows the tremendous interest that
has grown over the years in foreign
countries over foreign trade. So, un-
les we match up to that, we can
never compete in the world. Therefure,
it is very necessary that bettar ear-
lier than later we put our foreign
trade on a scientific, conscious and
modern foundations, it ou~ foreign
trade is to go up,

I have taken much time of the
House. I will only say that whatever
has been done is quite unsatistactory
or very little. What will have to be
done in the future is something which
is not only difficult, but I also shud-
der sometimeg where shall we |ocate
this Rs. 40 crores or Rs. 50 crores
every year, to keep up the tempo and
throw up more and more from vear
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to year? In that the fuli cooperation
of the business comrunity of this
country, of this august House, the
constructive suggestivns of hon. Mem-
bers and of the newspaper world is
necessary. 1 would specially appeal
to the newspaper wourld of this coun-
try that they should continuously
write and urge upon the administra-
tion and the businesg houses to work
in close cooperation {0 promote ex-
ports. They should export sur in-
dustrialists and businessmen to export
more and more. This is a natiomal
problem  which ig beyond the frcn-
tiers of a political party or group of
interests or private sector or public
sector. All foreign trade, whather it
is export or import, is a national pr-
blem. It ig here that the closest co-
operation of the newspaper world is
required. Let them throw up con-
structive suggestions. We are all
human beings. We are certainly lia-
ble to err. But what is wanted is a
constructive, positive approach  and
continuous guidance e¢énd heranguing
through the Press articles, editorials
and comments to the entire business
community of this country, so that
what Japan could do 'what Germany
could do, what the Soviet Union could
do, what the Uniled States and the
United Kingdom could do and what
Professor Hallstein savs in his sperch-
es that the European Community has
been able to do, India should be able
to achieve.

Sir, I am not touching the question
of the European Comunity and World
Trade today. I have taken much of
your time. I shall seek some other
opportunity at a suitable time to
speak on our policy, which is already
known, on the problems of world
trade.

Shri Joachim Alva: Sir, I would
like to ask one question. In regard to
tea, it took the first place in the
foreign market. Could the hon. Min-
ister in his dynamic and vigorous way
tell us whether at least by the end of
the Third Five Year Plan, we can get
back our position in the world market
in tea?
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Shri Manubhai Shah: What Shri
Morarka wanted was a relative posi-
tion. We are in the first place today in
tea export. That first place is no
satisfaction to us. We have to grow
more tea here at a lower cost and of
better varieties. In that direction we
have to move. Tea is our second top-
‘most earner. Jute comes first and tea
has the second place. Among tea, we
are even higher than the rest of the
countries like Ceylon or Pakistan, in-
dividually speaking.
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2 T gIE fasriy | Shri Rane may
peresent the report.

BUSINESS ADVISORY COMMITIEE
FIFTEENTH REpORT
Shri Rane (Buldana): Sir, I beg to

present the Fifteenth Report cf the
Business Advisory Committee.

18:32 hrs.

The Lok Sabha then adjourned iill
Eleven of the Clock on  Tuesday,
April 9, 1963|Chaitra 19, 1885 (Saka).



